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LOK SABHA

Monday, March 22, 19685/Chaitra 1, 1887
(Saka).

i/

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
chinese Aggression

+
[ Shri Yashpal Singh:
Shri 8. M. Banerjec:
| Shri Himatsingka:
[ Shri Rameshwar Tantia:

*499.

Will the Minister of External Affairs
be pleased to state:

(a) whether the Afro-Asian coun-
tries are now convinced that China has
committed aggression on Indian soil;

(b) if not, the steps taken to explain
to those countries the irrefutable case
of India; and

(¢) the number of non-official dele-
gations sent to these countries for this
purpose?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) While the
majority of Afro-Asian ocountries are
convinced that China has commitied
aggression on Indian soil, some of
them have not taken an open" stand
to condemn China, in order to facili-
tate a peaceful solution of the India-
China border question.

2503 (Ai) LSD—I1.
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(b) India's case hag been explained

to these countries at diplomatic and
political levels.

(c) Various non-official delegations
have visited Afro-Asian countries and
whenever opportunity presented it-
self, have explained India’s gtand in
the India-China border question.

st gooe fey o wefar &
g9 ar - vR-afemm TR # OgWI
THA WAl 9T 7@ § | T A@E AT AR
waer feemw fear smawm ?

The Minister of External Affairs
(Shri Swaran Singh): Most probably
the Prime Minister will attend the
Afro-Asian Conferende, depending on
his other engagements. I do not
know about this problem as such, but
generally, the understanding, the
feeling, was that bilateral disputes
should bz avoided by way of discus-
sion.

st qorw fag T AT 4T
ardt & 5 7T ag W7 sgrer arfear-
Feh I I A AT AR HT
e Y 3

Shrimati Lakshmi Menon: No,
Sir.
Shri Himatsingka: May I know

which of the countries have been

visited by the Delegation?

Shrimatl Lakshmi Menon: No par-
ticular delegation was sent to visit all
the countries. But from time to time,
Ministers and others have gone to
visit certain countries and tried to
axplain the position,

Mr. Speaker: These non-official
delegations have visited certain coun=
tries. He wanted to know which coun-
trieg were visited by them.



4963 Oral Answers

Shrimati Lakshmi Menon:
all the countries, I should say—all the
North African countries, all the East
African countries and some of the
West Asian countries.

Shri Rameshway Tantia: May I
know whether to some Islamic coun-
tries the delegations from the MPs
were sent from a particular commu-
nity and, if so, what was the reason?

Shrimati Lakshmi Menon: No parti-
cular reason was there. It so happen-
ed that the Members selected hap-
pened to be of a particular community.

Shrimati Ramdulari Sinha: May 1
know whether the Government have
tried to assess the impact of the visit
of such delegations and, if so, through
what machinery and with what
results?

Shrimati Lakshmi Menon: It is very
difficult to adjudge the impact of any.
particular delegation. But they have
been met and they have been given
opportunities tp explain the position.

Shri Hem Barua: May I know if
it is not a fact that 47 dountries out
of 48 countries that assembled at this
Conference of the Non-Aligned Nations
in Cairo sometime back, were not
only not supporting the Indian Prime
Minister’s suggestion to send a delega-
tion to Peking vis-a-vis the Chinese
Bomb but were also left unconvinced
even of the broad features of our con-
tention that China has committed
aggression on India during 1962 and, if
so, whether Government have ascer-
tained the political and psychological
reasons behind this fact that our Gov-
ernment’s efforts, if they were made,
have proved futile so far in relation
to that Afro-Asian Conference?

Mr. Speaker: I shall put it to the
hon, Member whether even if he feels
like that, it would be in the interests
of the country to broadcast it outside
and to give that impression that the
Members of our Parliament think like
that .
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Shri Hem Barua: It is not that. I
can break my question into two parts

- —

Mr. Speaker: Whether on the one
side or the other of the House, every
hon. Member is really interested in
seeing that the interests of the country
must be safeguarded.

Shri Hem Barua: May I submit that
this is common knowledge and almost
world knowledge? . i

Mr. Speaker: I only wanted to
appeal to him. Would the hon. Minis-
ter like to answer that question?

Shri Swaran Singh: I would say
that I entirely disagree with his asses-
sment, and the premise upon which he
has based his question is not based on
any facts or on the situation. It is
just a feeling, and I shall join my voice
also to your appeal that while putting
these questions we should keep before
our eyes the interests and the prestige
of our country.

Shri Hem Barua: But if the hon.
Minister lets down the interests and
the prestige of our country, is it not
our job tp point it out, . . .

Mr. Speaker: Order, order.

Shri Hem Barua: This Minister has
let down the prestige and the inte-
rests of the country . . .

Mr. Speaker: In that case he can
take direct action and put down a
motion for that purpose; he should not
do it in this manner.

_ o TW WAL wifgar : qE

¥ o WA Wt & vt 9 T @ R
gaw ¥ @ T €7 A wHET AW
forqea % arg &, AT ET FTT I
ATl FTGE | 1w THI @ B
gﬂﬂ%mﬁaﬁﬁ%maaﬁ, e
& | o feafa & T 0T T q1@ W
iR 7 @ & fF fafrse seami & =T
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v 9T gfear daer 9@ far s
IR REmR-dR TN e . ..

WEw  WRRW . WA a9
T FL |

o Tw wAgT Wfgay - & g
fed a1 g, 3fe & a8 Wi w7 @
g for v Wl w1 o6 wwre A€ W

4T AT FaAT AT 3T qG I AR
Fg A & fegmm-a" & 3@ N
fafrsz wreen & =mg—w=ama o< wwfmard
U HEAT AGI F4I, qfed T FERS
RiFFFTm & ama frmm &
qTRT AT @ AR A FEA T fE FA

g1 @ FArearsgwEr & faow # agrd
¥ SaET AeT FL @I E 7

waw wgew - fafieame @
TATH FT Sq9 FT I 7

o TM AAPL Mfgar . =T 7

WA I AR FCE S !

ﬁwﬁfq‘!:mmq‘(ﬁiﬂ'{*?
@ AR A aga @ a7 & fam Ak
qTE #Y M) qwEw g, S¥ & gura
sfawrs 7@ @ |

™Mo TW AT sfgar : s
wereg, & s s Agar . L

weqw w0 w9 d 98T R fE
T A ST T AL ML FT W 7
A TR fE R e G & Aw T
S YT TEHE, HEAT WL THGAT
faar g, ST VA & F g F s 1
¥ Fg T § 7

o TW wAg sfgar - 57 &
T &1 wgfAud &% W9 HT ARG
F]qT I §, A WA Hell §T AH
qHET | '
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%, O T AOGAE | Y T awET

I FT =77 2 famr s o

Shrimati Savitri Nigam: May I
know whether the hon. Minister is
aware that China has been constantly
pouring in a lot of literature, and also
sending delegations and making broad-
casts having very distorted facts in
them and very poisonous propaganda
against India, and if the answer be in
the affirma‘ive, what particular defi-
nite action Government have taken
so far, and what steps they are in-
tending to take in the near future?

Shrimati Lakshmi Menon: Part of
the answer has already given in the
main answer which I had read out a
little while ago. If the hon. Member
would go through the publications put
out by the Ministry she would notice
that no efforts have been spared in
order to bring the correct point of
view to the public in regard to the
border conflict, through our Missions,
through individual Members of the
Government who visit abroad and
their contacts with other agencies.

Soviet Tanks

+
( Shri Rameshwar Tantia:
*500.{ Dr. L. M. Singhvi:
Shri D. D. Puri:

Will the Minister of Defence be
pleased to refer to Para 15(iii) of his
statement made in the House on the
21st September, 1964 and state:

(a) whether the Soviet tanks have
been delivered to India as promised
by the Government of the U.S.S.R.;

(b) if so, the number of such tanks
received in India; and

{¢) whether it is also a fact that
Indian technicians were sent to Rus-
sia for training in ‘the use and main-
tenance of light tanks?
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The Deputy Minister in the Minis-
try of Defence (Dr, D. S. Raju): (a)
and (b). The contracted number of
tanks are being delivered according
to schedule. It is not in the public
interest to disclose further details on
the Floor of the House.

(c¢) Yes, Sir.

Shri Rameshwar Tantla: What is
the difference between our present
tanks and the ones which we are buy-
ing from Russia? Will they be able
io operale in NEFA and other regions?

The Minister of Defence (Shri Y. B.
Chavan): Certainly I can give one
important feature or distinction bet-
ween the present medium-size tanks
and these. This is called light tank.
It will certainly be useful for our
operational purposes. Where and how
1 cannot say.

oft Toae few - fed & gl
sfaoar 74 w@eg & g e e
a1 fF g8 38 WA ¥ agT Ty T
afpdie @ s | & SAT GTEar g
f& ug depafeddt o a5 gfew
£1 9T W1 Fq TF g TF § 3T A
F HAAT B® I ?

Y gmeRroe Wy - Ao
@ g f5 gw IF F At A dow-
afediz g T |

Diplomatic Assignments for Public
. Men

+
 Shri Yashpal Singh:
Shri Bhagwat. Jha Azad:
Shri M. L, Dwivedi:
Shri S. C. Samanta:
Shri G. N, Dixit:
Shri R. Barua:
Shri Himatsingka:
Shri Rameshwar Tantia:

*501. =

-

Will the Minister of External Affairs
be pleased to state:

(a) whether some public men havc
refused to serve on diplomatic assign-
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ments on the ground that they should
be permitted to deal directly with the
Minister and not be required to func-
tion through civil servants; and

(b) if so, the gbjection in agreeing
to this demand?

The Minister of State im the-Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No Sir

(b) Does not arise.

st oyore fag - Far ATETE &
& ¥ 78 a1 § fF e oy oadee
T FEA o fF gw Ay fafrew @
O FGT AT FA FHFT FT 797 AT
W@ A0 HYT G AF w1 fE5
1 & @ o fyaw foo gw oo
IAFY TAAT IIAT FIA &7

wTw WERW  §9 & foqu #41
®gX W ! WO UF grEH F ard
# qur 8, @k AT H A A9 qur |

st oww fag 0 g T @
fefrmm foram 8, #&m ag aqmnr s
arar g 7 wm feEr ogE ISy
WS ® W & @ §o?

weqw WENw I FEy %
faft & & w21

ft o fay ;32 S 9w
fer a% a= 997 @ 1 o0 imdq gew
9 F zewe famr 2

wafe-wrd 0 (ot wae fay) ¢
SER AR = Ak fem 31 3w
wTa T AR gHT] 1 S oY
g ar grd wfawe & ag fafeer
drar WY fog a%ar @ /1 ST §F0
Mo aFar & 1 29 & 15 =g
qa T AE R
Shri S. C. Samanta: Is it a fact that

generally according to rules and regu-
litions these diplomats have to deal
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with Government through the civu
servants? Is there any bar to dealing
direct with the Minister?

Shri Swaran Singh: I have clari-
fied that there is no bar.

Dr, L. M. Singhvi: Have Govern-
ment consideied afresh the whole
question of manning our diplomatic
missions abroad at the highest level,
particular!y with reference to in-
~reasing the proportion of public men,
instead of more or less keeping it as
¢ close preserve of the Foreign Ser-
vice?

Mr, Speaker: That would be a diffe-
rent guestion.

Dr. L. M. Singhvi: Thig is a question
which arises from this and these are
issues which arise in the matter of the
tunctioning of the Foreign Service.

Mr. Speaker: Dr. Singhvi is a dis-~
tinguished advodate. The' whole thing
ir no. open here in this limited ques-
tion which is whether some public men
have refused assignments on a certain
ground.

Shri Kapur Siagh: What substance
precisely is there in the matter to
which the hon. Minister has just now
rélerred, wherein a diplomatic assignee
has raised ceriain questions of class
superiority of public men over the
permanent services?

Shri Swarap Singh: It has not been
raised in the form in which the hon.
Member has put it. There is no ques-
tion of class superiority of public men

as against career diplomats. There is
no such suggestion.
Shrl Kapur Singh: What precise

substance is there in the question that
has been raised—that was my ques-
tion.

Shri Basappa: Has any assessment
been made of the work done by civil
servants as well as by public men,
and any difference found?
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Mr. Speaker: The same thing that
Dr. Singhvi put ig being repeated now,

Shri Swaran Singh: I think he
asked if there is any assessment
made . . 2

Mr, Speaker: QPf the utility of the
work done by public men as well as by
careerists.

Shri Swaran BSingh: This has al-
ways been done. There have been
some very outstanding diplomats from
public life, and there have been some
very outstanding diplomats from {h2
career men.

Shri A. P. Jain: You are becoming
very diplomatic!

Shri P. R. Chakraverti: Will the
Government indicate to us the propor-
tion of public men who have been
assigned to the diplomatic posts to the
permanent oficials?

Shri Swaran Singh: I will be glad
to if a separate question is put. I
have not got all these proportions
worked out with me.

oft ST IreelY ¢ ww WIAA %
welY wEley ¥ daa frar § fr sNewT &
gré wfawmT T T I Ay TR
ot AT gsa T N g9 Wt
at | faiw &7 & g1 F41 gofe 41,
T qTq 77 g T Helt HErEg A
w9 qqeq ¥ AgY fvar & 1 9@ wofe
w1 frowTor w7 aF darea & T
frar mar § ?
Shri Kapur Singh: I asked thac

question pointedly, and it was not ans-
wered.

Mr, Speaker: That was too general.

Shri Kapur Singh: What was the
precisg point which wag raised by this

particular diplomat? That was the
question I asked.
Mr. Speaker: All right.
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Shri Swaran Singh: The main ques-
tion that was raised by him was of
his position in the warrant of prece-
dence.

ot NETIE (T qATER( WG A
&1 I A8} faar mar § | warerT 71 M7
¥ 99 %7 %g a% FIAwr fvar a 8,
A grafa 37 w1 4, ITFT |

Shri Swaran Singh: No final deci-
sion has yet been taken.

Shri Sham Lal Saraf:
whether the policy that has been
enuciated of recruiting public men
as diplomatg will continue as hither-
t0?

May I know

Shri Swaran Singh: Yes, Sir, The
policy is there, and certainly it con-
tinues.

qifeeaT ® weqHere sufe
+
[«ft wifere o dwn ¢
*soz.Jv&mmwm:
iﬂ'hﬁo\ﬂﬂ:
w7 XIfaw-w1g HA qg FATH I
1 w4G 7o
(%) wav ag &= § f arfeears &
seT-Heq® At F1 gt ff I @
g dn frar smar & dar f5 of o=
¥ o ay faoqife sufsadt & qan
T ¥ W
(@) afe g, @t & ofss= &
I AET-GETHT F1 WG qA HT AL
geqTa gt & fawrandta & 7

fifw-ed swem & v s
(vt wsft ¥ewr) ¢ (%) Sirgid

(&) ¥8 a<E FT FNE TR FTHC
¥ faaroiw /& &

st wifeTe wT® AT - AEEEE
wrgr M or @ E 7 AT aw feaq
wr & s fres agt awr § 7
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Shrimati Lakshmi Menon: I do not
know the exact number of peupie
who have c¢cme from Pakistan, A
separate question may be asked, alsc
s‘ating the period for which this in-
formation is required.

s g - o R § & 7
siteret sl A WW oW @ B

oft wifere sTe aon  fRw oafa &
wRE TR E N AT
MREEEAMRE Far o @

g7

Mr. Speaker: Can she give the
number that is coming just now?

The Minister of Extermal Affairs
(Shri Swaran Singh): These numbers
have been given on the floor of the
House by the hon. Minister of Rehabi-
litation. This is an unfortunate situ-
ation that there hag been this move-
ment of non-Muslim refugees, includ-
ing Hindus, Buddhists and tribals . .

Shri Hem Barua: Christians.

Shri Swaran Singh: ., . . on account
of the very bad situation that prevail-
ed in East Pakistan. Of late, the actual
rate hag somawhat decreased, but if
& sepuarate question is put, I will try
to collect the figures,

oft wieTT T dea T AT &)
g & fao Fr 1 s |
T gf @ M gk & @ 99 w1
gforme faser & 7

Shri Swaran Singh: Efforts have
bteen made, but without any success.

Shri Narendra Singh Mahida: We
have received information from the
Pakistan High Commission by way of
circulars wherein they say that mino-
rities—Hindus and non-Hindug like
Christians and others—are returning
in more numbers to Pakistan from
India. Is it a fact?
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Shri Swaran Singh: I could not say,
because the hon. Member is quoting
certain circulars of the Pakistan High
Commission. 1t is very difficult for
me without seeing those circulars.

Mr. Speaker: Is this within his
knowledge that really some of them

who had come here are returning
back?
Shri Swaran Singh: Probably

Tyagiji will be able to answer it bet-
ter. If there has been any movement
of those who actually left East Pak-
istan earlier, their number must be
very small.

Shri Narendra Singh Mahida: But
it says, in large numbers.

Shri Tridib Kumar Chaudhuri: In
view of the known deplorable condi-
tions in East Pakistan and the difficul-
ties that the minorities are subjected
to in East Pakistan, may I know why
the Government have decided to seal
the border with effect from 1st April?

The Miniater of Rehabilitation
(Shri Tyagi): The process of issuing
migration certificates had been libera-
lised and the number of those who are
coming without certificates is now
diminishing. We, therefore, decided
that in the present -circumstances,
when the border safety is more essen-
tial, only those persons who take mig-
ration certificates or passports or
visas might be allowed to come, and I
think this has been a success. The
reports from the State Government
show that the number of persons who
came without documents was dimi-
nishing. ’

Shri P, R. Chakravertl: In the
light of the experience which we
have got from the continuous influx
of refugees beginning from January
1964 reaching the level of a million,
what justification has prompted the
Government tg accept this decision to
seal the border?

Shri Tyagi:
safeguarded.

The border has to be
The House knows it.

CHAITRA 1. 1887 (SAKA)
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Very recently there were question.:- in
the House to the effect that from the
Pakistan .side all types of activities
were going on and we cannot kecp
our border quite loose. Therefore,
we have to see that the border is fully
safeguarded.

Shri Hem Baruna: Have Govern-
ment become aware of the fact that of
late Pakistani hate-India campaign
has been intensified and conditions of
insecurity in that country are also
gelting maximised, and if so why is
it that the Government in a hapha-
zard and garbitrary way fixed April
1st, to ban the eniry of these people
from East Pakistan where they are
facing conditions of insecurity? What
are the specific reasons and why is it
that Government have not taken into
account the prevailing conditions in

Pakistan today. at this present
moment?
Shri Tyagi: 1 have already ex-

plained that the border had not beer.
sealed altogether. It had been seal-
ed for unauthoriced persons. Those
who can come with migration certifi-
cates and passports are still coming
unrestricted; they are allowed to come.

Shri Hem Barua: Do the Govern-
ment know that it is very difficult to
get valig documents guch ag migration
certificates, etc. at Dacca?

Mr. Speaker:

now.

Shri Shree Narayan Das: Is it a
fact that a large number of permllis
belonging to the minority communi-
ties in East Pakistan had been forced
to change their religion because of
the various harassments there?

We cannot arguc it

Shrimati Lakshmi Menon: There
have been such cases. But we have
not got cnrrect information about the

extent to which 1t is done.

Shri Hem Barua: Sir, on a point of
order. She does not have correct in-
tormation, that is what she says.
\What are our diplomatic missions in
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Pakistan doing if they could not supply
bare facls about the conversion c!
people from the minority communities
in that country?

Mr. Speaker; During the Question
Hour, 1 canont pursue it further, Hon.
Members will realise it, I believe.

oft g0 Ato forart : Fav FTHFTT A
wrew & o sl grer 4 wewl & wreo
RURSIE LIRS ARSI A SR AR
AT WZT Y TGO F a1% qrfwETT A AN
ATEATES & 39 & fgmm ¥ gea«r
7 w3 WY I ¥ 9I0 FT 7 g
g AR 1 wrIA & femwr &
| AE # fae & fody € wae fean
s &, WX ¥R 89 Tl F 3@ F I
Y GET AT T g ¥ AT AT ALY |

Shri Swaran Singh: 1 fully appre-
ciate that the security of the minorities
in East Pakistan will be vitally
affected by this tension in Cooch-
Behar area and elsewhere if it conti-
nues. But we have to deal with this
matter, not by straightaway switching
our mind to this, that the only way
out is to ask the minorities to come
out. We have to take other steps to
ensure that this tension is lowered,
and effedtive steps are taken.

Shri Hem Barua: Allow a few
thousands to die in Pakistan and then
take some steps .

Mr. Speaker:

Next question.

Wage Boards for various Industries

+

r Shri P. R. Chakraverti-

| Shri P. C. Borooah:

| Shri Dinen Bhattacharya:
*508. | Dr. Ranen Sen:

‘{ Shri Himatsingka:

| Shri Rameshwar Tantia

( Shri Ram Harkh Yadav:

Will the Minister of Labour
Employment be pleased to state:

and

(a) whether the working committee
of the IN/T.U.C: has, through a reso-
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lution adopted by it at Hyderabad,
urged upon Government to set up
Wage Boards for Industries like
Chemicals, Fertilizers, Paper, Molor
Transport and Electricity for which
Wage Boards have not beon get up
so far; and

(b) if so, Government’s
thereto?

reaction

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
In the INTUC's suggestions for
Labour Polcy in the Fourth Plan,
Wage Boards have been suggested for
some of these industries.

(b) The quesiion of setting up a
Wage Board for heavy chemicals and
fertilizers is under consideration.

Shri P. R. Chakravertl: Does the
Government propose to set up other
Wage Boards which have been men-
tioned in the resolution adopted by
the INTUC?

Shri D. Sanjivayya: Yes, Sir, Wage
Boards for electricity undertakings,
films and handloom weavers are un-
der consideration.

Shri P, R. Chakraverti: May I know
whether . the Government has taken
any decision with respeet to the set-

ting up of a Wage Board for the rail-
ways also?

Shri D. Sanjivayya: That question
was referred to us, but we have to
take decisions in consullation with the
Railway Ministry. But the House will
remember that recently during the
discussion on the Railway Budget, the
Railway Minister has made it very
clear that he would not agree tg the
appointment of a Wage Board for the
railways.

Shri Rameshwar Tantia: May 1
know whether it 15 a fact that there
is a big difference between the labour
wages province-wise and industry-
wise and; if so, whether the Govern-
ment hag examined this issue and
what are their flindings?
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Shri- D. ‘Sanjivayva: When Wage
Boards arc appointed, the recommen-
dations made by such Wage Boards
will be uniform normaliy, unless the
Wage Board jtself recommends diffe-
rent rates of wages But with regard
to the existence of different 1wage
levels in the States, 1 cannot at this
moment answer.

Shri Ranga: May we understand
that representatives of the handloom
weaving industry have suggested that
a Wage Board should be organised
for handloom weavers also in view of
the fact that it is only a cottage in-
dustry, and handicrafts, or, is it the
intention of the Government to form
this in order to protect the interests
of weavers in the powerloom indus-
try?

Shri D. Sanjivayya: The handloom
weavers have represented to the Gov-
ernment, and I have already answered
the question saying that the Gov-
ernment is considering the appoint-
ment of a Wage Board for handloom
weavers.

Dr. Ranen Sen: In view of the fact
that all these industries suffer from
lack of any uniformity in the stand-
ard of wages and working conditions
of the workers, may I know what
steps the Government is actually tak-
ing to expedite the setting up of Wage
Boards in the near future?

Shri D. Sanjivayya: I have already
made it clear that the Government are
contemplating the appointment of
Wage Boards for electricity under-
takings, films and handloom weavers.
With regard to the others relating to
paper, leather, transport, beedi, etc,
we are still in a preliminary stage of
consulting the State Governments.

Shri Daji: The hon. Minister just
now said that the question of a Wage
Board for the railways wag referred
to his Ministry and added that the
Railway Ministry is against it. Asg in
this particular case the Railway Minis-
try is an employer, I would like tn
know what is the independent opinion
of the Labour Ministry re-
garding the necessity of a Wage
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Board for the railways, in
view of the fact that both the sec-
tions of the workers have demanded
it? Has the Lubour Ministry come to
its own conclusion whether g Wage
Board for the railways is not neces-
sary, or, is it a conclusion merely be-
cause the Railway Miniglry would
refusz to have a Wage Board",

Shri D. Sanjivayya: Firstly, whe-
ther a particular Minister or Ministry
is an employer or not, we have to con-
sult the Ministry concerned before we
take a decision io constitute a Wage
Board. Secondly, it is a fact that both
the federations in regard to the Rail-
way Ministry have represented to the
Labour Ministry about the sitting up
of a Wage Board. The Labour Minis-

try has not come to any decision as
such,

Shri Dinen Bhattacharya: Just now
the Minister said that a Wage Board
for handloom weavers is in contam-
plation of the Government. May I
know whether the Government has
thought about the setting up of any
‘Wage oBard for the powerloom fac-
tories?

Shri D. Sanjivayya: When we set
up a Wage Board for the handloom
weavers, we will alsp take into consi-
deration the workers employed in the
powerlooms as well.
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Shri D. Sanjivayya: I have already
staled that the Labour Ministry as
such has not taken any decision. It
is still examining it, When the Labour
Ministry takes a decision that there
is a case for the appointment of a
wage board, we will certainly take it
up with the ministry concerned,

Shri Sham Lal Saraf: May I know
what considertions have weighed
with the Government to set up wage
boards for fertiliser industry and also
fur handloom industry, ete, and not
fur the other industries recommended
by INTUC, which requested Govern-
ment to set yp wage bourds?

Shri D. Sanjivayya: Normally we
study the situation and the conditions
prevailing in various industries.
Wherever we feel that the conditions
of labour and labour welfare are nct
very satistactory, and that the workers
are not in a position to get their
demands complied with by negotic-
tions, etc, we will set up a wage
board.

Shri A. P. Sharma: When for sel-
ting up wage boards, the Labour
Ministry is the final authority for all
the private and public sector under-
inkings and particularly the fertiliser
industry, as he said, may I know why
this special step has bcen taken in the
case of the railways by the Labouv
Ministry for consulting the Railway
“Mnistry and why the decision of the
Labour Ministry shouid not be final?

Shri D. Sanjivayya: Even in the
case of appointment of wage boards
for chemicalg and fertilisers we have
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consulted the ministry concerned. 1ln
a similar way, we are consulting the
railways also,

Shri Basappa: May I know whether
tho reason given by the Railway
Minister for not setting up a wage
board is sufficient reason in the eyes
of Government?

Shri D. Sanjivayya: The Labour
Ministry have not received any official
communication from either the Rail-
way Minister or the Railway Minis-
try. All that we know is the state-
ment he made on the floor of ihe
House.

Shrimati Ramdulari Sinha: May ]
know whether the seiting up of wage
toards hag coniributed o the indus-
trial peace and prosperity to the
workmen to a great exitent and if so,
why such facilities have been denied
to others?

Shri D. Sanjivayya: I entirely
agree with the hon, Lady Member that
the appointmeni of wage boards has
really contributed much in establish-
ing industrial peace. That is why we
are appointing more and more wage
boards?

Shri Alvares: Consultations with
the Railway Ministry apart, may 1
know whose is the final decision to set
up a wage board or otherwise?

Shri D. Sanjivayya: It is very clear
that the decision will be that of the
Labour Ministry.

Shri A, P, Jain: Has the Govern-
ment any definile policy with regard
to the setting up of wage boards or
does it depend upon the whimg and
fancies, likes and dislikes, of a par-
ticular minister?

Shri D, Sanjivayya: No, Sir; it does
not depend merely upon the views or
opinions expressed by any ministry
or minis'er. As I said earlier, the
ultimate decisicn will be that of the
Labour Ministry. We will examine it
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thoroughly and if we are convinced
about tho cass, we will certainly
appoint a wage board.

FEAT W TETCO WTEAR HEwey
afafa

+
(st weTac @Tew
st wmdw fay fagrelt :
ﬁﬁo‘.’olﬁﬂ:
st fagmae s@mw
st wiwTT oTe ¥
¥504.0 Y gTR W wBAT :
ﬁmmww‘u:
=t fyewafager :
=t Tro wEwY :
sft ®> AqATo Wwdw
sft groeT e WA
L&t TTRm™T zifear

FqT gEAT WX gaTw " 17
qAFAL, 1964 F JITFq I F&N
2 & IAL F A9 T 9 T4 &1 FA0
sar f&

(%) =ar =7 AT TGN ATEAH
gady wfafs & wew, fAgwogi aur
FIfag & ak § 7@ A= wf<w faorg
T foar mar &;

(@) afz gr, aY 39 &1 wfaw faorg
| g AR

(w) v afafa & go77 v q1OW
%< faar § o 39 1 fofi w7 7= e
f6d srd &1 gewrEaAT @ 7

geat ot waww W (s
v wiwft) (%) oft &t

(=) faazor awae & 4 famww,
1964 ¥ ®HFeq H&AT 1—-1-64-HT.
& ar. o, F fagr gwt § ag €@y
I ¥ 4 fagFaT, 1964 & T A

S&Tfaa 201 a1 | IF FFeqT T 0F wfq
g3 FY AT 97 @ AT @O

[grrerern & weit, wi, ¥aq wear
QoY -4024/65]

() o g, afafe § 9g3 Arwroramof
F1 foar & o 37 92 geafor foitd 5
WYEr & s § | Wy faanii & qraey §
d& M w9 QU g@r sy afafy
AT fqie adr s |

ot gETa Wt 0 & S
wreal § & ua a% afafy #1 fea 47
2§ ¥ | Star Wl wgEw F FAAT, WA
qToit & gvavg # @9 § agor faar< fear
o1 @1 &, & S qgar g fs v7 as
FY 45% g F A7 FI a1 faty wererw
& |THA WTAT g, F4T I F1 TS ATAHIY
& gsar ?

st gfar ol ;- fraet da9
gE & 97 ¥ dwwr @ & 7 T@v away,
dfire s gk & W tar 5 & 7 5
It feqyé oot o g fireht 4t 2

st e avewy o & SEe
arga g & o afafy & ot q@ foog
WO oFAT 39 X fANg AW @ @
37 qaz & gey@ gegq fear s ?

sitet wferay sy @ (W ATeE AR
¢ oo & at ¥ = fraw 3, few W
e g e aw A & arodr food
q9E & AN AR @ AT |

st wmdw fay fagret : Fa7 Hat
wEET T A Fw A7 R ow Ay
0 F wrare & it fg=y w1 v €
I F IS FA FW 9T 99 AR F
@ E

sfteelt wfiey misft ot 7Y



Oral Answers

4983

Shri Daji: In view of the prevail-
ing discontent about the whole policy,
has the Government flxed any timne-
limiy within which the interim report
and the final report should be submit-
ted to Government?

Shrimati Indira Gandhi: As I said,
we are expecting the interim repon
very soon.

Shri Dajl: “Soon” means what?

Shrimati Indira Gandhi: Actually,
six months had been proposed for the
final report originally, but when we
first met it was felt that the work
was of too wide a character, so many
media units had to be discussed and
six months would not be adequate.
Therefore, no time-limit has been
fixed.
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Newly Independent African
Countries

+
{ Shri Himatsingka:

Shri J. B. Singh:
+505 J Shrimati Renu Chakravartty:
| 8hri Prabhat Kar:
Shri Indrajit Gupta:
LShri Rameshwar Tantia:

Will the Minister of
Affairs be pleased to state:

External

(a) whether the question of forg-
ing closer ties with newly indepen-
dent African countries has been con-
sidered by Government; and

(b) if so, the concrete steps taken
or proposed to be taken in this
direction?

The Deputy Minister in the Minis-
try of Extermal Affairs (Shri Dinesh
Singh): (a) and (b). The Govern-
ment of India are fully cognisant of
the need to have close ties with the
newly independent countries of
Africa. India already has 18 resident
diplomatic missions covering 31 coun-
tries of Africa.

There are frequent exchanges of
visits which help to strengthen the
friendly ties and various measures of
cooperation including technical and
financial assistance bring the coun-
tries of Africa and India closer
together.

Shri Himatsingka: May I know to
which countries financial and techni-
cal assistance has been given?

Shri Dinesh Singh: I cannot give
the full list now but, for example, we
have given technical assistance to a
number of countries like Nigeria,
Ethopia, Sudan, UAR and others, We
are getting up a sugar complex in
Uganda.

Shri Rameshwar Tantia: May 1
know whether any trade delegations
were also sent to some of these coun-
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tries; if so, what are their findings
and what are trade possibilities there?

Shri Dinesh Singh: Some trade
delegations have gone, but I cannot
give the details in this short time.
As a result of that some collabora-
tion has emerged. As I mentioned,
there is the Uganda sugar complex.

Shrimati Savitri Nigam: May 1
know whether it is a.fact that some
of the representatives of the newly
born democracies of Africa have
approached the Indian Government to
express their inability to bear the
expenses on opening their legations
here because of heavy cost; if so,
whether the Government have decid-
ed to give them some support?

Shri Dinesh Singh: No, Sir. No
support has been asked for, nor is it
desirable to give such support.

Shri Ansar Harvani: Are the Gov-
ernment aware that some of the most
prominent leaders of China, includ-
ing Mr. Chou En-lai, have visited
these newly independent African
countries? If so, is there any pro-
posal for the Prime Miinster, or the
Iforeign Minister, or some important
leaders of Government, to visit these
countries?

Shri Dinesh Singh: Yes, Sir. We
are aware of the visit of the
Chinese Prime Minister. We hope
jt will be possible for our Prime
Minister and Foreign Minister also
to visit these countries.

Shri D, C. Sharma: China is send-
ing to these countries cultural dele-
irations and trade delegations and also
other kind of delegations. May I
know if the Government has any pro-
gramme of sending some similar
delegations to these countries?

Shri Dinesh Singh: I have already
mentioned that we have sent trade
delegations. China sends many kinds
of delegations and T do not think it
is necessary for us to send similar
delegations.
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Shri Daji: In view of the difficul-
ties faced by some of the newly inde-
pendent African countries when a
suggestion was made in the House
last year the Government had pro-
mised to look into the matter. May
I know whether Government have
now taken any decision about giving
them long term and short-term
rredit?

Shri Dinesh Singh: Yes, Sir.

Shri Hem Barua: Are Government
aware of the fact that China, of late,
has made deep dents into the fabric
of these newly independent African
countries in. different avenues, politi-
cal and diplomatic, cultural and com-
mercial by the Chinese going to those
countries? If so, may I know whe-
ther Government have contemplated,
or Government propose to take any
specific or special measures to build
up our own image, the image of India
in those countries to cope with the
Chinese image?

Shri Dinesh Singh: I do not know
how deep that dent is and how
quickly it will be filled up. We have
very friendly contacts with those
countries and we make continuous
efforts to strengthen those contacts.

Mr. Speaker: Dr. Ranen Sen.

Shri Hem Barua: Sir, the reply was
a very casual reply. He has given
a reply just because he has to give a
reply. That is all, Sir, T seek your
protection. Should he not try to
understand the significance of the
question, the feelings of the Mem-
bers. .

Mr. Speaker: Already there is an
iccusation that I talk too much.
Therefore, 1 should keep quiet.
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Shri Hem Barua: Who said like
that, Sir? Nobody has accused you
like that. This is the first time fRat
I hear of that.

Mr. Speaker: I read it in the Blitz
yvesterday—a press conference by one
hon. Member.

Shri A. P. Jain: Sir, you put in
salt in the discussion. We like your
intervention.

Dr. Ranen Sen: Is it a fact that
most of the help that is being given
from India is from the private sector
and not from the public sector? If
so, has the Government thought of
stepping up help from the public
sector?

Shri Dinesh Singh: I do not think
the help is only from the private sec-
tor., It is also from the public sector.

Assurance to India by U.A.R,

_+.
( Shri P. R. Chakraverti:
| Sh-i P. C. Borooah:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
LShrimatl Sharda Mukerjee:

*506. {

Will the Minister of
Affairs be pleased to state:

External

(a) whether the U.A.R. has assured
India that no military negotiations ot
any kind have taken place between
the U.AR. and Pakistan as a result
of the recent visit to Cairo of a
Pakistani Military delegation; and

{(b) whether the Government pro-
pose to send a military delegation to
Cairo?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) We understand that the
visit of the Pakistan Military delega-
tion was a courtesy visit and did not
involve any military negotiations.

(b) Military delegations have been
exchanged between U.AR. and India
in the past and such exchanges of
visits are expected to continue in
future.
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Shri P. R. Chakraverti: May I know
whether the Government has satis-
fied itself that the visit of this dele-
gation of Pakistan, following Presi-
dent Ayub's direct rapproachment
with China, has no political motive?

Shri Dinesh Singh: We did discuss
this matter and we were informed
that there was no political motive.

Shri P. R. Chakraverti: In the wake
of the increased tension between the
Arab nations headed by UAR and the
West German Federal Republic is it
a fact that the Arab nations have
sought the co-operation of India and,
if so, what was the reaction of India?

Shri Dinesh Singh: It hardly arises
out of this question. But we do
receive representations from Arab
countries from time to time and we
make statements, giving our views on
the subjects.

Dr. Ranen Sen: It was reported in
newspapers very recently that a mili-
tary delegation from UAR had visited
Pakistan; later on, a Pakistani mili-
tary delegation went to UAR. It was
also rcported that there were some
talks between these military delega-
tions that visited those countries.
Has the Government any information
as to what actually transpired in those
talks between those two delegations?

Shri Dinesh Singh: I am sure there
must have been talks when the dele-
gations went. But we understand
that they did not have much political
significance as such.

Shri Hem Barua: When we first
drew the attention of the Government
to the fact that the Pakistani military
delegation was visiting UAR, I asked
two specific questions on that occa-
sion and the Minister did not give a
reply to them. I will now ask him
again.

Shri Dinesh Singh:
questions.

Shri Hem Barua: All right. May
1 know whether it is a fact that when

I know the
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the Pakistani military delegation
visited Cairo, the Indian Ambassador
was not present at Cairo during that
time and whether it is a fact that
the First Secretary of the Indian
Embassy there gave a detailed report
of the visit of the Pakistani military
delegation to Cairo only when he was
asked to do so from New Delhi?

Shri Dinesh Singh: Sir, in keeping
with your directive, I had sent a
written reply to both these ques-
tions. . &

Sh:i Hem Barua:
them.

I have not got

Shii Dinesh Singh: I will men-
tion them again. It is true that our
Ambassador was not there when the
Pakistani military delegation went to
UAR. He was on leave. .

Shri Hem Barua: Why is it that
at the crucial moments, the Ambas-
sadors are not always there?

M-, Spcaker: Order, order. He

cannot argue.

Shri Dinesh Singh: In fact, he had
proceeded on leave before we had
the information of this wvisit. So far
as the second question is concerned,
we rececived the report from the
Charge d'affaires who is a senlor
officer—he is of the rank of the
Minister—and we received the report
from him without having to ask for
it.

Mr. Speaker: It may be an acci-
dent. But if in four or five cases it
happens, the Members connect them
together. There have been cases
where our representatatives were
absent at the crucial moments.

The Minister of External Affairs
(Shri Swaran Singh): We have taken
note of that. But I would like to
add that it will be only when they
are not there that the question will
be asked and if they are there at
crucial moments, in a thousand cases,
there will not be any questions.

Mr. Speaker: Next Question.
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Shri Hem Barua: May I submit it
is an eye-wash? When the Chinese
attacked, our Ambassador was absent
f'om Washington; he was absent from
Nepal; he was absent from UAR—he
is always absent.

Clashes on Indo-Pak Border

+
Dr. L. M. Singhvi:
[Shri Uikey:
Shri Vidya Charan Shukla:
‘508.% Shri R. S. Pandey:
Shri Radhelal Vyas:
| Shri Himatsingka:
| Shri Rameshwar Tantia:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Starred Question No. 304 on the
2nd December, 1964 and state:

(a) whether there have been fresh
intrusions or clashes on Indo-Pak
border otheér than Jammu and Kash-
mir since 1st December, 1084; and

(b) if so, the particulars thereof?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir; not-
ably on the Gujarat-Sind, Assam-
East Pakistan and West Bengal-East
Pakistan borders.

(b) Detailed information on intru-
sions and clashes on these sectors of
the Indo-Pakistan border is being
collected and a statement will be
placed on the Table of the House
shortly.

Dr. L. M. Singhvi: We would likc
the Minister o make a statement on
the floor of the House in respect of
the latest devclopments in respect of
incursions and intrusions of Pakistan
Rifles in Assam and Cooch Behar
area.

The Minister of Externat Affairs
(Shri Swaran Singh): I did make a
statement on the last working day
here,

Mr. Speaker: He also promissed
that he will make a report from time
to time.
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Shri Swaran Singh: With your per-
mission, Sir, a little later in the day
I will be giving the latest information
again, sometime at 4-30 or 4-45 p.m.

Dr. L. M. Singhvi: May I know
whether the Government have analys-
ed these various incidents and sought
to take this whole matter afresh
with the Government of Pakistan so
as to know what is the motive behind
these incidents and, if so, whether
Government could find a calculated
effort to provoke the Indian position?

Shri Swaran Singh: We have
attempted to analyse it. It is very
difficult to come to a firm conclusion
as to what are the motives of it. We
have to deal with the situation as it
develops. Then, the situation is not
identical at all points where these
intrusions have taken place. But we
are very much seized of this and we
are constantly in touch both with the
State Governments concerned where
these intrusions have taken place and
also with our other sources.

Oral Answers

Shri Vidya Charan Shukla: May I
know whether Government have
-captured any arms during these

border clashes and if any American
arms have been captured in all these
border clashes with Pakistan.
Shrimati Lakshmi Menon: Most of
these clashes are cases of cattle-lift-

ing, dacoities, kindnapping of Indians
etc.

Shri Vidya Charan Shukla:
any arms been captured?

Shrimati Lakshmi Menon: No
arms have been captured.

Have

Shrimati Renu Chakravartty: May
I know whether it is a fact that two
of our posts, one at Jharsingheswar
and another at another place, the
name of which I forget, have been
razed to the ground by mortar and
heavy artillery firing?

Shri Swaran Singh: This might be
one of the things which I intend to
cover in the statement which I intend
to make this afternoon, after wvarify-
ing all the facts. -

MARCH 22, 1985

Oral Answers 4992
Dr. L. M. Singhvi: At what time
would he be making that statement?

Mr, Speaker: I shall decide it after
the Question Hour and announce it.

Shri Himmatsinhji Some reports
appeared in the papers about a year
days back that the Sind Kangers fired
upon the Gujarat State Reserve
Police, (this fact came out through
some newspaper correspondents who
came to know that one of the police-
men was to get married, and because
he was wounded the marriage had
to be postponed). I wouftl like to
know what the facts are in this
regard.

Mr. Speaker: Is he interested more
in the marriage or in the wound?

Shri Himmatsinhji: I want to know
whether this firing has taken place.

Shri Swaran Singh: I would request
the hon, Member to give me this
information, because I could not
follow his question clearly. 1 shall
try to get the information if I have
got it in the Ministry. He can con-
tact me afterwards and pass on the
information to me.

Mr. Speaker: There was some men-
tion - of wound against a marriage
that was to take place.

Shri Swaran Singh: Let the hon.
Member make up his mind as to
whether he is interested in the mar-
riage or in the person being wounded.

Mr. Speaker: The hon. Member
may pass on that information to the
hon. Minister,

Shri Himatsingka: May I know
whether Government have realised
that Pakistan does not understand
any language other than the langu-
age of strength?

Shri Swaran Singh: In these mat-
ters, we have tried to do our best to
defend our position, and I think that
the police force and the others who
are there have very valiantly defend-
ed it and with very great success.
Therefore, let us try to safeguard the
nosition rather than wuse strong
language.
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Shri Sham Lal Saraf: The hon.
Minister in the course of the reply
had said that American ammunition
wias not used. ...

Mr. Speaker: She never said that.
She had only said that no arms were
captured. So, the question whether
they were American arms or not did
not arise.

Shri Sham Lal Saraf: May I sub-
mat all the same that American
ammunition has been used parti-
cularly on the Jammu and Kashmir
border and that has been reported
upon several times? If so, may I
know whether any action has been
1laken in order to lodge a protest with
the USA with regard to this?

Shri Swaran Singh: This question
was raised here some time back, and
we explained the position that we
had taken this up with the US Gov-
ernment,

Shri Ranga: Has this come to the
notice of Government—and if not,
would they enquire into it now and
find out whether it is a fact—that
about 15 people were hurt in that
shooting incident over the Kutch
border and one of them happened to
be a young man who was going to
be married and who was also injured?
May I know whether our patrolling
has been strengthened ever since this
incident had come to the notice of
Government?

Shri Swaran Singh: I believe that
this was the question put earlier by
the hon. Member belonging to the
party of which Shri Ranga is the
leader. I have promised already to
look into it and supply the informa-
tion.

Shri Ranga: What about the pat-
rols? Have we strengthened them?

Shri Swaran Singh: Yes, we have
taken steps there to strengthen the
protection arrangements.
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Retrenchment fn Oil Companies

+
(Shri Yashpal Singh:
*509 % Shri Bhagwat Jha Aszad:
! Shri Daji:
| Shri Warlor:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 487 on the 14th December, 1964
and state:

(a) whether the information called
for from the State Governments
regarding the retrenchment of staff
in the Qil Companies has since been
received; and

(b) it so, the extent of technologi-
cal unemployment involved?

The Minister of Labour and Employ-
ment (Shri D, Sanjilvayya): (a) and
(b). A statement showing the gist of
the replies so far received from the
State Governments/administrations is
placed on the Table of the House.
[Placed in Library see No. LT-4025/
651,
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Shri Daji: The reply of the Minis-
ter really shows that whatever Gov-
ernment did or did not do, they did
not take the matter seriously as they
have taken no follow-up action. We
are more interested, not in the state-
ment as such, but in knowing how
these technically qualified people
have been employed otherwise, as
technicians are very rare in India.
If they are unemployed, have Gov-
ernment kept themselves informed as
to what is the result of this help
which is sought to be given, how
many were actually able to take this
help, if not, what are the difficulties
due to which they could not take this
help?

Shri D. Sanjivayya: So far as
iechnicians are concerned, 1 may
assure the House that nobody has
been retrenched. Apart from that,
the whole matter falls in the State
sphere. What we have been trying
to do is only to collect information
from state governments and supply
it to the House.

Shri Thirumala Rao: Has the atten-
tion of Government been drawn to
the fact that these companies have
embarked on a large-scale retrench-
ment camouflaging it as discharge of
a number of people here and there
in this vast country so that the truth
is mnot known very much to the
public? Every year they are dis-
charging a large number of Yyoung
men who are highly paid, and they
are very much exercised in trying to
see and seek alternative employment.
Will Government ascertain what is
actually happening?

Shri D, Sanjivayya: In fact, we
have asked both the State Govern-
ments as well as the trade union
leaders to give us information about
specific cases so that we could take
up the matter with the employers.
Neither of them has given us any
details.

Shri D. N. Tiwary: Is it a fact that
brsides retrenchment, the percentage
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of appointsments of Indians in the
higher categories in non-Indian oil
companies is going down?

Shri D. Sanjivayya:
information.

I have no

Shri D. N. Tiwary: It has been

reported in today’s papers.

Mr. Speaker: He should not give
information which he gets only
through newspapers.

Shrimati Savitri Nigam: Is the
hon. Minister aware that the number
of such retrenched people is much
more than is known, and many of
them have not been reported to
various State Governments? Is he
also aware that most of the retrench-
ed persons are within the age group
45-50 and this is done by the com-
panies to save the pension and other
benefits to which these officers were
entitled?

Shri D, Sanjivayya: All these
matters relating to retrenchment or
voluntary retirement in these oil
companies will have to be dealt with
by the Labour Ministries in various
State Governments. But if the posi-
tion is so acute and if the trade union
leaders bring to our notice specific
cases, we are prepared to take it up
direct with the employers concerned,

Dr. Ranen Sen: This retrenchment
and compulsory retirement in these
oil companies is due to the introduc-
tion of highly mechanised machinery.
The employees had made represen-
tations to the Labour Minister seek-
ing his intervention to stop it. What
has happened after the deputation of
the employees met the Labour Minis-
ter in this connection?

Shri D. Sanjivayya: With regard to
that, there is a decision taken by
the 15th session of the Indian Labour
Conference. It has been agreed that
the employer while he intends to
introduce such system will have to
consult the trade union organisations.
Our information is that they have
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consulted the trade union organisa-
tions, whereas the latter say that they
have not been consulted. So we will
look into that.

Manufacture of Nuclear Weapons

<+
o510, J Shri Daji:
* \ Shri Indrajit Gupta:

Will the Prime Minister be pleased
to state:

(a) whether Government's atten-
tion has been drawn to a recent state-
ment made in Delhi by Mr. Buchan,
Director of the Institute of Strategic
Studies, London, to the effect that
India would require an initial invest-
ment of Rs. 2,400 crores over a period
of six years to manufacture nuclear
weapons;

(b) whether Government have
studied Mr. Buchan’s estimates in
detail; and

(¢) their reactions to the same?

The Parliamentary Secretary to the
Prime Minister (Shri Lalit Sen): (a)
Yes.

(b) No.
(c) Does not arise.

Shri Daji: In reply to part (b), the
answer is ‘No'. Why ‘No’? Do Gov-
ernment not consider this an impor-
tant matter to be examined and
studied by us? If it has been studied,
is the estimate correct? Have Gov-
ernment verified that much?

Shri Lalit Sen: In part (b) of the
question, the hon. Member has asked
whether Government have studied
Mr. Buchan's estimates in detail. No
detailed study has been made, because
Government's resolve to use atomic
energy for peaceful purposes is well
known.

Shri Daji: But, generally is this
estimate correct or mostly incorrect?
Some general understanding must
have been arrived at. Government
must have applied its mind to know
whether this is correct or not.

CHAITRA 1, 1887 (SAKA)
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The Prime Minister and Minister
of Atomic Energy (S8hri Lal Bahadur
Shastri): Generally, the impression
of our experts is that this is on the
high side, rather exaggerated.

Shri Nath Pai: The Prime Minister
referred to some experts. I do not
know whom he had in mind. He has
been very often advised by the wrong
persons, but I think there is the
Chairman of the Atomic Energy
Commission, whose statement directly
contradicts what the Prime Minister
just now said. So, may we know
where we stand with regard to that?
Who are the experts, on whose advice
the Government is depending, for
reaching this decision? May I know
whether the opinion of the Chair-
man of the Atomic Energy Commis-
sion is taken into consideration?

Shri Lal Bahadur Shastri: As my
colleague has just now said, we have
had no detailed study of this matter,
and 1 gave the general impression.
When I mentioned about experts, I
had in mind the Chairman of the
Atomic Energy Commission.

Shri Hem Barua: You did not
appoint any commission of experts.

12.00 hrs.
SHORT NOTICE QUESTION

Demands of Workers of NCDC Mines

+
Shri Dasaratha Deb:
Dr. U. Misra:
| Shri S, M. Banerjee:
'] Shri Indrajit Gupta:
| Shri Dinen Bhattacharya:
| Shri Daji:

S.N.Q.s.

Will the Minister of Steel and Mines
be pleased to state:

(a) whether he is aware that 45,000
workers of the National Coal Deve-
lopment Corporation mines in Bihar
have decided to go on strike on the
22nd March, 1985 in protest against
the authorities’ policy of retrench-
ment and refusal to pay even the



4999 Oral Answers

minimum (4 per cent) bonus recom-
mended by the Bonus Commission;
and

(b) if so, the steps being taken by
Government in the matter?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P, C.
Sethi): (a) and (b). Yes, Sir. Ome
of the Workers' Union recently circu-
lated a leaflet calling upon the
workers to go on strike on March 22,
1965, in order to press their demand
that the National Coal Development
Corporation agree immediately to the
payment of bonus in terms of the
Bonus Commission recommendation.
The question of retrenchment did not
figure in this leaflet. However, as a
result of subsequent discussions bet-
ween the workers’ representatives
and the management, the strike has
been called off. The management are
now considering the question of pay-
ment of bonus and a decision is
expected to be taken shortly.

Shri Dasaratha Deb: May I know
whether it is a fact that the Govern-
ment have decided to pay a minimum
bonus of four per cent, and whether
the NCDC have refused to pay it; if
go, what steps are being taken by
the Government to introduce it?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): No, Sir. It
is NCDC that considers the matter,
and the Board of Directors are
meeting shortly, in another week's
time, to consider this issue.

Shri Dinen Bhattacharya: Is it a
fact that there is a strong apprehen-
sion among the workers that NCDC
is going to close down certain pits,
as a result of which there will be
retrenchment of a large number of
coalminers?

Shri Sanjiva Reddy: I have ans-
wered this question a number of
times. Some coal mines are being
closed, but we are attempting to pro-
vide alternate employment elsewhere.
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Expansion of Naval Dockyard

*507. Maharajkumar Vijaya Ananda:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a
period of six years has been taken
to complete the first stage of the
Naval Dockyard Expansion Scheme
at Bombay;

(b) if so, the reasons for this in-
ordinate delay for the completion of
the project; and

(c) further steps taken to accele-
rate the execution work in the con-
text of mounting threats to the
security of the country from the
neighbouring countries?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c). It is true that
there has been some delay in the
completion of the first stage of the
Naval Dockyard Expansion Scheme
at Bombay. However, most of the
works in Stage I of the Scheme have
been substantially completed by now
except for the provision of services
on the Barrack, Destroyer and Bal-
lard Pier Wharves. The delay was
largely caused by the failure of the
Contractor entrusted with the con-
tract No. 1 and the necessity to for-
feit his contract. Thereafter, the
work had been undertaken depart-
mentally. There was also increase
in the scope of work which was res-
ponsible for further delay. Initially
the project was sonctioned for Rs. 5.5
crores but with the provision of addi-
tional facilities the total cost is esti-
mated to be in the neighbourhood of
Rs. 11.39 crores. The work of Naval
Dockyard Expansion is very compli-
cated and highly technical and the
failure of the Contractor resulted in
further delay. All Stage I works are
expected to be completed by end of
1966.



so01 Written Answers

Training to Foreign Pilots

Shri Bishwanath Roy:
Shri Samnani:
| Shrimati Savitri Nigam:
'513.4{ Shri Brajeshwar Prasad:
| Shri Rameshwar Tantia:
Shri Kolla Venkaiah:
LShrl D. C. Sharma:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that some
foreign Governments have requested
the Government of India for training
their men in aviation in India; and

(b) if so, the details of the train-
ing facilities provided by the Gov-
ernment of India in the matter?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) Since 1961 over 1,800 Foreign
personnel have been trained at
various ILAF. institutions. At pre-
sent there are 22 such officers/airmen
under training from four countries.

Peace-keeping Force of UNO

*512. Shri Maheswar Naik: Will the
Minister of External Affairs be
pleased to state whether the proposal
to maintain a peace-keeping force for
the UN. has taken any concrete
shape?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon);: No progress has
becn made on the question of the es-
tablisiemeny of a United Nations peace
keeping force due to lack of agree-
ment among the major powers.

A Special Committee of thirtythree
members which has recently been es-
tablished by the UN General Assem-
bly to undertake a comprehensive re-
view of all wuspects of peace-keeping
operations is due to submit its re-
port by the 15th June 1965.

CHAITRA 1, 1887 (SAKA)
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Global Satellite System

Shri Ravindra Varma:
Shrimati Renuka

Barkataki:

Shri Shiv Charan Mathur:
Shri Rameshwar Tantia:
LShri Baswant:

*513

Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that India
has joined the International Consor-
tium for setting up a global system
of telecommuncation based on satel-
lites; and

(b) if so, what are the benefils and
obligations of membership in the
consortium?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Yes, Sir.

(b) The ownership of the Com-
munications Satellite System will vest
in the signatory Governments in pro-
portion to their contribution to the
total cost of the System. By partici-
pating in the Communications Satel-
lite System, India will be able to
pariicipate in the design, development,
construction etc. of the space segment
and it will also facilitate the esta-
blishkment of a Ground Station for the
utilization of this most modern and
efficient means of international com-
munications,

Prime Minister’s Statement Regarding
Jordan Waters

*514. Shri Alvares: Will the Minis-
ter of External Affairs be pleased to
state:

(a) whether it is a fact that the
Prime Minister stated during a speech
at the seminar on ‘The Arab World
and India’ that “We have full Sym-
pathy for the Arab countries’ senti-
ments on the question of Jordan
Waters”; and

(b) whether Government are aware
that the dispute over the Jordan
Waters is an attempt to starve out
Israel, and is not a mere dispute over
the use of the waters as such?
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The Deputy Minister im the Minis-
try of Externa] Affairs (Shri Dinesh
Singh): (a) The Prime Minister stated
at the inauguaration of the seminar
on the Arab World and India that he
knew the feclings of the Arab coun-
tries regarding the Jordan waters
issue and that India gympathised
with the Arab position on this issue.

“(b) The Arabs have a different
point of view with which are in

sympathy.
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Bank Employees’ Demands
.5"‘] Shri S. M. Banerjee:
\ Shri Yashpal Singh:
Will the Minister of Labour
Employment be pleased to state:

and

(a) whether the tripartite negotia-
tions held by the Chief Labour Com-
missioner with the All India Bank
Employees Association and the Banks
have concluded;

(b) if so, the net result of these ne-
gotiations; and

(c) the main features of the agree-
ment, if any, arrived at in the matter?

The Minister of Labour and Em-
ployment (Shri D. Samjivayya): (a)
Not yet.

(b) As a result of the tripartite
meetings held on 13th to 18th and
28th-29th August, 1964 settlement on
some of the issues was arrived at.

(c) The terms of settlement already
arrived at include payment of ad hoc
temporary dearness allowance of 6
per cent to clerical gtaff and 8 per
cent to subordinate staff with effect
from 1st August 1964, abolition of
area IV in respect of ‘A’ and ‘B’ class
banks affiliated to the Indian Banks’
Association with effect from 1st Sep-
tember, 1964 and payment of ad hoc
increase of Re, 1 in the basic salaries
of the subordinate staff of the banks
affiliated to the Indian Banks' Asso-
ciation ang the Exchange Banks' As-
sociation with effect from 1st Sep-
tember, 1064,

Indiang Refused entry in Zanzibar

Shri Yashpal Singh:
Shri M. L, Dwivedi:
Shri R. G, Dubey:
Shri D. C. Sharma:
{ Dr. L. M. Singhvi:
| Shri Kolla Venkalah:
| Shri M. N. Swamy:
Shri Himatsingka:
lshrl Rameshwar Tantia:

*518,

Will the Minister of External Aff-
airs be pleased to state:

(a) whether 17 persons of Indian
origin domiciled in Zanzibar were re-

1887 (SAKA) Written Answers
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fusedq re-entry by the Zanzibar autho-
rities in December, 1964,

(b) if so, the reasons therefor; and

(c) the action taken by Govern-
ment of India in the matter?

The Deputy Minister in the Minlis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). One Indian
national and 16 other persons of
Indian origin were refuseq entry by
Zanzibar authorities in December,
1964 on the ground of non-possesgsion
of valid re-entry permits.

(¢) The Indian High Commission in
Dar-es-Salaam has made representa-
tions to the Government of Tanzania
on this matter.

Ownership of Newspapers and News
Agencies

(Shri P. C. Borooah:
519 Shri Yashpal Singh: ..
‘Y Shri Bhagwat Jha Azad:
Shri Koya:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether the Natioral Federation
of Working Journalists recently adop-
ted a resolution in their Patna Session
demanding an early implementation of
the recommendations of the Press
Commission regarding the diffusion of
ownership of newspapers and news
agencies; and

(b) if so,
thereto?

The Minister of Information and
Broadcasting (Shrimati Indira Gan-
dhi): (a) Government have seen
newspaper reports regarding the reso-
lution adopted by the National Coun-
ci] of the Indian Federation of Work-
ing Journalists.

Government’s reaction

(b) In this connection the Press
Commission's suggestion was that the
growth of monoplies in the news-
paper industry should be referred to
the Press Council. The Press Coumeil
Bill, 1963 was referred to the Joint
Committee of the Houses of Parlia-
ment which submitted its report on
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the 17th Februrary, 1985. It is await-
ing consideration of Parliament,

International Co-operation Year

(Shri J. B. Singh:
Shrimati Renu Chakravartty:
Shri D. C. Sharma:
Shri Himatsingka:

LShrl Rameshwar Tantia:

Will the Minister of External Affairs
be pleased to state:

*520.

(a) whether any programme has
been prepared to observe 19685 as
Year of Internationa]l] Co-operation;
and

(b) if so, a brief outline thereof?

The Ministey of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). Yes,
Sir. A copy of India's note to the
United Nations, outlining its plans
wnd projects for the ubservance of
the International Co-operation Year,
ig placed on the Table of the House.
[Placed in Library, see No, LT-4028/
65].

Re-Eniry of Indians in Burma

" Shri Indrajit Gupta:

Shri Daji:

Shri Hukam Chand
Kachhavaiya:

Shri Onkar Lal Berwa:

*521. . Shri P. C. Borooah:

Shri Bade:

Shri U. M. Trivedi:

Shrimati Renuka Barkataki:

Shri Himatsingka:

_ Shri Rameshwar Tantia:

Will the Minister of External Aff-
airs be pleased to state:

(a) whether some Indian nalionals
who had left Burma re-entered that
country illegally and have been ar-
rested by the Burmese authorities;

(b) whether these people decided
in favour of re-entry to Burma due
to difficult conditions encountered by
them in India; and

(¢) Government's reaction in the
matter?
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The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Some such reporis have
appeareqd in Burmese papers.

(b) ang (c). Our Embassy in Ran-
goon took up the matter with the
Burmese foreign office and requested
permission to interview the reported
prisoners. No reply has been receiv-
ed so far and Government of India
has not been able to verily whether
some people really returned to Burma
and were arrested.

Explosions in NEFA

J Shri Dhuleshwar Meena:
\ Shri Ramachandra Ulaka.

Will the Minister of External Aff-
airs be pleased to state:

1328,

(a) the number of explosions in the
border areas of NEFA during the last
six months;

(b) the damage to life anq property
caused thereby in that region; and

(c) the number of cases in which
the explosives smuggled from abroad
were found 1o have been used and the
origin of these explosives usually?

The Minister of External
(S8hri Swaran Singh): (a) Nil.

Aflnirs

(b) Nil.

(c) Some stray bombs and ammuni-
tion left over during Chinese apggres-
sion exploded on our side of the
border in various places at Kibithoo
in the Lohit frontier division during
January 1865, due to fire in Jungle.

Vacancies in Public and Private
Sector Establishments in Rajasthan

1329 f Bhri Dhuleshwar Meena:
"7 Shri Ramachandra Ulaka:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of vacancies noti-
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fied in the Public and Private Sector
establishments in Rajasthan during
the last six months; and

(b) the number of vacancies fllled
up 8o far in these establishments
through various Employment Ex-
changes during the same period?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) and

{b).
Fstablishments Vacancies Vacancies
under notified filled
during during
Scptem-  Septem-
ber, 1964 ber, 1964
to Feb~ to Feb-
ruary, ruary,
1965 1965
Public Sector 10,863 8,427
Private Sector 1,445 315§

CHAITRA 1, 1887 (SAKA)

Rura] Employment Bureaux

1330. Shri M. Malaichami: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of Employment In-
formation angd Assistance Bureaux get
up in Community Development blocks
of Madras State so far;

(b) the number of persons who got
employment through these institutions
and

(¢) the nature of employment like

administrative, technial, craft and
menial secured through  these
Bureaux.

The Minister of Labour and Em-
ployment (Shri Sanjivayya): (a)
Ten,

(b) and (c). These Bureaux do not
undertake placement work but dis-
seminate information on careers and
employment avenueg to the applicants
of rural areas and assist them in
getting them registereg with the Dis-
trict Employment Office: of the dis-
tricts concerned.

Written Answers 5010-
Vacancies Notified and Filled in
Madras State

1331. Shri M. Malaichami: Will’
the Minister of Labour and Employ-
ment be pleased to state:

(a) the total number of vacancies
notified by the Public and Private
Sector undertakings in Madras State:
during the calendar year 1964;

(b) the number of vacancies filled
up in these undertakings through the
various Employment Exchanges
during this period; and

(¢) the number of those left vacant?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) to-
(¢). Separate information in respect
of undertakings in the Public and
Private  Sector is not available.
Figures in respect of all establish-
ments in the Public and Private Sec-
tor are given below:

Vacan- Vacan- Vacan-
Sector cies cies cies
notified filled outsta-
nding
- i ; o 4 -
Public 73,403 54,551  9,630"
Private 12,479 1,761 1,858

Visit of British Sclentific Adviser to
British Defence Minister

1382. Shri Ram Harkh Yadav: Will
the Minister of Defence ba pleased to
state:

(a) whether the British Scientific
Adviser to the British Defence Minis-
ter paid an official visit to India; and’

(b) if so, the object of his mission?

The Minister of Defence Production
in the Ministry of Defence (Shri A,
M. Thomas): (a) Yes, Sir, he broke
his journey on his way back to Eng-
land from the Far East.
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(b) For discussions with senior offi-
cers of the Defence Research wand
Development Organisation and Minis-
try of Defence on 'matters of mutual
interest,

Req WA | SNy QAT safe
1333, &Y Wy WA W7 QA
it qme WA Og qa # FaT
w0 fw
(%) 31 femmx, 1964 Y ®:W
R 7 fafew deme @ &
sfsr dEe ¥; W
(@) T & ¥ faey =feal
Qe fee e man ?

s sive Qe s (s T
Foaar) : (F) 1,45,685.

(=) 1964 % 49871 =ufedi
F1 AT fesmar @

Artificial Limbs Centre, Poona

Shrimati Savitri Nigam:
Shri P, C. Borooah:
[_Shri M. L. Dwivedi:

1344,

Will the Minister of Defence be
pleased to state the number of civil-
ian amputees who were provided arti-
ficial limbs by the Poona Centre and
by other centres under that Ministry
in the country during the year 1964-
657

The Minister of Defence (Shri Y. B.
Chavan): Nine hundred and seventy-
six civilian amputees were provided
artificial limbs during the year 1864-
65 (upto 28th February 1965) from
the Artificial Limb Centre, Poona,
which is the only Centre of its kind,
controlled by the Ministry of Defence.

afafen mfedi st o
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Border Roads Organisation

1336. Shri Surendra Pal Singh:
Will the Minister of Defence be
pleased to state:

(a) the mileage of roads construc-
ted in accordance with the requisite
standard, year by year, under the
auspices of the Border Roads Organi-
sation during the last five years; and

(b) what proportion of the same
has been constructed by the General
Reserve Expeditionary Force per-
sonnel?

The Deputy Minister in the Minis-
try of Defence (Dr. D, S. Raju): (a)
The mileage of roads constructed/
improved upto the specification, pres-
cribed by the Board from time to
time, are given below:

(The figures relate to achievements’

of each year.)
Ei) Formation Cutting of New Roads.

I-ton 3-ton

road road

(class 5) (class9)

(miles) (miles)

1960-61 . 474 1
1981-62 228} 379
1962-63 . . . 252 206
1963-64 . . ' 39 436
Aprilto Dec. 1964 . 29 199}
(ii) Improvement of Existing Roads.
Miles

1960-61 . . . : 508
1961-62 . . ; . . 508
1962-63 . . . . . 177
1961-64 . . . . . 348
April to December 1964 . . 242
(iii) Surfacing of Roads Newly

Constructed.

Soling Metal- Black-
ling topping

(miles) (rniles) (miles)

1963-64 . 344 202 141

April to Dec.

1964 200 197 sst

(b) Of the total mileages indicated
in (a) above, the General Reserve
Engineer Force has been responsible
for the following mileages:
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Formation Impro- Sur- Metal Black-
cuting vement fac- ling top-
ing ping

I~ton  3-ton

road road

(class  (class

s) 9)
I960-61 . 33 1 7 —- - -
1961-62 . 89} 379 42 — — —
1962-63 . 192 159 14 — — =

1963-64 . 39 395 8 249 133 95
April to
December

1964 . 29 1854 B9 191 I79 35

Soviet Helicopters for India

133y S Shri Surendra Pal Singh:
" Shri R. G. Dubey:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a team
of Russian experts came to India re-
cently with a view to holding detailed
discussions with the Government of
India regarding the supply to this
country of some new types of heli-
copters; and -

(b) if so, the outcome of these dis-
cus ions?

The Deputy Minister in the Minis-
try of Defence (Dr. D. H. Raju): (a)
No, Sir.

(b) Doeg not arise.

Quarters for P. & T. Employees, Delhi

1338, Shri Yashpal Singh: Will the
Minister of Communications be pleas-

ed to state:

(a) the number of P. & T. _Class
111 and IV employees in Delhi who
have been provided with quarters;

(b) the number of P. & T, Class
TII and IV employees who have not
been provided with quarters even
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The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) Class III—1155,

Class IV—300.
(b) Class I1I1—2507,
Class IV—818.

(c) Work for construction of 984
quarters is in progress. It is also
proposed to acquire additional land
and construct more quarters.

Manufacture of Television sets

1339, J Stri Yashpal Singh:
L Shri Onkar Lal Berwa:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1017 on the 7th December,
1864 and state:

(a) whether the offer of setting up
a television net-work in India and a
plant to manufacture television sets
made by the German Democratic Re-
public has since been accepted by
Government; and

(b) if not, the
delay?

reasons for the

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi: (a) and (b). An offer in gene-
ral terms has been made on behalf of
the German Democratic Republic, The
question of ils acceptance does not
arise ag no concrete proposal has been
received but the offer as mude 1s
under consideration,

WH ® WMy wiww

=it geR AR wEAT
ot sfeTT W™ qTO
st To firo @ ¢
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=
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Meeting of Indo-Pak Area
Commanders

Shri Onkar Lal Berwa:
Shri Bade:

3\ Shri Hukam Chand

L_ Kachhavaiya:

1341,

Will the Minister of Delence be
pleased to state:

(a) whether it is a fact that a
meeting of the Area Commanders of
India and Pakistan was held at a
border post of Ladakh in the month
of December, 1964;

(b) if so, the decisions taken at the
meeting;

(¢) whether the issue of kidnap-
ping of Indian constable was also
discussed; and

(d) if o, the resulls thereof?
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The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
No.

(b) to (d). Do not arise.
Revision of Cantonment Employees
Bervice Rules, 1937

1342, Shri A. N. Vidyalankar: Wil!
the Minister of Defence be pleased
to state:

(a) whether Government is aware
that there has been a persistent de-
mang for the revision of the Canton-
ment Employees Service Rules, 1937,
because of the same being sut-dated;

(b) if so, whether Government pro-
‘pose to revise the same; and

(¢) if not, why not?

The Minister of Defence (Shri Y.
B. Chavan): (a) As a result of cer-
tain recommendations made by the
National Industrial Tribunal, Bombay
in 1960, Government initiated pro-
posals to amend Cantonment Fund
Servants Rules, 1937. There has also
been a demand from the Cantonment
Fund Employees in this regard.

(b) Draft amendments to the said
Rules, as proposed, were notified in
the Gazette of India, dated 31-10-
1964. Objections and suggestions re-
ceived thereto are under wvxamina-
tion of the Government,

(c) The question does not arise.

Duties of Lower Division Clerks in
Ordnance Corps

f Shri Heda:
1343.< Shri M. R. Krishna:

Wil] the Minister of
pleased to state:

(a) whether an on-the-spot study
of the dutieg being performed by the
Lower Division Clerks of the Army
Ordnance Corps has been undertaken
by a Committee; and

(b) if so, the action taken by Gov-

ernment on the report of this Com-
mittee?

Defence be
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The Deputy Minister in the Minis-
try of Defence (Dr. D. §. Raju): (a)
and (b). The Army Standing Es-
tablishment Committee recently exa-
mined the question of proportion of
Lower Division Clerks and Upper
Division Clerks in Ordnance Depots
and the Committtee’s recommenda-
tions are under consideration of the
Government.

Government has, however, taken a
decision to convert certain number of
posts of Lower Division Clerks into
those of Upper Division Clerks in the
Army Ordnance Corps purely as an
ad hoc measure, pending examina-
tion of the general question affecting
all Arms and Services,

L.D.Cs. in Ordnance Corps

f Shri Heda:
1344. 1 Shri M. R. Krishna:

Will the Minister of Defence be
pleased to state:

(a) the total number of Lower
Division Clerks employed on local
basis as on the 30th November, 1964
in the Army Ordnance Corps under
the Government sanction;

(b) whether it is proposed to bring
them on central roster;

(c) if so, when; .

(d) whether it is a fact that they
are pot being treated at par with
other temporary employees in the
matter of terms and conditions of
service, though they have put in
more than six months' service; and

(e) if so, the reasons therefor?

The Minister of Defence (Shri Y.
B. Chavan): (a) 688.

(b) and (c). The matter is under

consideration.

(d) Yes, Sir.

(e) Lack of uniformity was due to
different interpretations by local
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authorities. The question of giving
uniform terms and conditions to them
is under consideration.

Missing file relating to V.0.A. deal

rShrl P. C, Borooah:
1345.{ Shri P. R. Chakraverti:
LBhrl R. Barua:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) how far the report in the
‘Statesman’ dated 18th December,
1964, that the file relating to the
V.0.A. deal had been missing, is cor-
rect;

(b) it so, when the fact of loss or
misplacement of the file first came to
notice; and

(c) the efforts made to trace the
file?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) The report is incorrect.
The file is in the safe custody of the
Ministry.

(b) and (c¢). Do not arise.

Sainlk Schools in Punjab

1346, Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(a) the number of Sainik schools
opened so far in the backward hilly
areas of Punjab;

(b) whether there is a proposal to
open a sainik school at Nangal of
Punjab; and

(¢) if so, when it will be opened?

The Deputy Minister of Defence
(Dr. D. S. Rajn): (a) to (c). There
are two Sainik Schools in the Punjab;
one at Kapurthala and the other at
Kunjpura (Karnal). There is no
proposal to open a Sainik School at
Nangal.
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Telephone Connections in Punjab

1347. Shri Daljit Singh: Wil] the
Minister of Communicationg be pleas-
ed to state:

(a) the number of applications
pending for the grant of telephone
connections by various telephone ex-
changes in Punjab as on the 1st Jan-
uary, 1985; and

(b) the steps taken to expedite the
matter?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavati): (a) 8,881,

(b) Steps are being taken to ex-
pand the capacity of the exchanges
and to lay additional cables so that
pending demands are met {o the
maximum extent possible consistent
with the available resources.

Automatic Telephone Exchanges in
Punjab

1348. Shri Daljit Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) the names of the cities and
towns in the State of Punjab where
automatic telephone exchanges have
been installed;

(b) whether there is any proposal
to instal any automatic telephone
exchanges in the State of Punjab
during 1965-66; and

(c) if so, their locations?

The Deputy Minister in the De-
partment of Communications (Shrl
Bhagavati):

(a) Automatic exchanges have been
installed at 50 stations in Punjab as

per List I. [Placed in Library, see
No. LT-4027/65].
(b) Yes.

(c) As per List II [Placeq in Lib-
rary, see No. LT-4027/65],

Tt o F S e
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wa f&
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Paternity Leave

1351. Shri Surendra Pal Singh: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it is a fact tha: Mr.
Ramon T. Jimenez Director of the
Asian Labour Education Centre,
Philippines is reported to have stated
at a reception given to him by the
New Delhi Trade Employees’ Asso-
ciation that, in the interest of labour
welfare, all Asian countries should
adopt the scheme of graniing Pater-
nity Leave as is practised in Philip-
pines; and

(b) if so, Government’s reactions
to such a proposal?

The Minister of Labour ang Em-
ployment (Shri D. Sanjivayya): (a)
According to a news item published
in the Hindustan Timeg dated 15-1-
1965, Mr. Ramon T. Jimenez stated
that paternity leave was being grant-
ed to male workers in the Philippines,
when blessed with a child, to cele-
brate the occasion on the basis of
collective bargaining,
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(b) Government has no such pro.
posal under consideration,

New Delhi-London Telex Service

1352. Shri Yashpal Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) whether a new Internatianal
‘Telex Service between New Delhi
and London has been started; and

(b) if so, when?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavati): (a) Yes, Sir,

(b) 28th May, 1964,

‘T.V. Set designed by Research
Department of Ministry of 1. & B.

1353. Shri M. R, Krishna: Will the
Minister of Information and Broad-
-casting be pleased to state:

(a) whether it is a fact that the
Research Department of the Informa-
tion Ministry has designed a televi-
-sion set; *

(b) if so, the percentage of the in-
digenous components used for the
prototype T.V. Set; and

(c) whether this set has been tested
fully and with what make can this
Indian made T.V. set be compared?

The Minister of Information and

Broadcasting (Shrimati Indira
«Gandhi): (a) No, Sir.
(b) and (c). Do not arise.
Anti-Indian Literature seized In

Ceylon

Shri Rameshwar Tantia:
| Shri Sidheshwar Prasad:
| Shri Hukam Chand
| Kachhavaiya:

1354, ! Shrji Bade:
Shri Bibhutl Mishra:
z Shri Prakash Vir Shastri:
[ Shrimatl Maimoona Sultan:
LSh.ri Vishwa Nath Pandey:

Will the Minister of External Affairs
‘be pleased to state:
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(a) whether Government's attention
has been drawn to the press report
appearing in the ‘Hindustan Times’,
dated the 20th January, 1085 that a
large consignment of Chinese litera-
ture was seized by the Ceylon cus-
toms authorities in Colombo;

(b) whether the Government of
India has taken up this matter with
the Ceylonese Government; and

(c) if so, the reaction of the
Ceylonese Government thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (¢), The
Government of India have seen the
press report. Similar reports also
appeared in the Ceylonese press and
on geeing them the Director of the
Indian Pavilion drew the attention of
the Exhibition authorities to see that
the exhibition was not exploiteq for
making political propaganda. It was
not considered necessary to approach
the Government of Ceylon,

Conference of State Labour Ministers

J Shri Bhagwat Jha Azad:
\ Shri Yashpal Singh:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government propose
to call a Conference of State Labour
Ministers to discuss the implementa-
tion of labour policies in units run by
the State Governments; and

1355,

(b) if so, when?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). Ag usual, the State Labour
Ministers will be meeting informally
at New Delhi on the 27th March, 1863,
to discuss, among other things, the
items on the agenda of the 23rd
Session of the Standing Labour Com-
mittee which will be held at New
Delhi on 27th. One of the items on
the agenda is “General Labour Policy
application of Labour Laws to cer-
tain States”. There Is, however,
no specific item regarding “imple-
mentation of labour policies in units
run by the State Governments”,
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Visit of Duke of Edimburg

1356, Shri Rameshwar Tantla: Will
the Minister of External Affairs be
pleased to state:

(a) whether the Duke of Edinburgh
is on a visit to India;

(b) if so, the main purpose of his
visit; and

(c) whether he has come on Gov-
ernment of India's invitation or on
his own?

The Minister of External Affairs
{Bari Swaran Singh): (a) Yes, Sir.

(b) and (c¢). The Government of
India were informed that the Duke
of Edinburgh wished to visit lndia
for tulfilling certain private engage-
ments. In view of his position, and
keeping in mind the friendly rela-
tions with the United Kingdom, the

Government of India extended an in-

vitation to the Duke to be their guest.

Contracts with Artistes and Writers

1357. Dr. Sarofini Mahishi: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it has come to the
notice of the Government that con-
tracts with the artistes and writers are
entered into also for works to be
composed in future during the life
time of the writers along with the
existing works in the name of first
composed and second composed works
(specially for poetic compositions);
and

(b) it so, Government’s reaction
thereto?

The Minister of Information and
Broadecasting (Shrimati Indira
Gandhi): (a) There is a prescribed
form (AIR-685) under which All India

Radio enters into a contract with
poets for acquiring  broadcasting
Tights in their compositions, both

past and future. No such contract
form hag been devised for any other
contributors to AIR's programmes.
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(b) There has been no need to re-
vise the contract form. The pay-
ment for all compositions—both past
and future—being made on a pro-
rata basis, the contract form obviat-
es the necessity of entering into a
contract with a poet on each ana
every occasion he composes a new
poem. The arrangement under this
contract has been found acceplable
by poets and there has not been any
difficulty,

Mass Communication Centre

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Subodh Hansda:

Shri Vishwa Nath Pandey:

1358.

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Unstarred Ques-
tion No. 348 on the 23rd November,
1964 and state:

(a) whether the proposal for set-
ting up the Mass Communication
Centre has since been considered; and

(b) if so, the details thereof?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) and (b). The propo-
sal is still under consideration. De-
tails are being worked out and it is
hoped to start training courses in
August 1965.

Tariffs of Telephone Services

1359. Shri Rameshwar  Tantia:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that a Com-
mittee has been set up to revie®w the
tariffs of various telephone services
in the country; ¢

(b) whether any recommendations
have been made by the Committee 8o
far; and

(¢) the action taken by Govern-
ment thereon?
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The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Yes.

(b) No. T

(c) Does not arise.

Award in Case of Chapue Khas
Colliery -

[ Shri Prabhat Kar:

Shri Indrajit Gupta:

Dr. U. Misra:
1380-1!)1-. Ranen Sen:

Shri Mohammag Elias:
Shrimati Renu Chakravartty:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Regiona] Commis-
sioner (C) Calcutta has given his
award in the arbitration agreement
on the 12th November, 1964 relating
to C.R.O. workers of the Chapue
Khas Colliery West Bengal; and

(b) if so, whether it has been im-
Plemented by Government?

The Minister of Labour ang4 Em-
ployment (Shr{ D. Sanjlvayya): (a)
Yes, Sir.

(b) The award is to be implement-
ed by the management. A copy of it
has been sent to them by the Regional
Commissioner (C), Caleutta.

Bankola Colliery

Shri Prabhat Kar:
Shri Indrajit Gupta:
Shri Mohammag Elias:
| Shrimatj Renuy Chakravartty:

Will the Minister of Labour and
Employment be pleased to state:

1361.

(a) whether the Manager of the
Bankola Colliery, West Bengal was
arrested for burning  workers’
quarters; and

(b) if so, the action taken by Gov-
ernment against the management of
the Colliery?
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The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). The Manager of Bankola
Colliery was arrested by the police
on 20-9-1964 in connectidn with an
incident in the Colliery on 17-9-1964.
The police are reported to be sfill
investigating the matter and have not
filed any challan in a court of law.

Postmen in Orissa

( Shri Ramachandra Ulaka:
1m4 Shri Dhuleshwar Meena:
LShri Rama Chandra Mallick:

Will the Minister of Communica-

tions be pleased to state:

em-
post

(a) the number of postmen
ployed at present in various
offices in Orissa;

(b)the number qut of them belong-
ing to the Scheduled Castes and
Scheduled Tribes;

(c) the total number out of them
who are getting house rent allowance;
and

(d) the total amount of house rent
allowance paid to them so far during
the Third Five Year Plan period?

The Deputy Minister In the De-

partment of Communications (Shri
Bhagavati): (a) 773.
(b) Scheduled Castes 86
Scheduleq Tribes 25
(c) Scheduled Castes 10
Scheduled Tribes NIL
Other Communities 82
(d) Scheduled Castes Rs. 2962.78
Scheduled Tribes NIL

Other Communities Rs. 25,465.57

Employment Exchanges in the
Country

63 S Shrl Ramachandra Ulaka:

1365-7 Shri Dhuleshwar Meena:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of Employment
Exchanges proposed to be openeq in
various States (State-wise) during
1965-68; and

(b) the names of places where they
wil] be opened?
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The Minister of Labour and Employment (Shri D. S8anjivayya)

(a)
Andhra Pradesh
Assam

Bihar

Guijarat

Jammu & Kashmir

Kerah
Madhya Pradesh .

Madras
Maharashtra
Mysore

Orissa .

Punjab.

Rajasthan
Uttar Pradesh .
West Bengal 3 . . .

Delhi .

Goa

Himachal Pradesh
Manipur

Tripura
Pondicherry .

Andaman & Nicobar Islands. .

¢ b)
Nil
Nil
1 Gaya (University Employment In-
formation and Guidance Bureau
Magadh University.)
1 Ahmedabad (Bifurcation of the exist-
ing Exchange).
7 Anantnag ; Baramulla ; Leh;
Udhampur ; Doda ; Kathua and
Poonch,
Nil
1 Indore (Special Employment Ex-
change for the Physically Handi-
capped.)
Nil
3 Kalyan ; Chinchwad and Kamptee,
1 Bangalore (Bifurcation of existing
Employment Exchange).
Nil
2 Kurukshetra and Patiala (University
Employment  Information and
Guidance Bureau.)
Nil
Nil
1 West Dinajpur  District. Bxact
location under consideration.
Nil
2 Margoa and Bicholim
1 Sundernagar.
Nil
Nil
Nil
Nil

Military Unit in Tripura

1364. Bhri 8. M. Banerjee: Will the
Minister of Defemce be pleased to
state:

(a) whether it is a fact that there is
no military unit posted in Agartala
(Tripura);

(b) if so, the reasons therefor; and

(¢) whether the State Government
of Tripura has repeatedly demanded
posting of military units at Tripura?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (¢). The informa-
tion cannot be disclosed on the floor
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of the Housg in the
security. &

interest “of

Vacancies Notified and Filled in
Uttar Pradesh

1365. Shri Vishwa Nath Pandey:
Will the Minister of Labour and
Employment be pleased to state:

(a) the total number of vacancies
notified in the Public and Private
Sector Industries during 1962-63 and

1983-64 in the State of Uttar Pradesh;
and

(b) the number of vacancies filled
up in all the above mentioned indus-
trial establishments during the afore-
said period through the Employment
Exchanges?

The Minister of Labour and Employ-
ment (Shri D, Sanjivayya): (a) and
(b). Separate information in respect
of public and private sector indus-
tries is not available. Total number
of vacancies notified by all establish-
ments (both industrial and others)
and the number that were filled
through Employment Exchanges is
given below:

Vacancies noti- Vacancies filled
Year fied
Public Private Public Private
Sector  Sector Sector Sector
1 2 3 4 5

1962-63 98,792 26,690 70,550 21,439
1963-64 1,10648 32,501 Bs5,129 24.309

QI & OF AQT AT wAWfar
st Fafieea q fawrd

1366. *\ WAAIRE : FTT TN
qF7 9 AR &, 0L FF o

(%) faga o9 &rsi § wAUT
# o Aq1 q17 fawwr & wRarfo
' fafrew qfawd w77 A 9
frgar = 29T ;
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(&) 71 s #r fafen & f
W fwm & feay @ sdErd w3
e & 7R ) sqfaw @1 @ wed
fafemn & fagl & ufw aifvw & Q@
& =R

(w) afz g, & o7ar & uq

W qUy £ A6 & 97 3a1 F1damdy
T g?

ware fawm & owht (st
wmet) (%)

L

1959—-60 1,00,164
1960-61 1,43,402
1961-62 2,49,401
1962-63 3,93,854
1963~64 6,85,387

(8) @ awt & ¢ a7 & 9
3fg g€ & fry #3 ewY & forely wm
1 qAT TEY AW §

() feT ¥t 37 Ty ok frafy
*1 3% A A Ay Y af &

Rehabilitation of Ex-servicemen im
NEFA

1367. Shri Gulshan: Will the Minis-
ter of External Affairs be pleased to
state:

(a) whether it is a fact that it has
been decided to rehabilitate ex-
servicemen in NEFA;

(b) if so, the progress made so far
in this regard; and

(¢) if not, the reasons for the delay?

The Minister of External Affairs
(Shri Swaran Singh): (a) A scheme
for the settlement of about 200 ex-
servicemen and thélr families in the
Tirap Frontier Division has been
sanctioned. Extension of the scheme
consistent with tribal Tands and pro-
perty rights is under consideration.
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(b) and (c¢). Information is being
collected from the NEFA Administra-
tion.

P. and T. Officials running Chit Fund

1368. Shri Gulshan: Will the Minis-
ter of Communications be pleased to
state:

(a) whether it is a fact that certain
officials working in the Central Tele-
graph Office, New Delhi were found
running their chit fund business; and

(b) if so, the number of officials in-
volved in such cases and action taken
against them?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavatl): (a) and (b). There is
only one case of a clerk in the Cen-
tral Telegraph Office Delhi who is
allecged to have engaged himself in
Chit Fund business, Disciplinary
action against him is in progress.

vy foew qury

[we maﬂu!hf!m:
1369. )L-l‘t femr qeamaw

ﬁwquﬁ:
w7 wfaen S gy q@e w\t
L SURT

(%) w1 38 &9 ¢ & T
feag garlg & graqw ¥ fafew awai
¥y g NF-TAF Tw 1 forw fafas
¥ FECAT T 9T IEF TEHET ¥
faeg 37 @M § HUHE WX FIER
® AIOY T §

(@) afx g, @ s fawraai
N gurg oAy ¥ fA @ s St
g AR

(7) sa®r wqr afomy faser ?

sfacer wwrerm & et (wTo
To®> W) : (F) & (7). W AW
worear feam quTQg F wraew ® fafow
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T F AW AN AF[E T 7
&% I sgEear ¥ fasg e fodl @
AT ™ ¥ H9qy W FIAEC &
w1 Ay @ Y

Tsgufa wt aw@ifua 27 swEd
1065 & % g ¥ (frmwr st
e A, faer W@, W qur
£ A WA 7€ ff) FHwAw Mg
T ¥ | o R srwar A avewa
7 F AH7A I F 4T, sgfaTay
I AR 9T, 9Gg gEvE]
WA ATAT BT AT T GWH A 947 |
AT @ 9@ e ami ¥ ferer
TAT 9T | 9 W S AT WTQGT #Y
g ® 1§ g Wi AR w1
T QI T

Aid to Sikkim

Shri P. C. Borooah:
Sri D. C. Sharma:

1370. . Shri Madhu Limafe:
Shri Kishen Pattnayak:
Shri Rameshwaranand:
Will the Minister of External

Affairs be pleased to state:

(a) what aid was demanded by the
Maharaja of Sikkim for Sikkim’s
development plans dur‘ing his recent
visit to New Delhi; and

(b) how far Government
agreed to extend such aid?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The discussions which the Maharaja
of Sikkim had with Minister and
officials of the Government of India
during his visit to Delhi in March,
1965 were of a general nature and
pertained to Sikkim's next develop-
ment Plan for the period 1966—T71.
The Plan has not yet been drawn up
and no specific figures were mentioned,
Government of India are financing
Sikkim’s current 5-Year Development
Plan and the Maharaja was assured

have
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that the Government of India will
continue to assist Sikkim's develop-
ment in the future also.

wrefoar & Jvarger o fafees
ara
fﬁﬂ!fmﬁ:
1371 J[I'lo W wAge sfgar
st TWEEw Ty
w1 qafre-wrd Aqfr ag T@
L ZORE R
(¥) w1 qg @« § f& wr@ &
s fera ¥ gvargE, a3 e et
T & fafrm mr & ;
(=) =fe &, @t &= amar 1 &
TqoT 91 ; "1
() w1 IFW €@ v F W@
@R # gfaa fear av 2
Rfre-erd wR (et fag) -
(%) o g1
(&) W & 7o $16 FY i
9 X dwg femEte grefaar ataw
I RE N T F NS B "W e
g ar
() a® am@T @ # @iEfa
/X agaar & w1 7€ 9

Outcome of Visit of Chairman,
" AEC. to UBA.

1372. Shrli Surendra Pal Singh:
Will the Prime Minister be pleased
to state:

(a) whether it is 5 fact that the
Chairman of the Atomic Energy Com-
mission visiteq the Uniteq States re-
cently with a view to securing techni-
cal help from that country in order to
help us evolve an efficient technique
of refining thorium for our Reactors;

and
(b) it so, the outcome of that visit?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastrl): (a) The Chairman of the
.Atomic Energy Commission did not
visit the United States with a view to
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securing technical help from that
country in evolving an efficient tech-
nique of refining thorium. The tech-
niques for extracting and refining
thorium have galready been depeloped
at the Atomic Energy Establishment,
Trombay. Dr. Bhabha's talks with the
U.S. Atomic Energy Commission con-
cerned a wide range of co-operation
with that organisation including in
particular research and development
in the use of thorium in reactors.
This is an area in which much re-
search needs to be done before
thorium can be exploiteg fully for the
generation of power and the U.S.
Atomic Energy Commission and the
Indian Atomic Energy Commission
are planning to co-operate in re-
search and development towards this
end.

(b) Details of the proposal, which
are necessarily of a technical nature,
are being worked out.

Labour Relations

1373. Shri P. C. Borooah: Will the
Minister of Lahour and Employment
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the ‘fresh ap-
proach' outlined by the Working
Committee of the INTUC putting both
the public and private sectors on the
same footing so far as labour relations
are concerned; and -

(b) if so, Government's
thereto.

The Minister of Labour and Em-
ployment (S8hri D. Sanjivayya): (a)
Yes.

reaction

(b) By and large, the labour laws
do not discriminate between the pub-
lic and private sectors and apply
equally to both. There are, however,
a few provisions under vfhich certain
categories of employees or under-
takings in the public sector have
been specifically exempted. But these
relate mostly to exemptions in res-
pect of members of the Armed Forces,
persons subject to Civil Service Rules,
Army and Air-Force Acts, etc. A
number of enactments also contain
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provisions which empower Govern-
ment to exempt certain undertakings
from some of their requirements. But
these do not grant powers of exemp-
tion specifically in favour of the pub-
lic sector alone; they apply equally
to the private sector. Nor has any
discrimination been made, in matiers
of substance, in favour of the publie
sector while exercising these general
powers of exemption.

Slaughter House near Agra

1374. Shri 8. N. Chaturvedi: Will
the Minister of Defence be pleased to
refer to the reply given to Unstarred
Question No. 675 on the 30th Novem-
ber, 1964, regarding the installation of
plant for the production of accelerat-
ed freeze dried meat in Agra District
and state:

(a) whether the location of the
plant has since been decided upon;

and

(b) if so, the area of land being
acguired for this purpose and how
much of it js under cultivation at
present?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) It has since been de-
cided to locate the Plant in Agra Dis-
trict near Tundla Railway Junction.
The exact site will depend on locating
suitable tubewell water supply.

(b) The actual requirement of land
will be determineq after the recom-
mendations of the Siting Board, which
is in session, have been considered.

Industrial Disputes

.
Shr: Mgh~mmad E'ias:
1%75. 7\ Shrt S, M. Pan-riee:

Will the Minister of Labour and
Ymployment be pleased to state:

(a) the number of industrial dis-
putes raised by the AILTUC,
INTUC. and HM.S, during the
year 1964 in Asansol and Raniganj
coal Dbelt, colliery-wise,
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(b) the nature of disputes; and

(¢) action taken by Government
thereon?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
to (c). The information is being col-
lected from the fleld officers of the
Central Industrial Relations Machi-
nery.

Implementation of Wage Board’s
Recomendations on Coal

1376. Shri Mohammag Elias:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) how many collieries have not
implemented the decision of the Wage
Board to increase the wages of
workers at 10 paisa per head as
second interim relief; and

(b) the action taken by Govern-
ment to implement the decision of the
Wage Board?

The Minister of Labour and  Em-
ployment (Shri D. Sanjivayya): (a)
and (b). Government Resolution
announcing acceptance of the recom-
mendations of the Wage Board was
issued in the middle of January, 1965.
The officers of the Central Industrial
Relations Machinery are taking neces-
sary action to secure implementation.
Information regarding defaulting col-
lieries is not yet available.

Night Post Offices

1377, Shri Gulshan: Will the Minis-
ter of Communications be pleased to
state:

(a) whether there is any proposal
to extend the present working hours
of Night Post Offices functioning in
Delhi and New Delhi at present; and

(b) if so, the particulars thereof?

The Deputy Minister in the De-
partment of Communications (Shri

Bhagavati): (a) No, Sir.

(b) Does not arise.
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12.03 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

(i) REPORTED SMUGGLING OF ANTI-
INDIAN CHINESE PROPAGANDA LITE-
RATURE INTO INDIA

&t gwaw fag (Fuar) @ &
wferrada @17 sz & frfafea
frew ®t WX g ) qA oW
frar g A s v g R oa®
T AR § uF awaey &

‘oY srmafedt & W
ot wwr  afew
F a0 fe¥ wrm #
faugsT sies & R
I A gwrac

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
It has come to the notice of the Gov-
ernment of India that efforts are
being made from Peking and from
pro-Peking sources to send anti-
Indian literature to India by various
insidious means. In an attempt to
elude detection by the Customs and
Postal guthorities, such literature is
sometimes maileq from various
foreign countries. Government have
not come across any large scale in-
flow of such literature into Kerala
from Ceylon.

2. I may assure the Members that
constant vigil is being maintained in
the matter and appropriate action is
being taken under the law whenever
r.ecessary.

&t g feg oW R §
wa ¥ ag T ¥ 5 e fodfar
e wh & A gt wEl 9T W
§ ? w w9 A &) o &
Wk WX qEdr g a9 faeme
w1 e e g 7

ot gt : wET AT WE 9
® i e ¥ WO § | W F e
TS F @ q€ s 6
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IEE VAT § AT 9 TR A P
wgl oy ¥ 1 @ a® wgd ooy
R R

Shri Narendra Singh Mahida
(Anand): I notice from Press reports
in the Times of India that the left
communist literature was translated
into Malayalam and printed in Ceylon
and the literature which was sent
from Ceylon bore the stamps of the
Ceylon Government. Have the
Government of India written to the
Ceylonese Government about it?

Shri Hathi: The pamphlet does not
show any indication that it was in
fact printed in Ceylon. But we have
got a copy of the translation in Mala-
yalam also.

ot e el (fRerEtT) o
W I FEdF qfew I ¥ wEL
faafa fear war @ wegrew s ¥,
IqF I F W7 AER T 77 f JAN
&1 waer feay @ fr ag arfeen faww
¥ ¥ § wqqET weT ¥ wwrfuy
b gafoe wor @1 & e & ¥
g AW FHTG IATE] T IEET
T9TT 9% 7

oft gft . foege afY aw R}
¥ & aEt & forg s e g €,
am & A AT

Shri M. R. Masani (Rajkot): The
hon. Minister has said that the Peking
regime is smuggling this literature
into this country throughy various
channels. How does the hon. Minis-
ter reconcile the maintenance in this
capital of a Chinese communist
embassy with the desire of the Gov-
ernment to stop this literature com-
ing in because it is one of the sources
of this leakage?

S8hri Hathi: That question might
better be addressed to the Ministry
of External Affairs, not to the Home
Ministry.
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Cooch-Behar (Adj. M.
and C.A.)

8hri Nath Pal (Rajapur):
collective responsibility.

It is

Mr. Speaker: Not during Question
Hour.

Shri P. H. Bheel (Dohad): May 1
know if this literature was printed
in Ceylon and smuggled into our
country?

Shri Hathi: It has not been possi-
ble for us to find out actually in
what country or where it was printed.

Shrimati Yashoda Reddy rose—

Mr. Speaker: She will realise that
unless she is a signatory to this notice,
she could not be called.

12.06 hrs.

RE: MOTION FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICE

PAKISTANI FIRING ON CoOCH-BEHAR
BORDER

Mr. Speaker: I have received notices
of adjournment motion and several
notices of calling attention also; Shri
Nath Pai is a signatory to the ad-
jowrnment motion on the ‘failure of
the Government to prevent raids on
the Indian villages in Macliganj area’.
The Minister was telling that he
would make a statement in the after-
noon. I can holg it over till then.
What time will suit him?

The Minister of External Affairs
(Shri Swaran Singh): Any time that
is convenient to you, Sir.

Mr. Speaker: 5.30 would be all
(Interruptions).

Shri Nath Pai (Rajapur): It is too
late. 4.30 woulq be the normal time
at which we take up this matter.

Mr. Speaker: We have to put it at
one end; we cannot have it in the
middle. We will have some other dis-

cussion and then it will come at the
end.

from NEFA (C.A.)

Shri Rangg (Chittoor): Since, he
would be having time to consider
this matter, let him give us informa-
tion about the situation on the Kutch
border also.

Shri Nath Pai: There is a proce-
dural difficulty. In case you give
consent for me to move and the neces-
sary support is forthcoming, no ad-
journment can take place as the
House would stand adjourned at 5.30
officially.

Mr. Speaker: We have decided that
it would officially adjourn at 6 O’
clock.

There is ahother calling attention
notice by Mr. Chakraverti.

12.09 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—contd.

(ii) SHRr SupHirR GHOSH'S ACCOUNT OF
CHINESE WITHDRAWAL FROM NEFA IN
1962

Shri P. R. Chakraverti (Dhanbad):
Sir, I call the attention of the Prime
Minister to Shri Sudhir Ghosh's ac-
count of the Chinese withdiawal from
NEFA in 1962 because of the pres-
ence of a US aircraft carrier off
Calcutta in response to an appeal
from Shri Jawaharlal Nehru.

The Prime Minister and Minister of
MAtomic Energy (Shri Lal Bahadur
Shastri): Sir, Shri Sudhir Ghosh, in
his statement in the Rajya Sabha on
15th March, had said that at the time
of the Chinese attack on India in
1962, a United States of America air-
craft carrier, equipped with super-
sonic planes, was present off Calcutta,
just outside the territorial wzters of
‘India and that the aircraft carrier
‘was there at the request of the Ilate
Prime Minister. Neither of these
statements is correct. There was no
USA aircraft carrier in the Bay of
Bengal in November or December
1962, nor was an aircraft carrier
asked for.
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[Shri Lal Bahadur Shastri]

As the House is well aware, it was
repeatedly stated by the late Prime
Minister in the broadcast and in his
statement in Parliament at that time
that it was for us, Indians, to resist
the Chinese aggression with the assis-
tance of friendly countries. In that
hour of crisis, there was a generous
response to our appeal for sympathy
and support from many countries.
The United States gave us valuable
help then and has since helped us in
building up our defensive strength.
The United Kingdom also gave us
valuable assistance. We have also
been able to procure arms for the
strengthening of our armed forces
from the USSR and some other
friendly countries.

Shri P. R. Chakraverti: In view of
the unamiguous statement of our late
revered Prime Minister, Shri
Jawaharlal Nehru, and also of the
present Prime Minister, may I know
what action on the part of the Gov-

ernment prompted this widely-
travelled Member to make this sur-
mise? (Laughter).

Shri Lal Bahadur Shastri: Well,
what can 1 say? (Interruption).

st g feg (FrwEr) A
78 wgr 9T & fF gk Wiw ¥ WA
e ¥ oz Wt % o1 fE awder &
wAqd wf7gz § % aar gk 0
T IAF F1 Ag AAT IAHT A
g& o1 f ‘oo e I AN
ardt ¥ a1’ ¥ S g § e wvag
FAaT |

oft o P T o qar qgY
I I w47 Avg g% 47 X @ W
I FFATE

qeW WP TEE 0F §
frear @ f5 AT gEm w Wiy
for qger ag agwwTa HA | T A
F qrfegrie ¥ @ T FF |
Shri Hem Barua (Gauhati): Here
is a Congressman who is spreading
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a canard, and he should be throttled
out of the Congress organisation.
(Interruption), The Prime Minister
is nodding at my suggestion, Sir,

Mr. Speaker: Order, order.
Kishen Pattnayak.

st fem qeamw  (@wEqR)
wE gz Wt St g Wi ¥ o are
sWafFimAmstd v & aw
TwRYaT g ot wifgy o & o
g § fF ag aw Rediza, ot e
fegem & w9 A1 wwok WX §
Fg T AT I T § AT wF A®
g g7 ¥ g wv oafa-
fafuear &

WSIR AR ;AT AEAT W
Tw qER & afaeTE W o we A
TR FA 9Ed | g AW A wW
TF FAX FT W& FF §O FgAT TR0
o A% fradt # qwma wfer

sft fevm qzamaw . qrfeamde &
el w frew s fr w2
ST T # A ¥

st T Wy wrent o afs e
T oo wfee @ 2 @ 3
g 7 & & sawt faega OF faar
sy | ¥fFa sgwr w1 @@ wE}
FTRTL 9T 9% QT AT AE

o TW wANET wfgar (wder-
AR ;oY JaE wA At ¥ wwmEr
fe g waw Wl X wwdwr &
o B WY A wfe 9% we
awa X fadT s@r a1 1 ST
oY KT 9T | w qar
TE HATT 91 T a7 A qAT gy
EL0 o Afed, s oy
o fear & 9@ Hag & o ot oft
A wgr i 7 a8 S " W) T oAy
TR T AT W R
¥oagi @

Shri
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W WERg : 4g AT & wYY
21

Euo " ﬂ‘i‘\!’( mv'ﬂ'ﬂ'
| It & gre ary ag § g woel
X ¥ & faems @@AT § 1 a8 A@

FET 9T |

b woaw wew I g T 9T
f& I 2z faar av fF g "o
area g fdT T sfgd s ot
HESl 19 § T qE HIE AV g av
ag & wr fgr 1 W W AR
W T # Ag @ 1% fF 9 wwe
[ATT F1 AT FE g w/TAT O

nomuﬂuﬁ\ﬁm:aﬁa‘n
‘gl qTed 9C qg AT AGT WS
A | WA IFN FAA gEAT qAATE
2 fF wam w7 A wE™
g AR 9T, A@ A AT FATS G
Isal, AT @ qg A9 I A
fagia faar § Sad af o § w@T ]
FifF gUW TuT9 SdT qEE A WA
aiwd o fade @Y gu Wt swdfEa
¥ I TE© FY wag Wi v | g
# WY AR WA T g d® T
fanfeat &1 waz "l 4t f5 ag s

(Interruptions).

werR WEE . WTEY, WET | 0
s qare gfer

To T wAET ifigar : & qare
ZY ®T QT E | I A HAT S qg
fogrr aaer @ § @ U W IR
ST TR Y | e gEAT Ty ar
W T K T q@r g R AR
HRL W1 Q@ &, 1 98 Fgd & |
g A AT arelt| a9 qTE qAT AA,

¥l A1 A AW AHAT | g
7 99ar & | AfFT S W a8
fogra aaemar & &Y dg@AY wT &
7g a1z FX & QO Tum wAY X 9@y
w71 % gw gfaare 7@ &, A waw

FEL W § ART WO F AR A W A
F T FEAT WK ATE AT FA T G
WA, ag & qowar g 6 S adi @
WAy §T TO HAr AT qF FEgT F
foyr dat & f& wgr a® wATHAw w7
g By g aw N
T N & oy da &

Shri Vidya Charan Shukla (Maha-
samund): The hon. Member, Dr.
Lohia, deliberately made a wrong
statement on the floor of the House
saying that the late Prime Minister
had asked for American military men.

Mr. Speaker: That is not very
material at this moment. We are not
discussing that now.

off s a¥gT e o & 7 woy
@ T ¥ w1 97 R ag aF g
wfer YT q@ied §, 89 SN FEANTT
T § O R 1 a8 TR
qT5A fafree< qgg 1 W g ar
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[ o s agrz ooy |
AT R T Y o @ W aw
@ T # ¢ v g g O wee
WA A wwdw ¥ W owrf, Wk
ag wEEar gHe faeft | swwr Wi gw
W FQ@ § )

Wt aq foeg ;. ¥ F fgvw B A
W @ feaw oAl @ wifed
wH N fgow fmd 7€ 5w A qs
fear amr

12.18 hrs,

PAPERS LAID ON THE TABLE

INDIAN TELEGRAPH (FIRST AMEND-"
MENT) RuLEs

The Minister of Communications
and Parliamentary Affairs (Shri
Satya Narayan Sinha): I beg to lay
on the Table a copy of the Indian
Telegraph (First Amendment) Rules,
19685, published in Notification No.
G.S.R. 234, dated the 13th February,
1865, under sub-section (5) of section
7 of the Indian Telegraph Act, 1885.
[Placed in Library, See No, LT-4020/
65].

ADMINISTRATION REPORT oN DELHI
DEVELOPMENT AUTHORITY

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar):
On behalf of Dr. Sushila Nayar, I
beg to lay on the Table a copy each
of the following papers:

(i) Administration Report on the
activities of the Delhi Deve-
lopment Authority for the
years 1962-63 and 1963-64,
under section 26 of the Delhi
Development Act, 1957.

(ii) Statement explaining the
reasons for delay in laying
the above Report.

[Placed in Library, See No. LT-

3848/65]. -
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ment on language issue

ANNUAL REPORT OF PRAGA TooLs
LiMiITED

The Minister of Defence Production
in the Ministry of Defence (Shri
A. M. Thomas): I beg to lay on the
Table a copy of the Annual Report
of the Praga Tools Limited, Secun-
derabad for the year 1963-64 along
with the Audited Accounts and com-
ments of the Comptroller and Auditor
General thereon, under sub-section
(1) of section 618A. of the Companies
Act, 1958,

[Placed in Library, See No. LT-
4021/65],
12,19 hrs,
RE: STATEMENT OF FOOD

MINISTER ON AMENDMENT
TO OFFICIAL LANGUAGE ACT

it srrevet et (fasei) ey
#ERY, §EE ¥ WA TE & 4G TOIA
@ ¢ fF dafed ®1 wwar s S
ffe arardt 71 aws afe +9 A
Q, & s o awg qug F1 wfganT
I W@ Y, A 9gy Fug ¥ @y wmw
wifed six 9aF a1g argT T A1fgd |
ot qwEl wiFae # FET g w6
s @Yo AR A AETH & WL TH
TgT & WA T T TF I T
gvaey fear @ & wrm e o
ot wfufaw &1 FWE F@ w1
fresg #< g9 & | qE SWEE @
ufudve ¥ S&T O HYAT §EE &
g} wfdww # wga §or 3z faom
oW a8 fFar mar & 1 s e S
¥ wen wfadl & @ew & g awe
fear a1 | 99 ¥ 99 W A F a7
T & WA HeAr At ¥ v av fw o
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Sir, 1
think I owe an explanation. I am
sorry the report is completely wrong.
I never made any mention of the
‘Official Languages Act. As a matter
of fact, the language subject was
mentioned by me in a public funetion
and there I said, whatever decisions
have got to be taken with regard to
any of the problems it will have to be
done with regard to ‘the unity of the
country and keeping that in mind;
secondly, we will have to function in
a democratic way; and, thirdly, there
should be no question of violence
being used for any purpose. I told
them that even this controversial
language question will be solved to
the satisfaction of everybody. I also
told them that a decision will be taken
soon. But I never made any positive
reference to the Official Language
Act, what should be done and all
those things. That is quite a diffe-
rent thing altogether. 1 was quite
aware of the Parliament being in
session. The Press wanted to see me
Jater on, but I said that I would not
say anything about anything because
the Parliament was in session. There-
fore, 1 could not meet them at all.
Whatever mention I made it was in
a public function and in a general
way. I appealed to the students to
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go back to their schools and colleges
and leave it to Parliament and the
leaders to decide this question in the
best way possible. I would assure
the hon. Member that I would be
the last person to break a convention
laid down by Parliament.

12.22 hrs.
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following two Bills passed by the
Houses of Parliament during the
ocurrent Session and assented to by the
President since a report was last made
to the House on the 17th February,
1965:— -

(1) The Income-tax
ment) Bill, 1965.

(2) The Appropriation Bili, 1665.

(Amend-

12.23 hrs,

GENERAL BUDGET—GENERAL
DISCUSSION

Shri M. R. Masanl (Rajkot): Mr.
Speaker, Sir, very few things in life
are all good or all bad; most of them
are a little mixed, and even this
Budget partakes of that general pro-
position. Let me therefore, in fair-
ness to the Finance Minister and the
Government, start by menlioning
some of the good things in this Bud-
get.

The outstanding one among these
is the relief given to income-tax
payers. Even with the relief given,
the rates of income-tax and  direct
taxation in this country are higher
than those prevailing in the United
States, Britain and other advauced
countries. Al] the same, let us be
grateflul for small mercies. There
are people in this country who will,
no doubt, breathe a sigh of relief at
the slight reduction in income-tax.

It reminds me of the story of the
collective farmer in the Soviet Union
and the rabbi. The collective farmer,
like all members of his class under
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Stalin, was having a very bad time
with a little hut, no provision for his
animals, his family was already too
big and he was suffering from over-
crowding. He went to the rabbi one
Sunday and said: “What shall I do?
I have got a small place and too many
people already in it. Please give me
some advice.” He promised to do
whatever the rabbi advised him. The
rabbi advised him to bring his goat
and put it inside has house at night.
The farmer was shocked, but he had
made ‘the promise. So, he got the
goat inside his house. Things became
worse than what they were when the
goat was outside. He went to the
rabbi and said that things had become
terrible and that the position was
even worse., He asked him what to do.
The rabbi asked him to get his horse
also inside and tie it inside nis little
hut at night.
Next time it was the cow that was to
be brought into his little hut and the
collective farmer was feeling worse
and worse, Then the fourth week
the rabbi asked him to take out the
cow, the fifth week to take out the
horse and in the sixth week to take
out the goat. Then he asked him:
“How do you feel now?” The farmer
replied: “Everything is all right. 1
am feeling wonderful and all my pro-
blems are solved!" The Indian tax-
payer is like that. When a little re-
lief is given after a lot of imposilion,
he will undoubtedly feel grateful
though he is not better off than what
he was 3 few years ago.

One point about direct taxatlion T
would like the hon. Minister to look
at, where I think he has unwittingly
erred is that in re-formulating the
deductions to be made for Provident
Fund and Insurance premia, he has
unconsciously, 1 am sure, increased
the burden on most of the tax-payers.
1 have got g table worked out and
1 propose to send it to him wi*h a
letter so that he might get it exam-
ined. According to my advice, if a
man does not pay the annuity depo-
sit, that is, he pays income tax and
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his income is less than Rs. 15000 a
year, he pays more and gets less :e-
lief than he did receive last year. 1f
on the other hand, he has an income
of Rs. 50,000 to Rs. 1,00,000 or more,
he also pays more and gets less
relief. The number of people who get
relief as a result of this change are
those who have an income of around
Rs. 25000, This is a very narrow
range and both the poorest income-
tax payer and the more com-
fortable are being mulcted by this
change. I would not like to think
that the hon. Minister, while making
a technical simplification was consci-
ously trying to put his hands into
the pockets of those people, parti-
cularly the poorest whose income i3
less than Rs. 15000 a year. I would
expect him, therefore, to rectify this
by an amendment to the Finance Bill,
when it comes up. I hope he will do
that because I am sure his intentioa
was not to mulct the people but just
to make a technical change.

The second relief in the budget is
in the excise duty which will penetit
some consumers. The third very wel-
come provision is that employers who
spend money on family planning for
their families of their employees
should be given some measure of re-
lief. The fourth is the simplification
'of the income-tax ang super-tax pay-
ments by making one table for both
and a simple calculating method. And
the last good point out of these pro-
posals is the welcome given to [oreign
equity capital by the Finance Minister
in more than one part 'of his speech.
These are flve good clements of the
budget which we all welcome. But
when that is said in favour of ‘he
budget, all is said.

I would like the House to judge
this pudget by three tests in the
broad national interest. What iz ‘he
effect of the budget on stability of
currency and prices? What is  its
effect on the foreign exchange crisis?
And what will be its effect on econo-
mic growth? I am sure every Mem-
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ber in this House will agree that these
three tests are the relevant ones.

Now, let us take the first test. Is
the budget inflationary or is it not?
There has been a rise in prices, as
reflected in the wholesale price index,
over the last two years of 23 per ~cent
and that increase is proceeding. The
Finance Minister has ventured to
hope in his speech that now prices
will fall. I wish I could agree with
him—we all would—but it is wishful
thinking. I venture to make a state-
ment here—I made it during the past
two years and I was proved right—
that prices will not fall and that this
budget is an inflationary budget.

There are five concrete reasons why
it is inflationary. First, the quan-
tum of public spending remains un-
affected. The Finance Minister claimns
that he has made a cut of Rs. 64
crores. Rs. 6:4 crores on a total re-
venue of Rs. 2,353 crores last year
comes to under .08 per cent. Even
that is not true. By the very clear
device of raising customs duties 10 or
15 days before the introduction of the
budget, the Finance Minister raised,
what he calls, the existing level of
taxation and he then pretends to make
a cut of Rs, 8+4 crores for the edifi-
cation of the tax-payer. Since he
would have got more than Rs. 6 c.o-
res in the few weeks of this year
during which the new customs duties
were levied, let us say that by and
large the burden on the Indian tax-
payer through direct and indirect
taxation remains exactly the same.
Or, let us accept his line of argument.
All right, you have given relief of
.03 per cent. Therefore, the rakes
progress is continuing. As the come-
dian Harold Lloyd once said, ‘“You
cannot live on a Rolls Royce rate of
expenditure on a Ford rate of
income”, That is what this Govern-
ment is asking the Indian people to
do. Without adequate resources, it is
insisting that the public revenues and
the public expenditure be of an order
which is out of our if we would live
in a thrifty and honest manner.

The increase in civil expenditure
during the last year is Rs, 85 crores
and the Finance Minister has admitted
on page 13 of his speech that if we
take into account PL 480 {iransfers,
that is, created money, civil expendi-
ture goes up even higher. Now, why
has civil expenditure been allowed to
rise? What has happened to the Fin-
ance Minister’s promise, made in this
House that he was going to bring
about a cut of Rs, 70 crores in all
non-development expenditure?
Against that promise we have—a
further deterioration in the expendi-
ture on non-development purposes.

Then, again, there is an increase in
Plan expenditure of Rs. 241 crores over
last year and at this stage, may 1 say
that when the Finance Minister on
p. 14 of Part A 'of his speech lumps
together the returns from Railways,
Posts ang Telegraphs and Stale enter-
prises, he is being unfair to this
House. [ strongly object to the losses
of State enterprises being sought to
be covered up by lumping them with
the Railways and the Posts and Tele-
graphs operations. If you separate
these, the results are tragic. The lat-
est official figures published in Hindu-
stan Times on the 2nd of March show
that of 70 State commercial undertak-
ings, only 13 made a profit at all, the
vast majority were making losses on
our behalf. It is estimated officially
that the net return by the end of the
Third Plan would be 105 per cent
of the national capital so invested.
But if the Railways are excluded,
the average return on State under-
takings sinks to 022 per cent. You
will remember that four or flve years
ago, my hon. friend’s predecessor
ventured to hope that the returns on
State enterprises would rise from 03
to 05 per cent. They have now fal-
len further to 0:22 per cent! This is
the record of our nationalised under- ~
takings. That is why this, expendi-
ture is inflationary, ‘being unremu-
nerative and pnproductive.

The second reason why this budget
is inflationary is the additional 10
per cent Customs duty. I would re-
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quest the Finance Minister when he
replies to the debate, to tell us what
is the revenue he expects from the
10 per cent regulatory Customs duty
that he has imposed because nowhere
in the official papers can we find an
answer to that lquestion. We shall
appreciate it. But the point I am mak-
ing is that 10 per cent Customs duty
will lead to a further rise in prices.
These are intermediate goods which
our industries use and naturally the
end-product will go up in price as a
result thereof.

And there is profiteering. There
are many profiteers in this country,
but there is one profiteer who beats
all the others in the magnitude of its
operation and that is the State Trad-
ing Corporation. Let me give the
House two recent examples of the
rapacity 'of the State Trading Corpo-
ration. Towards the end of last year,
the Customs duty on caustic soda was
raised. It was raised by Rs. 29 per ton.
But immediately the S.T.C announced
an increase in the selling price by
Rs. 50 a ton with effect from 19th
December, 1964. It this is not pro-
fiteering, I would like to hear the
Finance Minister the desecription of
this bperation.

I will give another example. Re-
cently the Ministry of Commerce made
arrangements to import 50000 tons of
tallow from the United States for use
by the soap industry. The Commerce
Ministry s ipulated that the industry
would have to pay 33 1 per cent of
the c.if. value to the ST.C, although
all arrangements for flnance, import,
clearance and distribution were to be
carried out solely by the Indian Soaps
and Toileteries Makers Association—a
hundred per cent parasitism of the
worst kind. No function was perform-
ed by the State Trading Corporation
but a cut of Rs, 2 crores on the import
was made by the State Trading Cor-
poration, no doubt, to show the coun-
try the benefits of socialism. This is
sheer parasitfism of the worst kind
which even the worst business adven-
turer would be ashamed of.
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Then, there is another reason why
the budget is inflationary and that is
the savage excise duty on interme-
diate goods such as copper and steel.
Take steel first. The larger vart of
steel, 80 per cent of steel production
that is so taxed goes to Government
departments and brganised industry
who can miot be accused of black-
marketing. Only 20 per cent goes to
small shopkeepers or traders where,
no doubt, excessive profits might be
made. But for the sake of lapping
20 per cent, the Finance Minister
claims, “I shall mop up excessive pro-
fits” He may do it to the extent of
20 per cent—I concede—but 80 per
cent of honest consumers of steel and
copper who are Government depart-
ments and organised industries are
going to pay a higher price and they
will add it to the end-product be-
cause they are not making excessive
profits. Therefore, the general effect
of the excise duties will be to push
up prices still further.

Fourthly, the budget is inflationary
because the Finance Minister admits

it. On p. 7 of his speech, he says:

“Part of long term borrowing
represents deflcit finance.”

That is the only place in his speech
where he admits that he is going to
resort to deficit finance.

Lastly, it may be urged that we
shall check the inflationary effects of
the budget by price controls. I have
mentioned so often in this House the
analogy given by Graham Hutton
that if the lady tries to go to a plas-
tic surgeon to remove her double chin,
the darned thing comes out at the
back of her neck. But we have here
a greater authority on this proposition,
Only on the 5th March 1965, no less
a person than the Chairman of the
ICICI Mr G. L. Mehta expressed
the same thought when he stated:

“Price controls have not pre-
vented inflation but only helped
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to divert inflationary
in bther directions.”

pressures

Sir, for all these reasons, this is
an inflationary budget and in the
next twelve months prices will rise,
not because it will be an accident but
because the Finance Minister for
demagogic purposes, has resorted to
a budget that will raise prices,

Now, the second test is: Will this
budget solve our foreign exchange
crisis? The Finance Minister thinks
that it will. I venture to say that
the foreign exchange crisis will con-
tinue and aggravate as a result of
this budget. Today' the scarcity of
foreign exchange provides this Gov-
ernment with an alibi for so many
defaults on its part. If anything goes
wrong, it says, “Sorry, we have not
got the foreign ewchange” Let me
say that this shortage is synthetic.
The shortage of foreign exchange is
artificially created by the policies of
this Government over the last decade.

It is a consequence of debauching
the value of rupee deliberatedly
through inflationary polices. The

exchange value of the rupee in terms
of the Pound or Dollar only means
the price of the rupee in terms of
those currencies.

Now, what happens if the price of

a commodity is controlled much below °

the genuine market price? We know
what happens. It disappears from the
market and goes into the black mar-
ket. We find that in the case of food-
grains. If you do noot pay the farmer
a fair price, he hoards the grain snd
puts it in the black market. Recent-
ly, we had this phenomenon in the
State of Maharashtra in the case of
jowar. The same thing happens to
the Dollur and the Pound, the German
Mark, the French Franc and the Swiss
Franc in our country. Government
insists on undervaluing the Pound or
the Dollar and rationing its use. It
is exactlyr what is done in the case
of foodgrains—monopoly procurement
and rationing. It makes itself a mono-
polist in the import of Dollars and
Pounds, or the availability of Dollars
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and Pounds, and it rations it to ouw
people. What happens? It goes in$®
the black market.

Let me give the real price of our
rupee from the weekly News Wesk
which publishes a column every week
on foreign exchange throughout the
world in the free market. The price
3 the rupee in the free markets of
the world has this story to tell. It
is a very sad story. On the 1Tth
June, 1963, as against the official price
of Rs. 475 to the Dollar, the rupee
was worth, in fact, Rs, 570 to the
Dollar. On the 6th January, 1964, the
rupee depreciated further and fell to
Rs. 665 to the Dollar. On 8th Nov-
ember, 1964, the rupee had gone fur-
ther down to Rs. 6'90 to the Dollar
and on 1st February, 1965, on the eve
of this budget, you could only get a
Dollar in the free market for Rs. 7-20.
That was bad enough.

Sir, let us see what this budget has
done, this so called anti-inflationary
budget, which is going to solve the
foreign exchange crisis. The day be-
fore the budget was introduced, you
could get a £ sterling in the free

" market for Rs, 24. The day after the

budget, you had to pay Rs. 27 to Rs.
28 to get a £ sterling. In other words,
those who operate in  international
exchange recognised that this was a
bad budget which was going to dep-
reciate the rupee further. And the
price today is Rs. 27 to Rs. 28 for the
£ sterling. Our Finance Minister pre-
tends that he does not understand
what the free market is. He Hhas
given an answer in this House by say-
ing, “There is only one value of the
rupee and that is what we say.” He
fs kidding himself. I do not know
who e'se is kidding. Every  shop-
kceper in Delhi and Bombay, every
booking clerk in a hotel, knows that
the rupee is not worth what it pre-
tends to be. Today, the rupee is
worth exactly half of what you pre-
tend its value is. And because it is
half, your foreign exchange crisis is
there. There will be no shortage of
foreign exchange if you try to do your
internationa] trade on honest terms.
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Having used up all the reserves as
a result of this policy of bankruptcy
we now go cap in hangd to the United
States Government, to the World
Bank, to AID, to IDA, and to the Aid
India Club and to all those institu-
tions, and we &sk for more and more
like Oliver Twist,

The sad fact is that today foreign
aid also is going in to the blackmar-
ket. Foreign aid, instead of helping
our country, is being used to pay for
our adverse balance of  payments.
Foreign aid today is leaking into the
blackmarket, and unintentionally pro-
viding finance for the smuggling of
gold into India, because you are arti-
ficially trying, through the silly Gold
Control Act, to control the price of
a commbodity which cannot be con-
trolled.

Shri A. P, Jain (Tumkur): Who
did it?
Shri M. R. Masanir Parliament

did it, and Partiament was wrong,
under the inspiration of our Finance
Minister.

I want to warn the House that even
this foreign aid is going to dry up.
Let me say this harsh thing here in
case we kid ourselves. Foreign aid
is going to dry up in the next two or
three years. It is going to dry up
for two good reasons. I shall mention
both reasons. The first is that the
Soviet Union is entering the market
for credits. Let me read from the
Sunday Herald Tribune of January
10 this year, It says:

“For what is becoming quite ap-
parent....”

—I wish it was apparent because the
Herald Tribune gives us a compliment
for our intelligence. It says:

“For what is becoming quite
apparent to Asian and  Adfrican
economists is that there greatest
rivals for Western aid are the
Communist countries. If, in the
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interests of an East-West detente,
the Third World...."

—thst is, us—

“....loses its favoured position
as a Western-aid-recipient, the
hoped-for growth would be even
slower than it is today.

That is one reason, because we are
getting a new rival entering the
world’'s credit market,

The second reason is the way in
which we have wasted a large part
of that aid. ILet me quote from an
editorial in the Daily Telegraph of
20.h February this year. It says:

“Yet the greater part of foreign
aid is channelled into heavy indus-
tries and into luxurious but eco-
nomic showpieces. These installa-
tions, so far from adding to the
national wealth, are themselves
absorbing for their maintenance
more than half the foreign aid
India receives.”

Then it goes on to say:

“It makes no sense for Western
friends to give military aid and
watch India founder economically.
But neither is it sensible to go on
indefinitely filling a leaking buc-
ket.”.

That is the second reason that those
who have been giving us their trea-
sure realise that they cannot go on
pouring water into a leaking bucket,
as the Daily Telegraph has not inac-
curately describeq our economy.

I am very glad that g leading mem-
ber of the Congress Party, Shrimati
Vijayalakshmi Pandit, after visiting
these countries came back, and ac-
cording to press reports, sounded a
warning to us not to go on relying
so much on foreign aid but tp try
and put our house in order and depend
more on our own efforts. I think she
has performeq a national service in
drawing attention to it, though she
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put it very gently and not In the
brutal way in which I am putting it
before the House, that we had oetter
look to what is coming,

And when that happens, when for-
eign aid starts drying up, there will
be only two alternatives left to this
couniry. It can shamelessly go bank-
rupt, or it can put its house in order.
If it is going to put its house in order,
there are two ways of doing it again.
One is to stop these inflationary poli-
cies and to scrap the Fourth Plan as
it is at present devised...,

Shri A. P. Jain: Scrap the Plan?

Shri M. R. Masani:... .and create a
stable measure of value in this coun-
try, an honest rupee. If you do not
do it, T shall tell you what you will
have to do, and what you won’t like,
and what my hon. friend Shri A. P.
Jain and other friends won't like to
see the Finance Minister of their
party doing in the next two years....

Shri Ranga (Chittoor): He may be
in Kerala then.

Shri M. R. Masani:....and that is
to devalue the rupee, It is very pain-
ful expedient to cut down officially
the value of our currency. If you do
not listen to our warning today and
stop this inflationary and reckless way
in which you are doing things, you
yourself will have to come to the
country and to this House and say:
‘Let us face facts. OQOur rupee is
worth only half of what it is today;
let us now pretend that it is three
fourth of what it was before’. That
is what is called devaluation. I am
not advocating that remedy. It is a
very painful remedy. It will hurt
the rich and the poor, the honest and
the dishonest alike, and I would like
to avoid it. But as things are deve-
loping today, with this budget and the
proposed Plan, I can say that devalu-
ation is round the corner, and even
my hon. friend will one day have the
courage and the honesty to come for-
ward and admit it.
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Now, the third test is: Is this
budget a growth-budget or an anti-
growth-budget? I say that it iz an
anti-growth-budget. It is anti-growth
for ihe basic reason that it has failed
to give any substantial relief to the
corporate sector that produces most
of the wealth of this country. Con-
sider the position that throughout
1964, the response io all new capital
issues was exccedingly poor, and the
bulk of issues was taken up by under-
writers and the prices of most new
shares are today quoted below par.
Anyone who knows anything about
Indian finance know this. Let me
give delails, because I think that most
of the Members of this House are not
so familiar with Indian finance. Dur=
ing 1960, only 53 per cent of the num-
ber of new issues through Prospectus
were underwritten by financial insti-
tutions. About half of them  were
carried in the market by the small
or the big investor. The proportion
of issues underwritten rose in 1961 to
62 per cent, and in 1962 to 71 per cent,
and in 1963 to 77 per cent, and for
the period January-June, 1964 the last
period for which the flgures are
available, the new issues had to be
under-written to the extent of 90'3
per cent and the investor only took
up 10 per cent.

The ICICI which is one of the lead-
ing institutions which has to do the
underwriting, in nine years up to
1963, according to ils latest official
report, underwrote 48 per cent of new
issues,” but in 1964, it had to under-
write 92 per cent of the capital under-
written during the last year. No
wonder the chairman of the ICICI was
driven to say that underwriters have
now become undertakers. It is a good
joke, but it is a tragic one for this
country and for this House. Even
with this situation, the Finance Min-
ister now comes forward and deals
a body-blow to those who produce
wealth in this country, because that
is what this budget is.

We find that once in every other
day, a pathetic attempt is being made
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by the officials of the Finance Minis-
try to iry to explain this away by
saying ‘Please do not think that we
are hurting you. See the beauty of
the budget here, and see the beauty
of the budget there’. Let me tell
those people that it is cutting no ice
at a'l, because the facts are that this
budget is a bad budget in so far as
ar corporate enterprise is concerned.
Every single evil of the last budget
which we from these Benches attack-
ed last year is still there in this bud-
get, such as the surtax, the dividend
tax ~the capital gains tax on bonus
shares and so on, and now there has
been added a reduction in the deve-
lopment rebate over a large range of
commeodities while it has been increas-
ed on others. Therefore, the total
taxation on those who produce remains
excessive.

The Finance Minister has very gra-
ciously prescribed a ceiling of 70 per
cdent on dorporate taxation. But if
you examine it you find that certain
categories of companies are excluded
irom this ceiling, and when you ex-
amine it further you find that only
those who are no! paying more than
70 per cent have been exempted from
paying more than 70 per cent. I
would like the Finance Minister to
tel] the House in his reply how many
corporations to his knowledge are
going to benefit by this ceiling,
whether it is five or six or three or
ten or else how many. I do not be-
lieve that it can exceed a dozen in the
whole country. And if he gives us
the number, then we would be -n-
1illed to ask him—and that is his
dilemma—*“Are you trying to favour
these companies or are you trying to
fool the couniry by saying ‘I am very
generously giving a ceiling.” This
provision 'of a ceiling as it is at pre-
sent designed is either a joke or a
fraud, There is no other way to des-
ctibe it. A reasonable cciling would
be 50 per cent on corporate profits.
That is the ceiling in most advanced
countries of the world where corpora-
tlons canp bear taxation better than we
cown,
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Therefore, with high rates of inter-
est on one side—dearer money,. and
now profit on the other, you are turn-
ing entrepreneurs into rentiers. Ins-
tead of encouraging risk, you are
teaching people to play safe. If I can
get 7 or B or 9 per cent interest why

should I rest my capital in a ven-
ture, You are discouraging risk
capital. You are encouraging loan
capital. You are turning entrepre-

neurs whom the country needs into
coupon clippers and rentiers, who
are not as useful.

There is one exception, one possible
exception, to this indictment I am
making. That is the tax credit scheme
about which reference is made in his
speech, though not in the Finance
Bill. I am prepared to concede to the
hon, Finance Minister that here he
may have something big up his sleeve.
I do not know his mind, but I am pre-
pared to concede that he is taking in
his hands an instrument which can
do a lot of good. But there are er-
tain things that need to be put right.
First of all why should tax credit be
given on'y to those who need relief
to repay loans to financial institutions?
Is borrowing a virtue? Is it a crime
that a company has mot borrowed
from a bank or other institufion. So
long as it increases production, why
should borrowing be made a virtue
for which relief has to be given?
Therefore, if these tax credit schemes
are to be of any value at al]l let the
limitation that it can only be used for
repaying loans to these institutions
be removed.

8Shri A. P. Jain: It is also there.

Shri M. R. Masani: No. I am sorry.
1 wou'd request Shri Jain to look at
the Finance Bill as at present draft-
ed. You can only get relief of that
kind provided you want to repay
loans borrowed from institutions.

Shri A. P. Jain: Look at the speech.

Shri M, R. Masani: I would like
to go by the Bill. I do not wish to
go by what he has said in his speech,
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because I find contradictions between
the Finance Minister’s professions and
his practice.

Now, the picture could be changed
if, as I said, this limitation on ‘repay-
ing loans’ was removed and if the tax
credits were given in a fair and non-
discriminatory manner. There is eco-
nomic virtue in this, but there is 1lso
political danger,

Let me tell the Lok Sabha that this
scheme, while it may be a good one
economically, is a bad one politically.
Mr. Speaker, I invite your attention
to the fact that this Lok Sabha alone
has the right to levy taxation. In the
present Finance Bill, the executive
of the day is seeking to take power
to levy taxation and to give relief,
without consulting this House, by ad-
ministrative decree; and it secks to
keep within its hands the power to

levy taxation on one, two or three
industries, parts of industries, parts
of one industry or parts of one

enterprise. This is a most dangerous
innovation my hon, friend is trying
to introduce. The hon. Finance Min-
ister is g good democrat and a good
parliamentarian. I have always reco-
gnised that he is against totalitarian
dictatorship and stands for parliamen-
tary democracy. 1 would appeal to
him not to set a precedent that may
be misused when he is not there and
somebody else may be there. After
all these precedents last beyond the
lives of all of us.

Therefore, 1 would make g plea to
him in all sincerity. He has got two
months between now and the Finance
Bill coming before us in the first week
of May. There is ample time to frame
your schemes. Please frame your sch-
emes and bring them before this House
in the first of May either as new
clauses to the Finance Bill br as new
schedules to be attached to that Bill,
But let this House have an opportu-
nity to consider your schemses. If
they are good, we shall praise you
for them. In any case, I feel that bne
of the prerogatives of the Lok Sabha
is in danger of being invaded in this
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manner. I would request you, Sir, to
congider this matter closely and give
your ruling later when this may be
brought up in the form of a point of
order at the time the Finance Bill is
taken up for consideration.

Shri K. D. Malaviya (Basti): The
only wise words you have used.

Shri M. R. Masani: I come to the
last part of my speech. If the budget
has been described in the press as
‘misconceived’, ‘weak’ and ‘unimagina-
tive at best’, the question will be ask-
ed, has not this Government got the
intelligence to see that this is bad for
the country? The Finance Minister
certainly has intelligence, understand-
ing and knowledge. Then why has he
brought forward this budget? What
comes in the way of his bringing for-
ward the kind of budget the country
needs?

There are two answers. The firs!
is contained in the first paragraph of
the Finance Minister's own speech. He
has said on page 1:

“It is now left to us, to my
leader, the Prime Minister to his
colleagues in the Cabinet, as in-
deed to hom. Members and to
everyone else in the country, to
carry forward the legacy of Jawa~
harlal Nehru according to our
lights. And I can only hope that
the Budget I am about to present
will help to fulfil this obligation
in some small measures”.

Let me say this quite frankly that
this is a legacy left to those gentle-
men who sit on the other side; we
have no part in it, we do not want
to have any part in it. That legacy
is a disastrous legacy.

Some hon. Members: No, no.

Shri M, R. Masani: I have a right
to have my say. As my colleague,
Shri Dandekar, described it last year,
it is a horrible legacy.

Shri Sham Lal Saraf (Jammu and
Kashmir): In what respect?
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Shri M. R. Masani: [ have already
shown in what respect, and I shall
prove it further.

This legacy is whal has brought the
couniry to the present pass. The Fin-
ance Minister has every right to hug
that legacy to his bosom. We on this
6ude, the party which I represent,
came into cxistence precisely because
in 1959 we saw where this country
was being taken to drift, chaos and
bankruptcy. Therefore, we want no
part of that legacy, and we are sure
that the Indian people will discard
that legacy as fast as they can.

The answer, therefore, is that the
ghost of the past is haunting the Fin-
ance Minister. He and his colleagues
are not free people; they are prisoners
of their past and they are unable, in
spite of their intelligence, to free
themselves from that legacy.

The second cause or inhibition is
the Plan, which is referred to by the
Finance Minister in p. 21 of Part B of
his speech. The Fourth Plan ig the
migger in the woodpile. It seems that
the National Planning Commission, on
whose advice the Plan has been devi-
sed, have learnt nothing and forgot-
ten nothing, like the old Bourbons.
This Plan will bring about organised
chaos in this country.

Who are these planners? Let me
say quite frankly that they are a
group of bookish intellectuals, com-
pletely divorced from economic reali-
ties, none of whom has any experi-
ence in even producing a thousand
rupees of goods and services in this
country. Let me say, again quite
frankly, that many of them are in-
capable of producing anything except
words. They say they are socialists.
Let me say that they are nowhere
near what hag quite rightly been des-
cribed ag Twentieth Century Soclal-
ism in West Germany or Britain.
Severa]l of them are veteran com-
munist fellow travellers with a guilty
record of fellow travelling. Among
them are Prof. Mahalanobis and Dr. V.
K. R. V. Rao. If anyone wants proof
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of their communist fellow-travelling,
their blind admiration for the Chinese
communist regime, I would refer them
to the History of the Communist
Party published in 1954, which I had
occasion to write (pp. 186-190),

Shri Khadilkar
assessment.

(Khed): Your

Shri M. R. Masani: There you will
find a factual catalogue of their pro-
communist activities. I regret that
my good friend, Shri Asoka Mehta,
who till the other day I regarded as a
democratic socialist, is also going that
way. He is Vice-chairman of the
Planning Commission and he is
slipping into the same groove as the

others. -
Last year I had occasion to quote
his statement in this House on 17th

April. This was g statement he made
in Calcutta and I quoted him from the
newspaper report. He was reported
to have said;

“The present generation, which
was a bridge between the stag-
nant present and a bright future,
would get ‘trampled upon in the
process’. But that could not be
helped”.

Shri Asoka Mehta had then accepted
Marxist determinism to decide that
history had given him the privilege to

bring into existence Plans which
would trample on the present genera-
ot i

Now this year, he has excelled him-
self. On 13th March, a few days back,
he went all the way to Ludhians, to
attend a meeting of a notorious com-
munist front the Indo-Soviet Cultural
Society, at which the Soviet Charge
de' Affaires aptly presented a bust of
Lenin to those who were present! At
that time, Shri Asoka Mehta wmade
a speech to the communist fellow
travellers gathered in Ludhiana. I am
quoting from the press report:

“He stressed the need for clos-
er co-operation in economic plan-
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ning between India and the Soviet
Union. ...India, he said, had now

reached a stage in its economy
where it wag essential to have
collaboration in  the planning

process with the Soviety Union”.
13 hrs.

To make it quite clear he was not
advocating economic co-operation bet-
ween them, that was preaching plan-
ning co-operation, he goes on to say:

“It was not enough to continue
economic co-operation between the
two countries. It must be seen to
what extent our plans were
drawn with Soviet co-operation.”

I want to know whether even the
gentlemen sitting  opposite are pre-
pared to see this country become a
Soviet economic satellite. It is a most
outrageous suggestion for anyone who
holds office in this country to make.

There is an organisation called the
COMECON, an economic combination
of communist countries. There, they
have endorsed a charter on the “Fun-
damental Principles of the Interna-
tional Socialist Division of Labour”,
which suggests that planning should
be by co-operation between the com-
munist countries. It may interest the
House and Shri Asoka Mehta to know
that there were two communist coun-
tries which refuseq to enter into plan-
ning co-operation with the Soviet
Union. Onc was, of course, communist
China, but the other was little Ruma-
nia, Little Rumania said: "We do
not want planning co-operation with
you. You will swallow us up. You
make your plans, we will make ours.
We do not want to meet you on that
plane.” My pgood friend is evidently
now prepared to fall to levels which
the Communist Government of Ruma-
nia is not prepared to accept in ita
nationa] interest!

It has been said that there is no
from the Patriot—the Patriot of 14th
March. I concede that the Patriot is

not the most veracious of newspapers
in this Capital. We all know that.
Dr. Samuel Johnson gaid that patriot-
ism was the last refuge of the scoun-

drel. It is the only paper which has
published it. Nobody else thought
this gem of wisdom worth  relating.

For eight days this remark has gone
uncontradicted by the Vice-Chairman
of the Planning Commission. I shall
be very glad if, even now, he will
come forward to repudiate thig remark
put in his mouth,

Shrimati Yashoda Reddy (Kur-
nool): He did not make the remark.

Shri M, R. Masani: I am now draw-
ing attention very formally to the fact
that these words have been put in his
mouth., It is for him to repudiate it,
or let every mag in this country real-
ise what he has said and its implica-
tions.

Anyway, what I am saying is this.
These gentlemen of the Planning
Commission have been responsible for
policies that have been a demonstra-
ble failure. They are out of touch
with realities. They do not under-
stand the processes of production. If
we are going to function along the
path of planning, let us at least throw
this intellectual junk out of the
Planning Commission, and put there
people who know what they are talk-
ing about. We cannot solve today's
problems with the remedies of day
before yesterday.

It hag been said that there is mo
alternative to heavy taxation. I wish
I had the time to go into details to
show that there is an alternative. I
will very briefly indicate it. I say that
you could have cut down the rates of
direct and indirect taxation by 50 per
cent, and got away with it. How?
First of all, a cut of 50 per cent does
not mean a loss of revenue of 50 per
cont. Hon. Members understand that.
There is the law of increasing re-
turns. It was seen in America when
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the Kennedy tax cuts were made. The
estimate that I have got is that if you
had made a 50 per cent cut in direct
and indirect taxes, your taxation re-
venue would have dropped by 30 per
cent only. That means that you would
have lost revenue to the extent of
Rs. 550 crores; your tax revenues
would have dropped from Rs. 1,830 to
Rs. 1,280 crores. Can this be done? I
say it can and should be done. How
can it be done? It can be done by
cutting down civil expenditure. T am
leaving Defence out. It can be done
if you reduce your revenue expendi-
tur by 20 per cent and your capital

outlay by only 10 per cent. This
means pruning, postponing certain
wasteful projects in our plans and

cutting down unproductive civil ex-

penditure.

Let me give the example of Mr.
Khrushchev. In 1858 Mr. Khrush-
chev found that his Sixth Plan was
not achieving its targets. He had the
courage to say: ‘Let us make this a
Seven Year Plan. No more invest-
ment for two more years. Let us
utilise the investment that we have
made before we make any more in-
vestment.” He made the Five Year
Plan into a Seven Year Plan. 1 advise
the Government to turn their third
flve year plan into a seven year plan.
If you do that, you can cut your rates
of taxation by half rightaway. You
would have a saving in expenditure of
Rs. 640 crores, against a loss of reve-
nue of Rs. 550 crores. So, instead of
a Rs. 10 crores surplus budget, you
could have a Rs. 80 croreg surplus
budget. But that is not being done
because, as I said, of the compulsions
of the past.

These prisoners of the past, since
they will not move, have to be libera-
ted.

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): No one can forget the past.
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Shri M. R. Masani: We cannot libe-
rate them, you Sir, cannot liberate
them, but the people of India can
liberate them by liberating them from
office. They can do so within two.
years.

Shri Sham Lal Saraf .(Jammy and
Kashmir): Pious wish.

Shri M. R. Masani: We on these
benches, therefore, will dedicate our-
selves to the task of helping the peo-
ple of India to achieve that laudable
objective.

Shrimati Renu Chakravartty (Bar-
rackpore): The hon. Member who has

just spoken before me has worked
himself up into white fury against
what I would call any fundamental

plan of development in our country.
He has actually indicated what would
be done if the Forum of Free Enter-
prise had the full ability to rule the
roost and loot the people and amass
profits. Hig speech, and those at the
FICCI, their resolutions ete., which
have been adorning our papers for the
last few days, have become cotermin-
ous, and they have repeated the
samething within the precincts of
this House.

13.07 hrs.
[Mr. DeruTy-SPEAKER in the Chair]

Why is it that the white frenzy of,
fury that we have just heard from
him has come against Shri T. T. Krish.
namachari’'s budget? While it is true
that the ordinary people are grateful
for the little mercy of not having
some additional taxation put, which
they are used to at this time of the
Budget put on their backs an extira
excise duty on cloth, on kerosene or
some other items of everyday use—
what has actually happened? If we
try to analyse the Budget and I make
this charge against Shri T. T. Krish-
namachari, he has wielded the Bud-
get in a way to make the State o
broker, acting as a collector of money,
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for making over substantial amounts
and giving substantial concessions to
the private sector, which, otherwise,
the public would not have agreed to.
And this white fury of Mr. Masani is
because the FICCl and its spokesmen
feel that this is a weak Government,
they should pressurise it more and get
more concessions. That is why all
these resolutions, that is why all
these deputations have been coming
and pressurising the Prime Minister
and the Finance Minister, and using
all the forums of public opinion to
create a climate in the country in
order to get further and further con-
cessions.

The real impact of this Budget will
obviously unfold itself slowly. To
soften the impact of what he has done,
the Finance Minister has held out
some relief to the middle and poorer
sections. But the full impact of the
varioug taxes is clear when we
analyse the income-tax rates and the
parficular section which hagy drawn
the greatest benefit. The structure of
personal taxation had been following
a stable pattern till 1962-683. In 1963-
64, under the impact of the Chinese
aggression, there was a surcharge at
steeply progressive rates, and if we
have to logically compare the present
reliefs, we would have to go back to
1982-63. However, even taking 1983-
64, we find that the sector which earng
an income below Rs. 5,000, i.e., the
lowest income group, in 1964-65 had
an actual incidence of six per cent
taxation on income, while in 1965-68
this has been brought down to only
five per cent, that is the relief is only
one per cent, But if we take the peo-
ple who are earning Rs. 70,000 and
above, the most affluent in the land,
in 1984.685 they were having an inci-
dence of taxation of 70 per cent. That
has been brought down in 1065-86 to
60 per cent. That means a reHef of
ten per cent. That is, those who have
the best ability to withstand all the
price rises and all the other difficul-
ties of the economic situation those
who have made the maximum profit
and earned the biggest income, have
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been givea a tax relief of ten per cent,
while those who are in  the lowest
category get only a relief of one per
cent.. I am not going into absolute
figures because I do not have the time.
The question is this. If the policy of
Government is to build an egalitarian
society, lightening the crushing bur-
dens of those who can ill afford to
face the rising prices and the filling
up of the glaring gap between the:
very poor and extra-ordinarily rich
in our country, those who draw
salaries even of Rs. 2,000 or Rs. 3,000
or who draw more, why do they need
any relief! I do not talk about the
higher categories now but of even
those who draw Rs. 2,000 or so. When
the question of granting dearness
allowance to the Central Government
servants comes, thig very Government
refuses to grant dearness allowance to
anyone drawing a salary of Rs. 600
and above saying that they have the
ability to absorb the shock of rising
prices. Yet, the millionaires are being
given reliefs. Why? Not only that.
The maximum marginal rate of in-
come-tax for the higher brackets of
unearned incomeg had been reduced
from 88 per cent to 81 per cent and:
that on earned incomes from 82 per
cent to 74 per cent so that only on-
earned income above Rs, 3 lakhs will
the peak taxation be applied and only
above Rs. 70,000 of unearned income-
will it apply. Yet we find that the.
millionaires are whimpering and
whining for more concessions. The:
corporate sector has launched the big-
gest offensive since long to see that
they eat as much of the cake of pros-
perity ag possible and keep it too.

The FICCI knows only too well that
the guiding lodestar of the fiscal
policy of all the Finance Ministers, in-
cluding the present one, has been to
fit. the fiscal policy to the ways of the
share market. We talk of socialism
in a mixed economy and it is here that
the talk of socialism is exploded
because we always look at the share
market as a suicide, The Share mar-
ket can never be the real indicator of
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prosperity of a State which aspires to
be a sociaiist one. In capitalist eco-
nomy, what is it but speculative acti-
vity which is behind the phenomenon
‘Where even shareg yielding 7-10 per
cent profit, their value, is suppressed.
From this, one realises the entire phi-
losophy behind the taxation policies
and fiscal policies.

Actually the Finance Minister in his
Economic Survey has shown that in
his framework of economic policy the
stimulation of private investment acti-
vity in priority areag has received the
highest priority. This is what he has
said. Although agricultural produc-
tion has been given the first place in
his Economic Survey, the entire bud-
get philosophy, when we analyse it,
shows how ingenious are the ways of
our intelligent Finance Minister. He
channels the funds that reach the Gov-
ernment from the people through
taxation to the private gector. We talk
about boosting agricultural produc-
tion. Yet, excepting pointing to Plan
allocations for agriculture, imports of
fertilisers and higher procurement
prices of foodgrains, there are no
promises of incentives of the type en-
visaged for the corporate sector. As a
matter of fact, I was surprised when
I noted that in analysing the financial
policies, the taxable minimum Jlimit
has been reduced in the case of co-
operatives which was formerly
Rs. 3,000; in 1964 T found that it had
been brought down to Rs. 2,000 so
that co-operative societies with an
income Rs. 2,000 or over are liable to
taxation, What will be the total
incentives or concessions to the In-
dustrialists to plough back the money
to equity all along the line? There
are go many incentives given for
them. But there is no iota or a hint
of a concession for the agriculturist.
For instance, could not the Finance
Minister have made some sort of a
suggestion to abolish the land revenue
on all agricultural lands upto five
acres of land and tell the States: I
gshall make up this amount to you
from my budget? That would not
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have been a large amount but it
would have helped 75 per cent of
our agriculturists to plough back
a little more than what they do at
present, o their lands, to agricuj-
tural production, The impori-
ant question of parity of prices for
agriculturists is left to the magic wand
of having created the Agricultural
Prices Commission .which is asked to
make a valuable contribution to the
evolution of a rational price structure
for agricultural commodities! Last
year it was stated that the Agricul-
tural Production Commission will do
the trick. This year we have been
told that the agricultural price com-
mission is going to do the trick. The
prices of all the peasant’s needs, his
cloth, fertilisers,  kerosene, imple-
ments everything is expensive. And as
Mr. Masani has said, the ten per cent
imports duty that has been put is
going to be made the excuse for a fur-
ther rise in all these materials =nd
further price burdens are going to be
put on the people, There will be no
reliefs. Even the credit which the
peasant needs is not made available to
him by Government institutions and
80 per cent of hig credit needs are met-
from usurious money lenders. Even it
25 per cent of the credit comes from
the co-operatives and governmental
institutions, even then 75 per cent is
from the usurious money-lenders.
Nothing is done in the Budget for the
nafionalisation of the banks which
would permit huge channelisation of
resources for the peasant’s credit. If
you see the way our banks function,
you will find it entirely goes to the
industrial sector and trade and you
will also see how little of it really
goes to help the peasantry. Actually
these banks are used and controlled
by the private monopolists to feather
their own nests; very quietly that 1is
done. We know that the managing
director of the Bank of Baroda used
Rs. 65 lakhs almost without taking
any permission; he has used it for his
own Bareilly factory. The Dena Bank
managing director has used irregular-
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ly moneys; it has been stated that he
is a man who had been involved in
hundi transactions. This ig the way
the banks utilise the mouncys which
should actually go for the benefit of
75 or 80 per cent of the people—
-agriculturists—who are paying usuri-
ous rates of interest for getting their
needed credit. It is clear that the sti-
mulation of privale investment acti-
‘vity is the main philosophy and that
stimulation is being given on a
platter by the handing over of gov-
ernment resources to the corporate
sector.

Now, Sir, we have actually seen that
there are very powerful lobbies even
within the Cabinet. I was surprised
to read the speech of Shri S. K. Patil
vesterday given through the Press,
banging the Government’s taxation
policies and talking about the damp-
ening budget and extnlling the private
sector’y initiative and its enthusiasm.
He has done it so blatantly that I
wonder what the Prime Minister and
his Cabinet ang the Government and
‘his Party have to say about it. Not
only that. Today, I found what an
eminent Member of this House, Mr.
Kamal Nayan Bajaj said; he went to
the extent of suggesting that contribu-
tions to political parties which did not
subscribe to the views of the business
community should be held back. He
said that finances must be given to
individuals who supported the business
‘view-point in Parliament ang legis-
latures. The cat is now openly out of
the bag. We have been saying again
and again about political parties tak-
ing contributiong from these big peo-
ple and monopolists, that these are
‘the people who rule this country and
it is because of that they are pres-
suring our Government and extracting
further advantages and further con-
cessions from them. Actually, if you
see the amounts that had been given
‘from the finances of the governmental
institutions to the industrial sector, it
far exceeds what was envisaged in
the Third Plan. I have no time to go
-into the figures. But if you compared

it with the amount of loans which
the agriculturist got, you will be sur-
prised that we have been able to pro-
duce the little we do in the agricul-
tural sector The Unit Trust of India
had been brought into existence in
order to help and boost up the private
share market. I found that the Gov-
ernment was spending ‘ on publicity
alone for the Unit Trust and for the
smal] savings scheme a total of Rs. 68
Jakhs—only for these two items. This
year’s concessions are aimed at stimu-
lating what FICCI calls the sluggish
capital m.arket. But on the very day
they passed this resoution, there was
an interesting jtem in the newspapers,
giving the report of the company
meeting of EJI.D.—Parry & Co. I was
surprised to see the huge profits that
just one company makes—the E. 1. D.
—Parry Ltd. Their net profit in 1961
was £351,000. In 1963, they made a
profit of £360,000, not very much of an
increase. But even in the sluggish
market of 1964, the net profits amount-
ed to £613,000. That appeared on the
very day when FICCI was talking
about the sluggish market. So, the
state of the capital market has been
painted in a completely distorted
manner in order to mount up their
claims for more and more concessions,

A few days ago, I took a cutting of
an item which came in the news-
papers. It showed an alarming state
of affairs in the capital market which
has been drawn by Mr, J. R. D. Tata,
and Palkhivala and those Forum of
Free Enterprise-wallas. (Interrup-
tion). The situation, as seen from
the Economic Times’ annual survey,
shows that in the capital issues, in-
cluding debentures and right issues,
there has not been a further fall. Ac-
tually, Mr. Palkhivala's figures show
that there was a very big spurt in
1963, but in the survey of Ecomomic
Times I find that there is no such in-
crease shown. Rather, this year, iIn
1963, there is a Rs. 90 crore new, fresh
capital issue plus Rs, 19 crores raised
by the Unit Trust of India, together
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giving an aggregate amount of Rs. 108

crores, an all-time record in 10
vears. Who js right, we would like
to know? Moreover, the first 1B

quarters for the third Plan have yield-
ed a capital issue of Rs. 250 croreg as
against Rs. 200 crores envisaged 1n
the entire Plan period.

An hon. institu-
tional.

Member: It is

Shrimati Renn Chakravartty: Not
institutional. It is capital issues. Can
we not say that this 18 a ~ stage-set
drama to ask for more concessions in
the corporate sector, while the majo-
rity of the people such as the working
classes, the peasantry and even the
intelligentsia are today continuing to
be fleeced by these measure?

Let us see what is the situation with
regard to the prices. That is
a point which we have got to see, We
have been told by Mr, Masani that in-
flation is there and why is it moun-
ting? He says that the main reason is
because the Governmental expenditure
goes up and up. Now, I am not one
in favour of wasteful expenditure even
in ihe Government. The non-deve-
lopment expenditure should be cut
down. But what is it that we see on
the price front? Even in a year of
bumper crop, we find that the prices
are not coming down. Actually, the
budget is coterminous with the wheat
harvest, and a very, very good oilseeds
harvest. Let us see how far the lower-
ing of prices has been due to these
factors and not to the factors of lower-
ing of the excise duty. That has yet
to be seen. As 3 matter of fact, the
surprising aspect is that although there
has been a lowering in the wholesale
price of oilseeds in the market, when
they come to the retail trade, very
little, by way of relief, is passed on
to the consumer. Therefore, we are
not at all surprised when we find that
while during ‘the earlier years there
was an imposition of execise duty and
immediately the prices shot up, when
the excise duty has been taken away
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the lowering of prices has been very,.
very hesitant and in some cases none
at all.

Take the case of controlled cloth.
We were very happy to see that there
was a reduction in the price of grey
cloth. But we now find that it is go-
ing to work up very nominally by way
of relief (o an ordinary man because
the excise duty on grey cloth is very
small. The sale of the grey cloth
directly to the consumers is extre-
mely small, as most of it is sold for
processing. Moreover, with the-
“multiplier” system, this will work
against price reduction so that when
the cloth is sold in the retail market,
there will be hardly any relief pas-
sed on to the consumers. The big
capitalists have already warned that
they are not going to bring down the-
prices in spite of all the excise con-
cessions.

Shri Masani has quoted from the
papers. Without hearing him, [ have
been working out figures and I have
been reading all the literature on the
subject. The 10 per cent levy on im-
ports will never be paid by them by
cutting their margin of pro-
fit. This has never been done, and it
will never be done. It is no use quot-
ing from America; it i8 no use quoting
from the Daily Telegraph of the Unit-
ed Kingdom. It is no use what has
been said by the Herald Tribune. Ours
is a poor country. We have got to
think of alj these millions of poor
people ang bring down the prices. We
have to think of curbing the profit
motive of those handful in our coun-
try who live in conditions of luxury
far above the ordinary normal 90 per
cent of the people who are on the
brink of starvation. We have io think
of the latter.

We find an interesting article which
was written by the Calcutta financial
correspondent of the Statesman, of
28th February last, immediately after
the budget. He has lashed out at
Shri T. T. Krishnamachari's regulatory
customg duty and said that this is a
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dishonest way of dealing with the
country in financial matters. After
saying so, he said that “it must now
be conceded it Shri Krishnamachari’s
favour that the reliefs are concentrat-
ed as they should be on direct taxation.
Counting in the regulatory customs
duty, indirect taxes next year—tbat
means taxes on the ordinary people
in the form of rise in prices—will in
fact be substantially heavier than they
have been for most of the year.” That
is whry Shri Masani has also stated in
very clear terms that the prices are
not going to fall; the prices are going
to rise. The hint is clear: the prices
of manufactured industrial goods will
g0 up, Neither the Agricultural pri-
ces Commission will be able to fulfil
the demands for parity of prices for
the peasent, nor Shri T. T. Krishnama-
chari will be able to give relief irom
the crushing spiral of prices to the
common man, And to cap it all, the
FICCI, in its 20 page brochure on
the preconditions and approach for the
fourth Five Year Plan has demanded
the removal of all price controls in the
industrial sector,

Faced with all these incontrovertible
facis. can anyone say that the conces-
sion given by Shri T. T. Krishnama-
<hari, our Finance Minister, to the cor-
porate =ector, was really necessary?
The only comfort we can find would
be. had Shri Patil hrad his way, and
had berome the Finance Minister, the
entire economy would come within
the hands of the big business and
there would be an unrestricted loot of
the monopolists. This is the only
small feeling of comfort that we may
derive that it could have been worse.

Then I would like to say & few
words about the concessions which
have beep given to ‘the private sector.
Take the case of the bonus shares, We
have been emphasising that this
method of utilising profits to give
bonus shares and thus escape taxation
should be put an end to. With great
difficulty, in 1964-65, the bonus shares
were treated as nationa] capital gains
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and treated as such. But now, Shri
T. T. Krishnamachari has proposed a
ten per cent reduction of the face
value of these shares. What does this
mean? It is really a farce, when one
must remember that the maximum tax
leviable on suclr shares is 25 per cent
of the gains in the case of individuals
and 124 per cent of gains in respect
of companies. This is the limit, the
maximum limit, that has been put.
So, if there is a further reduction of
10 per cent of the face value of the
shares, what remains of this tax?

Now, our industrial friends—the peo-
ple in the industries—want that this
whole thing about taxes on bonus
shares and dividends should be scrapp-
ed and there should be no such taxes
at all, In the new Fifth Schedule of
the Income-tax Act, they can now also
claim an increase in development re-
bate. In some sectors they have re-
duced it, but in some most important
sectors, the development rebate has
been increased. HBven a company like
Parry's, whose enormoug profits I men-
tioned just a few minurtes back—they
hail this with great satisfaction—and
state that they will have further ac-
cretions to their earnings by these
concessions.

Another big concession is the tax
concession given to section 104 com-
panies, which are wholly or mainly
engaged in the manufacture or pro-
cessing of goods, who, irrespective
of the total income which they earn
now, will only be liable to tax at 50
per cent of the first ten lakhs of their
income. Earlier, what was the posi-
tion? Earlier, the position was that
this concession was enjoyed only by
smaller entrepreneurs, those whose
income was Rs. § lakhs or below, and
of these companies the first two lakhs
were taxed at 50 per cent.

By these concessions the big capi-
talists gain substantially. Who are
the manufacturing concerns and how
are they defined as such? By execu-
tive action, the definition is given. I
know there is one company, The T. V.
S. Company of Madras, one of the big-
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gest capitalists in South India. They
build bodies of the buses and trucks
etc.,, By executive order, they were
defineq ag manufacturing conccrn and
they enjoyed the concession. Many
more will be enjoying such conces-
sions.

Another significant concession 1s
exemption from wealth-tax for flve
years for equity investment in new
industrial companies. Why not make
tax-free those farmers who sell at pro-
curemen! rates their foodgrains to
Government? Would it not be an
effective measure if really Govern-
ment believes in State trading and
building of buffer stocks to control
prices?

Last but not the least of the conces-
sions is that Mr. Krishnamachari has
proposed to put a ceiling to income-
tax in corporate sector at 70 per cent

of the total income of the company,

It is quite correct that very fcw com-
panies pay more than 70 per cent. So,
if it is no concession, why is "™is at-
tempt being made to show that there
is a concession? In the case of those
who earn huge profits, there must be

. no ceiling on their profits being tax-
ed.

I now come to the important ques-
tion of public sector projects. Mr.
Masani hag railed against the public
sector, because he believes that the
root of all evil is planned develop-
ment. We believe that the most strate.
gic sectors should be in the hands of
Government to bring about public
good. Two ideals should ba set be-
fore the public sector projects: Firsi-
ly, they should be able to bring down
the prices of essentia] goods like che-
micals, medicines, etc.,, within the
reach of the common people who can-
not by these things at high prices
Secondly, they shoulg run thcir orga-
nisations efficiently and bring a subs-
tantial amount of resources to the
State. Therefore, I welcome the sug-
gestion of opening public sector pro-
jects for manufacturing consumer
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goods because we have seen that at
present the profits of consumer
goods industries are very nigh. The
gestation period is smal] and the am-
ount of capital needeq is alsv sraailer,
So, we welcome the public sector pru-
jects in consumer goods provided they
are really functioning eflicicntly. The
steelframe of the old ICS burcaucracy
has to be changed, Technolcgical or-
ganisations like HSPL and the patro-
leum complex sectors should pe mau-
ned by technical men, The mandage-
rial side has to be improved. Labour
relationg have ‘to be improved., There
must be an ideologicai feeling that
here we are doing something in order
to build up an egalitarian society.

It is a welcome sign that for the
first time, the biggest public sector
project, HSPL, has showp a small
profit. HAL also has shown a profit
of Rs. 1 crore during 1962.64. HMT,
Hindustan Cables, Nationa] Instru=
ments and Nepa have been yielding
profits for some time, which have been
ploughed back. Of course, we have
to see that this total has been made
by adding the depreciation fund. Far
more has to be done. The fourth Plan
target is that the State and Central
public sector concerns should yield
Rs. 450 crores. We have hardly reach-
ed Rs. 150 crores and that too after
adding the depreciarion fund. So, we-
Iave to consider why huge resources
cannot be saved.

Take the oil industry. The Indian
Oil Company has reported a profit of
Rs, 83'5 lakhs and g net return of 17
per cent on paid-up capital. But far
more profits can be made if tiovern.
ment fights the oil monopolies of the:
west. Today there is a glut in the
oil market. Yet, because of unequal
agreements which we have had, we
have still to permit the three foreign
companies of Esso, Stanvac and Cal-
tex to.-bring crude from their sources
at much higher cost and at discounts
which are much lower compareq to
what we can get if we get the crude
from the Soviet Union or West Asia..
But that is a question of agreement..
What about petroleum products like:
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diesel and kerosene, where we have
no such agreement? Why not enter
into agreements asking the Britishr and
western companies not to distribute
these products? We should be able
to do it. Having done it, I am sure
we will stop the huge drain on our
forelgn exchange.

Between 1955 and 1961, when these
foreign refineries actually had much
smaller output they had sent, I think,
double the amount as remittances ab-
road compared to what they had ac-
tually invested, Now with bigger out-
put, our foreign exchange drain will
come to Rs. 200 crores. Why do we
run to them for expertise regarding
everything? From fighiing police cor-
ruption to hatching of eggs, for every-
thing, we try to get foreign collabo-
ration. Ig it necessary? I am a tea-
cher myself and | am surprised at the
huge amounts flowing in for educa-
tional grants by way of Ford Founda-
tion ang other foundations to teach
us hrow to teach, in conditions which
are so different from those in America.
In many cases they are becoming more
and more nests for espionage. In
others, there is sheer waste of money.

Actually, Mr. Krishnamachari has
given certain incentives for a longer
stay of foreign experts. It is time
that we woke up and realised the great
harm that ig being done. Shri Chagla
in the Rajya Sabha gave glaring ex-
amples of how “outmoded know-how
is being slavishly bought by us”. Shri
G. L. Mehta also had made similar re-
marks, as I read a short while ago.
Take the case of Barium Chemicals
and Citric India Private Limited. We
are going to buy from West Germany
the know-how used by Sarabhai Che-
micals, From 1950 till today we have
not been able to utilise the fermenta-
tion process, which is the know-how
in the repository of Indian scientists.

The cost estimates show that often
we are badly hit. Take the example
of Bechtels, who are supposed to set
up the five fertiliser factories. We are
deeply interested in this fertiliser pro-
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gramme, But Bechtel has produced
an estimate by which we are to pay
Rs. 10 lakhs and the foreigners are {0
pay 10 lakhs; and, they have said
nothing new. They have just produc-
eq everything which we know. We
have got that know-how. Even for
the chain of five factories, the cost
estimates show thai each fac ory will
cost us Rs. 40 crores, while the cost of
the plant to be set up by the Fertiliser
Corporation of India for its lates’ prb-
ject at Durgapur will be only Rs, 35
crores. So, when we are building a
chain of five, it must be cheaper than
the one set up at Durgapur. Instead
of reducing the fertiliser prices, they
have made it a condition procedent
that the present level of prices, which
is very high and which we have been
trying to pool anq bring down, will
not be touched and they will have a
20 per cent return, so that they can
get the repayment of their invesment
in five years.

The foreign investors go against
every interest of ours. It is surpris-
ing to see Mr, Krishnamachari’s philo-
sophy, which has been accepted by
Government, that it is better to geot
foreign investment rather than loans.

“Certain industries and sophisticated’
processes” are being allowed to pro-
long their initial stay by about five:
yvears, with the approval of Govern-
ment. We have seen that this appro-
va] means and how can we guarantee
that Government will fight for the re-
cognition of Indian scientists and’
technologists in foreign collaboration
agreements. The case of Dastur and
Company regarding steel factory at
Bokaro is one example. Politically
the interference in the internal and
external affairs of the receiver of aid
from the west is amply clear when we
see West Germany's behaviour over
UAR's invitation to East German lea-
ders. We know how American bul-
lets are used when our frontiers with
Pakistan gre being violated. 1 am-
glad, Shri D, C. Sharma asked in an-
swer to a question, “Are we not play=.
ing with fire?” We are playing wi‘h
fire. We should really understand!
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that we can go only up to a limjt and
not more. We cannot open the doors
too wide, because we know what the
East India Company did. West Ger-
many is one of the biggest examples
of *his unequal trade. We are indebt-
-ed to West Germany to the extent of
Rs. 800 crores. There is this dispro-
portionate deficit, because West Ger-
many refuse to buy anything from us.
When the team of West Germany's
private investors came, they had the
audacity to tel] us that no investment
can be expected from them if it was
intended to export the goods of those

industries to their country or to the

west,

The struggle of the United States
and other foreign capitalist collabo-
rators for majority participation is
well-known, although this is always
‘being denied. But the most import-
ant thing is, even if they have a minor
‘participation in such important indus-
“tries they hold a whip hand.

Sir, remittances of profits is also a
thing that we have to consider before
-opening the door wide to foreign in.
vestments. Actually, in 1962-63 re-
miitances of profits was to the tune
of Rs. 94 crores, in 1963-64 it went up
to Rs. 98 crores and during six months
in 1964-65 it was Rs. 54:3 crores. We
are now going to have 2,000 collabo-
ration agreements which will be
maturing and it will further affect our
foreign exchange position. 1 do not
want to raise this issue from an ideo-
logical poini of view. 1 want this
House ‘o consider it from a national
point of view, from the point of view
of our own resources, from the point
of view of cu- own money going ab-
road at a moment of time when we
are crying hoarse for foreign ex-
change. We are really thinking that
this will solve our foreign exchange
difficulties. I say it will not solve our
foreign exchange difliculties. It will
only create further difficulties.

As a matter of fact there was a
very interesting note which was sub-
mitted to our late Prime Minister by a
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very famous F.R.S. Scientist, Kurt
Mendelssohn who had gone to China
and then came to India. He wrote
this:

“Again there is this difference
between India and China, in that
China, except for somewhat limit-
ed help from the Soviet Union,
had to rely entirely on her own
resources in technological deve-
lopment ang expansion. It may
well be part of India's failure to
develop science rapidly that her
industry had too much of a help-
ing hand from outside.”

Sir, what do they do in China or in
the early years in Soviet Union or
even in Japan? They take over or
buy a plant and they get their scien-
tists and technologists to duplicate and
triplicate that plant. Then they use it.
Sir, our scientists mgy make mistakes.
We in the Parliament and outside
must be prepared to allow our scien-
tists to make mistakes. But then we
will have at least the pleasure of
knowing that our own scientists had
done something with their own brains,
with their own hands and with our
own resources. When we have foreign
collaboration what happens is that
they do not even like to use our mate-
rials, They try to import all raw
materials even. They try to import
more and more. I would say, there
should be a commission to go into the
entire question as to how far this is
really in our national interest,

In the period between 1956-57 and
1962-63 remittances under the head of
royalties—since the .Government start-
ed putting a check on royalties being
paid—has only increased 4% times,
'vhile under the head of technicaj ser-
vices and know-how the remittances
have increased 54 times. This is what
is happening.

Sir, therefore, 1 would pleag with
the Government. before it is too late,
that the whole policy of Government
in the matter of inviting foreign in-
vestments must again be thought over
and re-defined. The entire question
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of foreign exchange crisis cannot be
solved by opening the door wide for
foreign investments. Huge amounts
are lost by over-invoicing and under-
invoicing. Actually, we lose about
Rs. 45 crores to Rs, 50 crores in this
way. What are we doing to stop this,
The Customs and the Special Pclice
Establishment have made some investi-
gations. They have held some people.
But there are lobies within the higest
echelons of Government who back
these black-money people. What are
we to do? In Calcutta, after several
industrialists were penalised, McLeod
and Company was raided and pressures
mounted on the past and also the pre-
sent Finance Minister., It was then
found that the goods of McLeod and
Company were released from the ship
and gallowed to go with a promise
that it will pay a fine. What has hap-
pened now? After all this, they have
not yet paid tha: fine saying that it
should be actually settled against their
claim for refund of income-tax etc.
We woulg like to know from the Fi-
nance Minister what are the Bills of
Lading that have been scrutinised and
how many penalties have been impos-
ed on different firms. Take the exam-
ple of Bird and Company. This com-
pany was raided and the only know-
ledge we have now is that adjudica-
tion proceedings are continuing in res-
pect of Orissa Minerals, But what is
the result? Messrs. Bird and Com-
pany took the matter to a court just
to delay matters so that one of their
foreign managing directors, who was
afraid that unless the matter was de-
layed some personal fines may be im-
posed on him, could get away. Now
he has gone. We would like to know
who will now pay the persona] fincs.
There is the National Jute Company
of Goenka, a big jute concern in our
State, We were actually exportiag
jute goods to America. An Anerican
firm is also there as one of their own
subsidiaries. It was found that they
were indulging in under.invoicing. The
case was taken to a law court and the
High Court gave its verdict that the
terms were ultra vires. What is ‘he
Government doing about it? What
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action is the Reserve Bank of India
taking against this firm. Why are we
going to recover penalty instead of
proceeding against them, against these
people who are putting our Govern-
ment and our exchequer to a joss in
the matter of foreign exchange. A
great deal has already been lost to this
country by the import entitlement
benefits which have been given for
export incentives. Export incentives
have to be given, But in our country
these incentives under import enitle-
ment have been misused. They buy
or sell goods, under-value them and
actually sell them at a higher price.
Then they are using these import en-
titlements to bring in stainless steel
sheets and other items, in which licen-
ces are banned, and they sell them in
this country at 700 to 1000 per cent
profit. It is through these channels
that more smuggling vf goods goes ua
and we lose an enormous amount of
foreign exchange. What steps ure the
Government taking to publish their
names? When a smail man brings a
few kilos of rice or atta their names

are publicised, they are proceeded
agains' and their names are given
wide publicity. What aboui these

big people who for manths on end go
op indulging in these things. The case
of Mundhra is an example. Even after
being in jai] he carries on business ia
such a way that nobody else can de
He is now owner of Turner Morrison
and Co. He has one of the highest
income-tax arrears. Only the otier
day, after all these years, in one case
there was attachment of his property.
In such caseg the property should be
attached. Government should not
adopt this weakneed policy saying
that if anybody whispers into its ears
he will be taxed only on 6( per cent
and 40 per cent of the undisclosed in-
come he can take away, These sre
big cheats. Why should we elways
to try and cover them up? The rea-
son ig that we have such bi» lotbies
in their favour within the ruling party
itself.

Unless we are able to mobilise all
our resources we shall only be depen-
dent on foreign aid. I say, Sir, the
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full effects of this Budget wil! unly
be known later. We can only say
that these Babubhai Chinais, the
Kirloskars, the Goenkas and the Birlas
who have gone to meet Snry Krishna-
machari are trying to pressurise him.
Shri H. V. R, Iyengar, touay 1 find,
talks in a lower tone, in g BW et .0ne.
The Hindustan Times Eailorial roday
speaks of conciliatory discussions and
understanding. Various kinds f pres-
sures, sometumes at a very igit Jegree
and sometimes at a lower degree are
put on the Government. Thes2 fnan.
cial millionaires know that they are
dealing with a weak government, with
a government whose econom’y pkrila.
sophy in spite of all its talks of sovia-
lism is basically to foster capitalism,
to open the door wide for foreign
monopolies to grasp us under the nlea
of stringency of foreign exechange and
under the plea of mix economy to
allow the man.eaters to deorour Lhe
poverty-stricken masseg of India. Al-
ready a high-power committee of in-
dustrialists has met the Finance
Minister.

Sir, I would like to say that the con-
eessions have been given to the
masses. Our people are not getting any
relief and the reliet which they have
got is illusory. But greater concessions
have been given to the richer classes.
I only want to end up by saying that
the masses of India will not tolerate
this. Let the Government and the
Finance Minister take heed. My fricnd
Shri Masani has at‘acked Shri Ashoka
Mehta. We have many ditferences
with Shri Ashoka Mehta. But I will
say with him that the corporate sec-
tor in our country is suffering from
eollective neurosis. They have be-
eome so wild that they called this en-
tire budget a fraud. The only reality
which they ean understand is to have
more and more concessions given to
them. The p20ples’ backs are crushed
by the profit:ering and blackmarket-
Ing of these forums of free enterprise.
The Governmen! ig a partner to this
game. As the disastrous policies of
this budget unfold themselves the
peoples’ wrath will also rise to ex-

General Budget— MARCH 22, 1985

General Discussion 5092

press their discontent and for a rever-
sal of this policy. The teachers, the
Central Government employees, the
agriculturists, they are all asking for
some relief against rising prices and
Government say they have no inoncy.
If there is no money, why should they
give concessions to big business? The
benefits should first go to the teachcrs
in Uttar Pradesh and West Bengal.
When they are suffering untold mise-
rics for want of a few rupees, the
Government say that they could not
give them more because they have no
money. When the Ceniral Govern-
ment employees ask for more dear-
ness allowance, the reply is the same:
no money. If there is such a shortage
of money why then give all these con-
cessions to FICCI? When the agri-
culturist wants credit, it couid not be
supplied because there is no money.
Therefore, I say: let the Goverpment
see the writing on the wall. There is
a limit to the patience of ihe people.
It they are ignored too long, it will
be only at the peril of the Govern-
ment and also the nation.

Shrimati Renuka Ray (Malda): Mr.
Deputy-Speaker, there is no gainsay-
ing the fact that we are facing a tre-
mendous challenge on the economic
front and so the budget proposals and
some of the earlier measures must be
judged in the con'ext of the impedi-
ments that face us today. We have
to remember that our two objectivng
are the acceleration of the rate of
economic growth and the bringing in-
to existence of a higher standard of
living for the masses so that a socialist
society becomes possible in a measu-
rable distance of time.

Taking these into consideration, what
are the main impediments that we
face? The first impediment which is
visible to the naked eye is the infla-
tionary spiral or the runaway prices.
Its disastrous effect on the vulnerabie
sections of the community is only too
apparent but it has an equally ad-
verse effect on economic growth ;tself
and will have the effect of nullifying
our savings and insurance policies un-
less we are able to check it
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Let us reming ourselves that the
wholesale price index has now risen
to 159-2. The food prices have risen
to 157-2. The consumer prices stand
at 162. The Economic Review of the
Finance Ministry says that the whole-
sale prices as on January 30th was
1265 per cent more than the figure
for the corresponding period last year,
and a month before the rise was even
steeper. We have to call a halt to it.
We have to see whether the Finance
Minister has taken this aspect into
consideration. I do think that in the
Economic LReviem, in the gpeech of the

Finance Minister and in the Bill itself
there ir due recognition at long last
that we have to find some check some
curb, even on a short-term basis and
an aitempt is being made which is
already showing results. Lagst year,
while speaking on the finance Bill, I
had called the attention of the Finance
Minister to this fact. At that time,
though he had suggested some long-
term measures, which are of course
very necessary, I had said that long-
term measures alone will not meet the
situation and this time he has concern-
ed himself over this, which is most
welcome.

Before 1 go into the details, let me
recount the other points that we have
to deal with. There is the balance of
payment position or the depletion of
our resources. Our present position is
that the balance has actually gone be-
low the safety margin of 82 per cent.
In spite of the fact that the volume
of exports is rising even in respect of
non-traditional items, the balance
which stood at Rs. 118 crores in De-
cember declined in January to Rs.
79.30 crores and the Reserve Bank had
to get gold from the emergency re-
sources in order to manage. I am glad
that some of the measures that have
now been taken by the Finance Min-
ister, to be fair to him, have helped
to raise the depleted amount to 81'39
per cent. Because of the measures
that he has taken now the trend is
definitely upwardg,

Then there is the question of under-
writing of Government loans. This
hgs naturally affected the finances &
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great deal. The underwriting of Gov
ernment loans by the Reserve Bank,
to which the Finance Minister hait
referred and the Chairman of the
Industrial Credit ang Investment Cor-
poration have drawn atiention, make
the position far more difflcult and it
means, in fact, deficit financing. As
the Finance Minister himself says,
“to that extent a part of our long-term
borrowing represents deficit financing
rather than voluntary savings of the
people.” It ig understandable that he
feels that measures must bg taken to
bring forward the savings and for
this he has made some concessions in
income-tax and other taxes.

Perhaps the greatest factor which it
impeding our economic growth, and
about which Shrimati Renu Chakra-
vartty also made a mention, is ours
poor progress in agricultural produe
tion. A great deal of ingenunity of
experts, of every thinking Indian to-
day is being focussed on this particu-
lar problem of how to increase -tht
production in the agricultural sector.
I do not want to go into the details
of it here because I have many other
points to cover and the time at my
disposal is short. It is interesting t«
note that the ECAFE Survey of 1064
reported by PTI, says:

“India actually showeq a 6 per
cent increase in cereal produc-
tion in spite of a fall in wheat
production. The per capita avail-
ability of food increased by 3 per
cent almost to the 1962 level.
The fooq crisis in India last year
was, therefore, paradoxical and
the blame for the shortage and the
rise in prices by almost 26 per
cent was due to speculative hoard-

H ”

ing

I do not understand why in spite of
all that we have said, more stringent
measures have not been taken against
speculative hoarding. No measures
have been taken to bring in statutory
rationing in the capital city of Delhi,
even though rationing has been quite
successful in the city of Calcutta, So,
why blame State Governments for
not having statutory rationing in their
cities and towns when we cannot en-
force it in Delhi as a short term mea-
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sure. Once that is enforced, I dare
say that speculative hoarding in the
surrounding areas will go down be-
cause a city acts as a dragnet, bring-
ing food from the surrounding areas
into it, because of its higher paying
capacity. So, it is really surprising
that it has not been introduced in
Delhi, the seat of the Central Govern-
ment.

For many years we have been told
about these wonderful and much-
wanted buffer stocks. When we faced
an emergency last year, these dis-
appeared into thin air and there was
no buffer stocks. I am glad that the
Prime Minister in his speech to big
business yesterday has mentioned that
bufler stocks are really being built. I
hope what happened last year will
never be repeated,

1 feel that the most important thing
which we always bypass is the build-
ing of human resources. We speak a
great deal about it the plans contains
a lot about it but our thinking and
orientation do not seem to attach so
much importance to the necessity of
human resources, not only for our
second objective of achieving a
climate of equality and justice but
even from the narrower point of view,
the factor of increasing economic
growth itself. How can we possibly
increase economic growth unless the
human factor is taken into considera-
tion properly? Let me quote what
Dr. Lokanathan, an eminent economist
says:

“One should realise that in a
developing country there are situa-
tions in which consumption ex-
penditure on increasing the pro-
ductive capacity of a whole gene-
ration of people can within a few
years increase the pace of econo-
mic development.”

14 hrs.

I have no time to go into any details
on thig subject. Bug there is no doubt
that whatever we say, our actions be-
lie it. We have set up the Social
Security Department at the Centre.
Apart from setting up such depart-
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ments, what actually do we do to see
that the socigl services, through
which the human resources are built,
are provided in proper measure and
the proper quality? We consider our-
selves satisfied if the number ol schools
In the couniryside has gone up with~
out any relevance to see whether the
teachers actually attend the schools
or the children get any education at
all, whether the quality is there or the
teachers’ salaries are adequate, Shri-
mati Renu Chakravartty has also spo-
ken about teachers’ salaries. I held the
opinion that we cannot get quality in
the basic services rendered to the
people if we do not pay proper salaries
to those who have to carry them out
I am against teachers going on strike.
I think it is injurious to the future
generation. But old ideag die hard and
it will be difficult for us to get ahead,
if we do not give due position and pay
to those engaged in the building of the
human resources.

Then, the other thing which is very
grave is the monopolistic trend in our
country which vitiates our social ob=-
jective. There is no doubt that the
concentration of economic power is
growing at a fast rate. I would like
the Finance Minister, who is not here
now, to tell us what is being done
about thig Monopolies Commission and
what are the steps being taken to
check this trend. To be fair to him
I must say that he has taken a very’
good step forward in his budget and
that is the introduction of an urban
prpoerty tax on lands and buildings to
prevent this excessive concentration
that is taking place in the cities and
towns. I wish, however, that he had
included the business premises also.
But I am glad that he has warneqd that
if there is any misuse of this provi-
sion, the business premises will also
be included. 1 hope some attention
will be given to the Mahalanobis re-
port or else we may face a perflous
position.

Now, 1 would like tg dwell for a
moment on the tax proposals, the new
trends that are found in these tax



§097 General Budget— CHAITRA 1, 1887 (SAKA) General Discussion 5098

proposaic. These new trends show a
few most welcome features which I
will just mention. The first is the
provision made for providing treat-
ment and care of the handicapped by
concessiong in the income-tax, It is
indeeq a humane and understanding
approach, an approach which has not
been found in Finance Ministers
in the past. I welcome this move and
I congratulate the Finance Minister for
this.

Another thing about which we are
all very much concerned is this .un-
fortunate trek from the rural areas to
the overcrowded cities. The first step
which the Finance Minister has taken
in this respect is that of encouraging
industries to go out of cities by mak-
fng a provision for refunding tax on
the sale of lands and buildings in
cities provided there is re-investment
in less crowdeq areas. That is an-
other welcome step in the right direc-
tion.

Then, 1 come to indirect taxation.
Indirect tax on necessitics is alwaya
regressive. I think the whole Ilouss
will agree with me that this reduc-
tion, however belated of indirect tax
on at lecast some commoditieg is an-
other welcome trend in  the right
direction. Here, however, 1 would
like to draw the attention of the Fin-
ance Minister to this fact. T'he rise
in excise duties ha% been phencmenal,
from Rs. 145 crores in 1455-56 to
Rs. 773 crores in 1964-65. It is a ver:*
rapid increase of indirect taxation. I
am glad the Finance Minister has
taken this step and I hope that it will
be continued and that even this vear
he will find it possible to extend this
concession, this reduction, to some
other necessities of life,

There is no doubt that the tax cre-
dit of 15 per cent in respect of ex-
poris is extremely good because it is
very essential that our exports should
€0 up. It is true that our wexports
are more than what thev were
before. But in a competitive market,
and particularly in respect of goods,
where sometimes it is more paying to
sell them in India than to export
abroad, it is good to provide this tax

incentive upto 15 per cent, But 1
would like to know from the Finance
Minister what the actual computations
are, how the incidence falls and what
are the details of it. In any case, I
hope the details will be placed before
the public soon and that it will not
take long. When it takes a long time,
it does hold up proceedings and create
harassment. I am glad that the Prime
Minister also the other day drew the
attention to this very urgent necessity
of improving the quality and the com-
petitive nature of our exports, This
is one of the ways in which we can
go ahead and to improve gur economic
position. This is also a matter, which
I have forgotten to mention, to
which the Finance Minister has
given some attention, and that is
the need to see that the wunder-
invoicing and over-invoicing is stop-
ped. I may point out that since we
are giving this tax credit, we must
be even more careful to see that there
is no under-invoicing and over-invoic-
ing. This is one of the means through
which the leakage takeg place of
foreign reserves gvhich are very limit-
ed. We must be far from careful in
future to check this and I hope the
Finance Ministry will pay its parti-
cular attention to this point.

Now, I come to what I would con-
sider the way in which this budget has
been taken in the country by those of
two exireme views. One was the view
voiced by my hon. friend, Mr. Minoo
Masani, who is one of the ablest
speakers in this House, and in his
masterful style, he tried to prove that
all planning was a wrong thing alto-
gether ang that we should curtail our
cxpenditure so that economic growth
nead not take place unless the private
sector so desires.

With regarq to the concessions to
the private sector, personally I do not
know whether they will bring in any
results. I am not against them because.
in a mixcd economy we do allow our
corporat,: sector to play its part, But 1
do have some misgivings. I feel
there is an attempt being made to
stampede the Government by the
Federation of Indian Chambers of
Commerce and Industry, to which [
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am glad the Prime Minister gave an
effective reply the other day, and there
are also other devices such as of
manipulating the stock exchange so as
to show a very gloomy picture. This
is something to which, I think, the
Government will not fall a prey. I
know the Finance Minister under-
stands these things very well gand
takes a pragmatic view of things on
many occasions which the late Prime
Minister also supported because in a
country which is a developing one,
we cannot take extreme positions and
expect to get ahead to reaching our
objective. We have to take deci-
slons on actualities and on a realistic
basis. This, to my mind, the Finance
Winister hag been doing and has done
it in thiz budget as a whole. I must
cunfess that I do not understand why
he hag made the concession for a
period of 3 months’' time ty produce
their ill-gotten and unaccounted money
anly upto 60 per cent of it, the rest
being executed, to those who deserve
punishment for thelr action, I do not
%hink personally thaf this concession
will bring any substantia] amount of
money to our coffers. I do not know
what has happened from the time the
budget was presented up till now, but
I doubt very much if this concession
is going to bring in real results of any
valuc.

The simplification of the tax struc-
Are is a very important thing. I am
g'ad that the Finance Minister is going
ir for it. I think g great deal could
b: done to get into gur coffers that
money which is taken today by ex-
prrt income-tax lawyers from people
who do not understand this compli-
cubed tax structure, if the whole thing
could be simplified properly. In this
connection, I would like to say also
€iat Government should not take such
a long time in framing the rules, For
ir stance, in the case of the scheme
annuity deposits which was announced
at the time of the last budget, the
ruleg were framed only so late as
Qctober or November. This causes a
good deal of harassment to people,
and, therefore, I would submit that
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the rules should be framed without
delay.

Now, I turn to something which I
think is of the utmost concern to us
today. I am talking about the prob-
lem of implementation of the Plan.
We are thinking today of the strategy
of the Fourth Plan. We are now in
the last year of the Thirq Plan, and
yet, in spite of all the tankering that
has been going on with the adminis-
trative machin and the reports on
administrative reform that have come
out, nothing substantial has been done
in thig direction. A revolutionary
change in outlook and approach is
needed when we have to gear the
machinery to the needs and require-
ments of a State whose end-product
or objective ig welfare. That cannot
be done by keeping intact the old
machinery or by sticking to the rules
that were framed hundred years ago
even in our financial administration
either at the Centre or in the States.
The mentality that persists and which
it is difficult to override must be over-
ridden if we are to go ahead.

I fcel that all thigs talk about co-
ordinagtion and synchronisation of
effort, whether it be on the agricul-
tural front or on any other front of
administration, will not materialise
unless we apply pur minds immediate-
ly and in a far more radical way to
these changes so that they wiil en-
courage initiative and rn.sourcefulness
even at the village level, at the dis-
trict level, at the level of implemen-
tation in the field and at all levels
Today what is being done even at the
highest levels is this. Instead of the
Minister being advised properly the
wishes of the Minister are anticipated,
and very often advice is trotted out
or gerved out to them which is palat-
able them. I have heard that owr
Congresg president when he was the
Chief Minister in Madras had called
the top officials and told them that
some of them were very highly pald
in this poor country, and he dig be-
lieve in paying them highly provided
they gave their advice freely and with
independence irrespective of the fact
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whether it was taken or not, He did
not believe that they should just put
before him and his other colleagues
the thoughts that he himself had in a
better and more precise language.
That was not what he wanted. He
wanted them to use their initiative
and say boldly what they thought,
and then, of course, once Government
decided to carry out a certain poliry,
they should carry it out faithfully.
This kind of thing hasg not yet been
done in this country on any extensive
scale; but T wish that it is done.

Whatever 1 have said about the ad-
ministrative structure of Government
applies with much greater force to the
public sector. Accountability to Par-
liament is one of the things which is
sgid to hold up the initiative of the
public sector. I think that there can
be a proper adjustment. We can draw
lessons from the experience that we
have in the public sector, from the
good things that have been done in
the past in our country, and also from
the experience of the technologically
advanced countries to help us to pro-
duce an administration for the public
sector, which is good. I do not be-
lieve even for one minute in the carp-
ing criticism of those who say that
public sector is not going to produce
results. I would point out that it is
already producing results. One of the
earliest one to produce good results
was the Chittaranjan Locomotive
Works under the Railway Ministry
which was finished within the target-
ed date and within the costs original-
ly estimated, and that factory has
started producing locomotives of a
vheaper ang better quality than Tatas
who had started this work much be-
fore. I have no desire to dwell in de-
1ail on each of these things, but I
would say that we mus{ gpply all our
energies and concerted thought to
building a machinery suitable for ad-
mninistration and for the public sector
which will produce results because
that is the only way in which we can
hope to be able to continue with our
development plans without curtailing
them or abandoning them as Shri
M. R. Masani would like us to do.
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In conclusion, I would once agsais
bring to the notice of the hon. Minis-
ter the two or three suggestions that
I have made. Though he is not hers
I hope that they will be conveyed to
him. With these words, 1 support the
budget.

Shri A. P. Jain: As ] rise to speak,
1 fee] like an orphan not because myy
parents are no more alive, but bg-
cause there is neit‘r the Finance
Minister whom I want to hear mw,
nor Shri M. R. Masani whom I wanted
to reply to, present in the House.

Shri Yashpal Singh (Kairana):
But there is a more powerful Minis-
ter Shri Tyagl

Shrimatli Renuka Ray: May I say
that at least the Minister of State in
the Ministry of Finance should have
been here if the Finance Minister
could not be here?

Shri A. P. Jain: May I propose that
the House may be adjourned till the
Finance Minister comes and then 1
may be called upon to speak?

The Minister of Cultaral Affalrs
in the Ministry of Education (Shri
Hajarmavis): May I inform the House
that the Finance Minister had asked
me to be present here in his absence?
Since Shri B. R. Bhagat is replving
in the other House, he has not heen
able to be present here.

Mr, Deputy-Speaker: Shri Tyagi
is present here, and he is a Cabinet
Minister,

Shri A, P. Jain: With all respect,
1 say that it is extremely unfair on
the paxt of the Treasury Benches not
to listen to us.

Shri Hajarpavis: I undertake to
convey every word of Shri Jain to
the proper quarters.

Shri A. C. Guha (Barasat): Why
should he convey? The reporiers’
record is there.

Shri A. P. Jain: Direct communica-
tion means much more than an in-
direct conveying or relaging of what
we say. Anyway, since you seem ftpo
be of the opinion that I must con-
tinue with my speech, I shall do #o.
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Mr. Deputy-Speaker: The guorum
#ell is being rung—

Now, there is quorum. Shri A. P.
Jain may now continue with his
speech.

Shri A. P. Jain: As I listened, and
listened rather patiently, to the speech
of Shri Masani, I was remindeq of an
invitation I received two and a half
years ago in the US from the grea!
industrial concern DU Pont. When I
talked to some of the high executives
of Du Pont, they complained agairst
the economic policies of India. They
talked of corruption, of delayed pro-
cedures, of excessive licensing and a
number of other things. I went on
hearing them patiently. When they
had finished, I put a simple question:
What had been the rate of their eco-
nomic development during the last 12
years? They said it was 3 or 3-1|2 per
cent—altogether about 40 per cent. I
askeq what was the rate of industrial
e:onomic development in India, and
thuey agreed it was more than 90 per
cent. My answer was a simple one.
If with all the corruption, all the pro-
cedural delays and all the excessive
licensing, we have been able to
achieve an annual increase in our in-
dustrial production of the order of 7
or 8 per cent, then we were not per-
haps the worst persons in the world.
That is my answer to Shri Masani.

I have heard many prophets of
doom who have constantly been say-
ing that India is doomed, its economy
is doomed und we shall shortly be
sinking. They have proved to be
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false prophets. When Shri Masani:
draws a deplorable picture of the
economic future of India, I believe he:
would be counted among one of those
false prophets who have been pro-
phesying doom to the economic future
of India.

One of the points he made—unfor-
tunately he is not present here—was
that the present budget was inflation--
ary.

Shri Sham Lal Saraf: Nor is he re-
presented by anyone.

Shri A. P. Jain: Does not matter
anyway; they are in different posi-
tion from the Treasury Benches. He
said it was an jnflationary budget.
Shri Masani is a very knowledgeable:
person. He knows a good deal about
economics, commerce and industry"
and trade. But I have not been able
to understand how the budget is in-
flationary.

How does inflation take place? First-
ly, beeaure Government may in a par-
ticular year draw money from its own
past accumulations, as we had done
over a number of years from the
accumulated reserves with the Re-
serve Bank, accumulated during the
second world war. Surely, the Fin-
ance Minister is not going to do it—
in fact, there is not much to the cre-
dit of Government there. Secondly,
inflation takcg place by selling short-
term treasury bills to the Reserve
Bank. That, again, is a temporary
measure in order meet the short-
term requirements. So far as I under=-
stand, the Finance Minister is very
clear in his mind that he is not going
to float excessive treasury bills.

The third point Shri Masani referred
{o—and I was sorry the hon, Member
should have done it, if I may say so:
with all respect, mislead the House
—an observation of the Finance Min-
ister in his speech. On page 7 of the
speech, he said:

“To this extent, a part of our
long-term borrowing represents
deficit financing rather than mobi-
lisation of the voluntary savings
of the people. This form of defi-
cit financing must also be neces-
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sarily reduced, and indeed elimi-
nated, if we are to make a deci-
sive impact on the forces of infla-
tion in the economy”—

Thig is very important—

“For this reason, our borrowing
programmeg in future, both at the
Centre and the States, will have
to be based on a strictly realistic
assessment of the flow of genuine
savings”.

What else does he expect? In the
past, it has so happened that when
loans had been floated, they were not
subscribed to by the people, and the
Reserve Bank had to buy a part of :t.
Therefore, taking account of the past,
what I may call, improprieties, this
year the Finance Minister has reduced
borrowing to Rs. 270 crores, about

Rs. 70 croreg less than that of last
year. Is that inflationary? He has
cut it down to the bone, to the

limit which could be subscribed by
people in general. It is not an infla-
tionary measure,

Lastly, inflation occurs because of
excessive expansion of bank credit.
There again, though I have my own
differences—and I will refer to them
in another context in the later part of
my speech—there have been two suc-
cessive rigses in the rate of interest,
from 4 to 5 per cent and from 5 to 6
per cent. Money has become dearer
and expansion of bank credit has
been restricted.

I am not much of an economist, but
just an ordinary man of common
sense, but I study events. I know the
practical side of life, and I am unable
to understand, whatever may be the
other defects in the budget, how it can
be called inflationary. It is a travesty

of truth to call it an inflationary
budget,
Shri Masani referred to another

phenomenon of the money market of
today. He complained that as much as
92 per cent of the new issues had been
subscribeg by the underwriters, and
underwriters had become undertakers.
There is some truth in this criticism.
But he forgets whp are responsible for
it. How many crooks are there among
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the capitalists today? May I remind
Shri Masani through his friend, Shri
Dandekar, what happened to the
great concern floated by one of the
top capitalists, the owner of a bank
and of a large number of industrial
concerns, who floated the synthetic:
rubber factory situated at Bareilly.
The public was cheated. The price of
the share was inflatedq to Rs, 300
before it came to market—from Rs. 100
to Rs. 300, and that too partly paid.
What is the price of the share? Rs, 50°
or Rs. 607

Why is the public losing faith? The
small inviestor, the middle-class man,
who saves from his income earned by
the sweat of his brow and who wants
to make a little investment in equity,
finds how he is being cheated. That
is one of the main reasons why capi-
tal has become shy. I will come to it
in a little more detail later,

Lastly, he saig that the tax refund.
certificate scheme would apply only
for repayment of loans to institutions.
This, again, wes a purposcful inaccu-
racy mentioned by him I vrould refer
you to the Finance Ministe:'s speech
Part (A). It is clearly mentioned
there that these cash cortificates could
be used for expansion of industry.

Having said so much about Mr.
Masani—his other points will ke ans-
wered by the Finance Minister him=-
self—I confess that I am oae of those
Members who for a number of years
becn a critic, a somewhat severe critic,
of the budget proposals. Why did I
do that? Firstly, during the past
several ycars, every time a budzet
was presented there was a heavy dose
of taxation in it. I know that we are
living in a period of a developing eco-
nomy, and a developing economy re-
quires more and more of investment.
Part of these investments has to come
through raising more and more of
taxes, from the revenue. Then there
was the Chinese aggression, and there
was good justification. But it is human
nature, human mind is a very sensi-
tive instrument. Of all the plavs of
Shakespeare which I have seen staged,
I have never becn able to sit through-
out during the performance of King
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Lear. Why? Because the misery, the
intensity of the misery goes on mouut-
ing until it reaches a magnitude which
I cannot bear. You can stand an alter-
nating current but not a continuous,
mounting current. And the doses of
taxation coming year affer year have
made the life of the common man
miserable. Against that background,
this year’s budget is like a cool shade
beneath a copious tree which allows a
little rest to the pilgrimg of progress
who are proceeding towards the shrine
of Socialism. (An Hon. Member: Very
poetic!) And therefore 1 welcome this
budget.

Sir, I have been a criti of the bud-
gets from gnother point of view also.
There was an under-estimation ot
revenue and an over-estimation of
expenditure. It is a sag commentary
.on the propriety of the procedure
which the previous Finance Minister
and the present Finance Minister had
been following that they purposefully
depressed the estimates of revenue
and over-estimated the expenditure.

During the last four years, that is
from 1961-82 to 1964-65, the additional
income from the existing taxes and
the new taxeg was estimated at Rs.
600 crores. But what was the actual
realisation? According to the actual
figures of the first three yedrs and the
revised figure for the current year, the
increase was by 100 per cent,

Shri Sinhasan Singh (Gorahkpur):
Ang before 19607

Shri A. P. Jain: Well, I didn't go
into the historical past.

Sir, that is bad budgeting. After
all, what is the object of financial esti-
mates? To tell the people what is the
economic condition, the economic cli-
mate in the country, ang what effect
taxes will have. The object of sup-
pressing, of depressing the estimates
of income is nothing except to cheat
the Parliament and the people at
large, so that heavy taxation must be
accepted.

I am glad to find this year that the
budget ig free from this defect.
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Shri Sham Lal Saraf: Do not forget
the 10 per cent ad valorem on tie
imports.

Shri A, P. Jain: No one can forget it
It is an imposition, and I have my
own objections to it. The Finance
Minister, exactly ten days before the
presentation of the budget, brought it
in the form of a regulatory duty, I
am clear in my mind that the object
of this imposition does not come within
the definition of regulatory duty. To
all intents ang purposes it is a financia}
duty. The Finance Minister should
have honestly come forward and im-
posed it as an ordinary additional
import duty,

Shri Sham Lal Saraf: That is cor-
rect.

Shri A. P. Jain: Then I would have
supported him. If he wants money,
well, he must have it, But there is
no use saying that the budget is a
surplug while in fact it is a deflcit
budget. If this duty had been impos-
ed honestly as one of the proposals of
the budget, then the budget, on the
basis of the existing taxation, would
have been deficit by about Rs. 60 or
70 crores.

Even then, by and large, I think
the budgel proposals of this year, at
least so far as the common map is
concerned, are good. In the personal
taxes the common man hag received
some relief. In excise duties he has
been given some relief. Other friends
have referred to these reliefs in detail,
and I med not repeat what they
have said. But I subscribe to what
they have said, namely that the com-
mon man has been given some relief,
though it is a marginal relief. No
Finance Minister can be expected to
do a miracle in a year, But he has
made a beginning, and 1 trust that
wherever the shoe pinches a little too
hard he will give more of relief to the
common man in the coming budgets.

1 also like certain other aspects of
the budget, and some of them are the
tax rebate on higher production. We
want this budget to be a production—
orientated; and the tax rebate on
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higher production in the form of a re-
fund of excise duty and refund of
corporation tax are correct steps to-
wardg a productivity budget.

- 1 also welcome the fifteen per cent
subsidy in the form of tax rebate on
higher imports. The Finance Minister
has given relief from the Capital
Gaing Tax to industrial concerns who
want to remove their premises from
<congested areas to open areas, to
which my hon, friend Shrimati Renuka
Ray referred , and I share her feelings,
that it is a good measure. It is a good
measure because it will relieve the
«congested areas of the nuisance causedq
by the existence of the factories there.

Then there is the problem of
unaccounted money, Finance Min-
ister's  two-fold programme of
bringing out wunaccounted money.
He has done 7police action,
searches. But that has npot given
him the desired results. Then he gave
a4 concession: that iz any person who
voluntarily  discloses  unaccounted
money would not be subjected {9
penalty, It had had u limited effect and
only small sums were disclosed. He
hag now come forward with a much
more liberal scheme. That is, anybody
who ha; unaccounted money can bring
40 per cent of it into his books pro-
vided ne deposits 60 per cent of it in
the Reserve Bank. I am not a critic
of the scheme, because we have to
take a practical view. Ethicaly I think
it is wrong that anti-social elements,
profiteers, black-marketeers, tax-eva-
ders should be allowed to escape with
payment of a smaller amount of tav
than an honest tax-payer. But we havc
to face the realities. So by and large
I support the scheme. Even go I find a
groat defect in it. This scheme will
be applicable only for three months.
What after three months? The Fin-
ance Minister does not even make it
clear that after the expiry of three
months the concession, namely non-
imposition of the penalty. would or
would not be applicable. If I wer€& if:
hig place I would prescribe severe
penalties against persons who refuse
to take advantage of this generous
offer made by the Finance Minister.
And T would request the Finance

Minister to make a provision in the
Finance Bill that any tax-evader, any
person who has got unaccounted
money, if he does not avail of this
offer within the next three months,
after the expiry of the period of grace,
the whole of that money will be for-
feited if by some methcd or the other
Government are able to discover it. I
think that would be only fair and just.

The Finance Minister appears to be
very optimistic that he would be able
to control the prices. In 1863-64 there
was a 8.1 per cent rise in prices. ‘In
1964-65 the rise has been of the
order of 14 per cent. Altogether,
roughly speaking, it is about 23 or 24
per cent. But then, the wholesale
prices do not reflecy the retail prices.
The retail prices have risen much
more compared to the wholesale
prices, and, therefore, the suffering of
the common map has been much
greater. There is a temporary fall in
the prices, particularly of foodgrains,
and I think this fall will persist dur-
ing the next two or three months, but
if we have the vision to look into the
future, into the lean period that is
coming, I still feel that we are not
out of the wood, and that prices will
again begin to rise. In fact, during
my life-long experience I have not
come across another case when  at
this time of the year prices have pre-
vailed gt such a high level. And when
the prices begin to rise from thig high
base. 1 am afraid that they will be-
come unbearable to the common man.
Therefore, there is a great necessity
to be extremely vigilant for diseiplin-
ing prices.

What are the measures which the
Finance Minister has proposed to dis-
cipline the prices? He says that there
will be no deficit financing. Well gand
good. He says that the disclosure of
unaccounted money will also be help-
ful in suppressing speculation in the
market. That is also perfectly correct.
Then there is expansion of bank cre-
dit. It is a double-edged weapon, but
so far as prices are concerned, I think
it has the desireg effect of disciplin-
ing them. But there are counter for-
ces, powerful counter forces. What are
those counter forces? The House will
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remember that last yeary, when the
Finance Minister made hig budget pro-
posals he said that no less than
Rs. 3,000 crores were outstanding as
loans against the States. On page 34
of the Explanatory Memorandum this
year he says that the outstandings
payable to the Centre from the States
is of the order of Rs. 3,476 crores. It
means that there has been an addition
of Rs. 476 crores. Every rupee of loan
which remains unrecoveredq means so
much expansion of the currency. This
is a powerful counter force which
will disturb his scheme for enforcing
discipline in prices.

Mr. Deputy-Speaker: His time is
up.

Shri A. P. Jain: I can stop, but I
have not made even half the pointa
that I wanted to.

Mr. Depuily-Speaker: He has taken
27 minutes.

Shri A. P. Jain: You might allow
me to speak because there are few
occassions when, we can contribute
something. I have not spoken through-

out this session, and I do not pro-
pose to speak after this.
Mr. Deputy-Speaker: He can take

another five minutes.

Shri A. P. Jain: The Finance Min-
ister savs that the installed capacity
in some of the important sectors—
stec]l, aluminium, cement and textiles
—has been exhausted, and that further
inereases in, production can take place
only if nrw capacities are installed.
The private sector today is on a sit-

down strike. They are completely
non-co-operating with the Govern-
ment. We have seen what Shri

Masani said. We have also known
what the Federation of Indian Cham-
bers of Commerce and Industry has
to say. May be the new capacities will
be delayed or may not come up.
Therefore, I want to utter a worg of
caution to the Finance Minister. Un-
fortunately, he is not here to hear.
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The Minister of PFlanning (Shri
B. R. Bhagat): He has to reply in the
other House.

Shri Morarkz (Jhunjhunu): He has.
two able deputies.

Shri A. P. Jain: He must be extre-
mely cautious and vigilant that the-
priceg are controlled lest they go out
of hand.

Shri Masani pointed out g discre-
pancy between the Finance Minister's
Budget speech and the Finance Bill.
I agree with him. The Finance Min-
ister's Budget Speech says, in para 53.
of Part B, that tax credit certificates
on Central excise could be used for
expansion of industry, for repayment
of loans to financial institutions, and
for redemption of debentures. On the:
other hand, section 280Z.D. of the
Finance Bill refers only to the repay-
ment of loans to financia] institutions
and to redemption of debentures. The
Finance Minister is an honest man. It
is an error committeq by the drafts-
man, and I trust that he will see that
the provisions of the Finance Bill are
brought in line with the promise
helt out in his speech, namely that
the tax credit certificates on Central
excises could be used also for the cx-
pansion of industry.

In para 67 of Part B of his speech,
he says that exemption will be given
to Chartered Accountants, architects,
solicitors and lawyers on the amount
paid for buying annuities for old age.
It is a very helpful provision. For
the first time, it has come in. While
for Government servants there is a
provision for pension or provident
fund, for a professional man there was
no such concession available till now.
So, this is a welcome measure. He
has also taken the power to notify
other self-employed professional men.
I want him to give a clear ang cate-
gorical assurance to this House that
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he will cover all the professional self-
employed men in the notification. Es-
pecially, take the case of a doctor, A
doctor practising privately stands on
the same level as g lower, and he is
entitled to this concession,

Now I come to a very important
part of the budgetary proposals. The
Finance Minister on page 1 of Part A
of his speech says that the Budget and
.economic policy “are instruments for
advance towards a shining visien of
economic independence, of prosperity
with social justice” I cannot do more
than subscribe wholeheartedly to this
enunciation of a healthy principle by
the Finance Minister. Ag I said be-
fore, by and large, this Budget pro-
vides incentive for production, parti-
cularly the 25 per cent tax credit on
higher production and 20 per cent re-
bate on additiongl corporation tax and
certain other minor concessions which
the Finance Minister has given are
helpful steps towardg increasing pro-
duction. What doeg the private sector
want? They want that the divident
tax, capital gains tax on bonug shares
and the surtax must be abolished. It
is impossible in the present state of
conditions. I believe that even if all
these taxes were abolished, the eco-
nomic climate will not pick up be-
cause the cause of the economic
malaise is somewhat else. In my
opinion, it is the dear money policy
which the Government has been fol-
lowing persistently during last year.
The bank rate was raised from 4 to §
per cent, and then from § to 6 per
cent, Banks are allowed to advance
money to private parties at rates of
interest from 9 to 10 per cent. The
high rates of interest are a disincen-
tive to investment in equity shares.
What is the return on a blue chit to-
day? Tt ig about 5 per cent. If I de-
po-it money in a scheduled bank, I
get 6 per cent; if I lend money to a
sounq private party, not an insolvent,
1 will get 10-12 per cent. The dear
money policy is a two-edged weapon
which if applied indiscriminately
would retards industrial progress. I
would honestly and earnestly request
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the Finance Minister to give second
thought as to whethicr he should con-
tinue the dear money policy. All
over the world, the dear money
policy has proveq as a limiting fac-
tor to production. I will now come to
what the Finance Minister himself
admits, On the 11th of March, he said
“The class of people who were invest-
ing in g small measure were not doing
so now because they had no money.
At the same time those who had more
money are not investing because they
have not been approached.” What
class of people has he in his mind?
He hag the rural people in mind. I
doubt it. But those few in the rural
areas who have money are not used
to invest in shares. Secondly, in new
enterprises, if you invest money, you
do not get any dividend for five years.
Villagers are not foolish to invest
money on these termg and conditions.
This is a matter which calls for great-
er thought. The Finance Minister is
probing in the dark. He should give
greater thought to the factors which
are retarding production and I am
sure he will fing a remedy.

Onec of my friends here said that I
must express my views on this very
important question of foreign invest-
ment. Doubts had arisen even in the
highly industrialised countries about
foreign capital. Big industrialised
countries in Europe, Brilain, West
Germany and France, are today afraid
of what they call the ‘satellisation’ of
their economy by the American capi-
tal and they are having second
thoughts on this. Our approach to for-
eign capital must be selective. We
can have foreign capital for highly
sophisticated industries which require
the expertised know-how such as
petro-chemicals. I also welcome the
foreign capital in industries which re-
quire large capital, particularly im
agro-industries such as fertilisers, in-
secticides, etc. T feel pained when day
after day I reaq in the papers that
foreign capital is invited for the
hotelier trade. We have enough of ex-
perience....
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shri B. B. Bhagat: They earn for-
¢.gn exchange.

Shri A P. Jain: They can earn for-
eign exchange with Indian rupeees;
simply because you import foreign
capital they do not earn foreign cx-
change. The difficulty is that you do
not realise it.

Mr, Deputy-Speaker: The hon'
Member hag taken 45 minutes; he
must conclude now.

Shri A, P. Jain: I am not talking
foolishly; if I do so, you can ask me
to sit down. I was saying that we have
got enough experience of running
hotels and if we have to learn ad-
vanced techniques, my friend
Mr, Bhagat could send persong who
have experience of hotel industry
here to go and study Hiltons or
Sheratons and learn their latest tech-
niques rather than bringing them
here, It is not such an important trade.
I repeat hundred times that you
should not import any foreign capital
for hoteliering.

The Finance Minister says.

“l could not say how much of
foreign capital could be expected
during the Fourth Plan because
India was not the only country
seeking it. There was intense
competition to attract foreign capi-
tal and Canada, Brazil, Australia
and African countries were among
the competitors. The climate is
not encouraging but it may
change.”

What is it thay is discouraging foreign
capital from coming into India? It is
not the economic policy. It is bad
administration. I have talked to a
number of industrialists in America
ang here too. They are tired of the
procedural delays. They are tired of
the red-tapism. If we have to import
foreign capital, I do say that it is in
our interest to import foreign capital
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in selective industries. We must re-
move all these administrative lacunae.
Again we want foreign experts for
everything, for police investigation,
for unloading of food ships, for price
fixation. The sophisticated Indians
today are taking to the western me-
thog of eating food, using fork and
knife; but they use them rather
clumsily. Should we then import
American wet nurses to teach table
manners to our old men and sucking
to babies? Surely, we are not going
to do it. I would here like to support
what the Prime Minister said to the
Federation people the other day: “T
beg of you to use local talent and local
expertise. It is only when they are
not available, you should go to ths
foreign countries”. It is a very healthy
advice ang I trust it will be acted
upon coming as it does from the
Prime Minister.

15 hrs.

I now come to the last point. It is
my pet agricultural production. Agri-
cultural is said to have been
given top priority in theory. In
actual practice, it has the last priority.
There has been an increase in agri-
cultural production, but not so much
on account of planning as on account
of the hard work put in by the farm-
er. Agriculture requires an integrated
approach. It reuqires better seed;
better tools, more of water and more
of fertilisers and more of scientific
and technical knowledge. Well and
good. I know that the private Mem-
ber’s time is limited, and I have ex-
ceeded the limit and 1 will, therefore,
cut down my speech. I will now con-
fine myself only to one thing, and that
is chemical fertilisers, in order to de-
monstrate to this House as to how
agriculture hag been criminally neg-
lected. When the third Plan was In
the stage of formulation, I was the
Minister of Food and Agriculture, and
I set up a team to work out the che-
mical fertiliser requirements for the
third Plan. Our recommendation was
that we would require 15 lakh tons
of nitrogen, 7} million tons of potas-
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slum and two lakh tons of potash,
What did the Ford Foundation Team
say about it? The Ford Foundation
Team esaid that these are the very
minimum requirements, They further
stated that with improved methods,
twice the quantity of nitrogen, that is,
three million tons, and four times the
quantity of phosphoorus, that is, 30
million tons, and eight times the
quantity of potassium that is, 16
lakh tons, could be usefully utilis-
ed in India. But what dig the
Planning Commission do? They ar-
bitrarily slashed our target and re-
duced it to one million tons of nitro-
gen, four lakh tons of phosphorus and
only two lakh tons of potassium. What
are the actual achievements? We
are producing a litle more than three
lakh tons. The Budget has made a
provision of Rs, 75 crores for next
year—both or the indigenous fertil-
iser and import from abroad. It will
give us 5'75 lakh tons of nitrogen.

I am only quoting from his figures.
What were the expectations even ac-
eording to the Plan? We would have
at least 10 lakh tons of nitrogen. That
is one part of it. What about trac-
tors? That is a sorry story. I have
made a study of it for so many years.
Statements are given by Ministers
about the performance and availabi-
lity of trgctors. We are told that
valuable machinery is lying idle.
20,000 tractors were lying idle. Coal
machinery is lying idle. Aircraft
are lying idle because of the
lack of replaceable parts which cost
a small amount. Two years ago, when
the late Prime Minister was alive, I
wrote to him that 200 odd planes were
lying idle in a factory at Kanpur.
They could be renovated by incurring
an expenditure of Rs. 15 crores to
Rs, 20 crores. They are still lying idle
there. This is a lamentable story.
Import of repair and replacement
parts must be given top priority. If
agriculture is to be developed, it must
be given its proper place and priority
In the real sense. When you were in
the Chair, T think it wag last year, I
made out a point that co-operative
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credit could be made cheaper. It is
available at eight per cent. I plead
that it could be made cheaper by
about 25 per cent of a procedural
change, namely, by cuiting one link
in the distribution system.

I make an earnest enquiry from the
Finance Ministry as to whether they
have taken any action on my sug-
gestion of the last year. I was a pro-
posal made by me, It was not a pro-
posal made by a Member from the
Opposition. It was a proposal from a
member of the party, to help the
-farmer and help the nation, Why was
that suggestion not acted upon? (In--
terruption).

Mr. Deputy-Speaker: The Hon.
Member’s time is up.
Shri A, P. Jain: I have indulged

upon your generosity, and I would
finish soon. Since you have been
generous, I would request you to be
a little more generous!

This is the first budget session in
which we are meeting without Jawa-
harlal Nehru. Of him, it has been
said that he has left more problems
than he had solved, This is the least
criticism of a great man. Did not
Alexander leave great problems of a
vast empire after his death than what
he had inherited in the small princi-
pality of Macedonia? After over-run-
ning the whole of the northern Asia
and Western Europe

An hon. Member: Where has he got
it from?

Shri A. P. Jain: I know English.
I need not Jearn it from
him. .... did not Chengiz Khan leave
vaster problems than he had inherited
as the head of a Mongol clan? Did
Napoleon exhaust -all the complicated
issueg meant for the reconstruction of
Europe? The great revolutionary
leader, Lenin, left a larger number of
unsolved problems when he died. Our
great leader, Bapu cou'd not lead the
Congresy to its zenith before he died.
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He recommendeq that the Congress
should be dissoived. Big men move
forwarg like the tempest tearing down
forests and woods, pulling down trees,
toppling down hillocks and changing
the course of rivers, and yet, they do
not arrest their onward march to look
backward Jawaharlal Nehru broke
down India's traditionalism, orthodoxy
communalism, poverty, backwardness
and ignorance. He did not live long
enough to find fina] solutions. No
mortal has ever lived long enough to
complete the process. All of us put
together are pygmies compared to the
gigantic stature of our departed
leader, But he has left sound tradi-
tions for us; we dare not arrest the
speed of progress. OQur economy has
received a certain momentum which
must be sustained. As men down to
the earth, it is also our duty to conso-
lidate the gains "already made. It is
not possible for my Finance Minister
to achieve miracles In a budget, But
I trust that the cumulative strength
and the wisdom of all of us will pave

a way for a prosperous and happy
future.

Shri A. C. Guha: Mr. Deputy-
Speaker Sir this is the first time in
many years that we have got a balan-
ced or rather a surp'us budget with-
out any new taxation: that is, we
expect the beginnig of a new ghase of
Indian economic development. 1n the
third Plan report, it has been stated
that there should be a period of de-
cade or more of economic development
leading to a self-reliant or self-gene-
tating economy. It is to the credit of
our national economy that in spite of
taking the burden of the fourth Plan,
the budget of the last year of the
third Plan could have balanced all its
commitments without imposing any
new taxation. I hope from the point
o! view of internal economy we have
almost reached the stage of self-
generating economy, but for external
economy, We have not yet very much
advanced.

The Finance Minister, on the 17th
TFebruary, made a statement in this
‘House about the foreign exchange
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position. Our foreign exchange posi-
tion has been continuing to be critical
or somewhat difficult for many years,
but now it has reached almost the
stage of a crisis. But for some ad-
vances or loans given by the Inter-
national Fund and also some loans
from the Consortium, I think the posi-
tion wou'd have been very difficult,
particulary when we had to entertain
large repayment commitments on the
loans we had taken.

In this connection, I would like to
draw the attention of the House to
one matter about our earnings through
invisibles. Why has that also been
going down? There should have been
some earnest effort to see that our
earnings through invisibles may
increase rather than go down. In this
connection, I should also like to refer
to the foreign investment. Large
amount of money is going out of
India by way of Projects earned
here and remitted abroad. We
have no objection to foreign invest-
ment, but as has been stated by my two
predecesors, there should be some dis-
crimination between investment and
investment. It should be only in very
difficult technological matters and not
for ordinary consumer goods.

Another point I want to make is
about the fashion of having foreign
know-how for anything. In the FEco-
nomic Survey, it has been stated that
there is some increase in the payment
for technical know-how. Why should
g0 much foreign know-how be im-
ported? I had some occasion to dis-
cuss this with somc Indian scientists
and techo'ogists and they expressed
decp resentment at being ignored and
being humi'iated by their own Gov-
ernment because for anything, Gov-
ernment ig thinking of importing
foreign know-how to advise it. I was
told even to tackle the problem of
Delhi buses emitting smoke, there
was a proposal to invite a foreign ex-
pert to advise the DTU. It iz an ordi-
nary thing and any mechanical man
can advise the Government on it. We
should be carefu] in these matters,
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particularly when our foreign ex-
change position ig so difficult.
In our economic development, we

have made much progress, Whatever
the representatives of the communist
ar swatantra party may say, it is no
use denying the fact that India has
made great strides in industria] deve-
lopment. Qur three plans have more or
less been successful. But in the course
of their implementation, some imblan-
ces have been created the most im-
portant of which is the price factor.
Year after year in almost every budget
_speech every Finance Minister ex-
pressed concern about the price spiral
and also some sort of determination to
check it, but all their attempts have
failed so far. This year also the
Finance Minister has expressed con-
cern and also some determination to
check the prices. But I am doubtful—
other members also have said go—
about the competence of govermnent
to do it with the present machinery.
Only a few months ago, we reached
almost a critical stage in the procure-
ment and price of foodstuffs and food-
grains. The prices went up by even
50 or 60 per cent. This was not due
10 any non-availability of foodstuffs.

The supply last year was rather
better than the year before. Yet, this
crisis was created by a combination of
the private sector i.e. the private tra-
ders. Government have not been able
10 break that combination or control
those forces. This year, in spite of the
bumper crop prices have not come
down as they ought to have . We are
afraig that as soon as the monsoon
starts, those forces will again com-
bine and make a determined effort to
push up the prices. In prices as in
production it is the combination of the
private interest, the, businesemen and
the manufacturers which has put pre-
ssure on the government to yield to
their demands.

In his budget speech, the Finance
Minister hag put forward some carrot
before the private sector regarding
production, declaration of unaccounted
money, export and many other things.
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I .wm not sure if that carrot will en-
thuse the private sector and they will
yielg to his persuasion. Government
should take some other stricter mea-
sures. It was suggested that in the
case of certain economic offences, the
properties should be confiscated. The
undeclared and unaccountedq money
after a certain period should be con-
fiscated. If baby food or any octher
things are found to be concerned or
deliberatedly  withheld from the
market for creating an artificial scar-
city and pushing up the prices, those
things should be confiscated. The Act
was amended, though not adequately,
but even this has not been used by
any State or even by the Cenire in
Delhi. So, there is a big gap between
Government's declaration of policies
and their implementation. The ad-
ministrative machinery has not acted
up to the policies declared by the Gov-
ernment.

Another imbalance is that production
has lagged behind. Though we have
made sufficient progress in industrial
production, our agricultural production
has been lagging behind. Regarding
the third plan targets it has been said
that the financial investment will be
fulfilled or even exceeded, but the pro-
duction target will not be fulfilled.
This is a dangerous state of offairs as
it is sure to lead to inflation. [f the
money is to be spent, but the produc-
tion target is not to be reached, Gov-
ernment has to think over the whole
process. This is partly due to ex-
cessive rise in prices, The ostimate
of every project has gone up by more
than 25 or 30 per cent. The abnormal
rise in prices has to be checked not
only for the common man's benefit,
but also for the benefit of Govern-
ment's own projects.

Practically from the beginning of
the second world war, we have been
going through almost a mad race after
money circulation, without any consi-
deration of its effect on the common
man or on the price factor. Even after
independence, almost every year we
have had a deficit budget. This year
we have not had a deflcit dudget, so
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long there has not been any deliberate
attempt for the contraction of the
monies circulated so long, except in
one year. Unless there is a deliberate
policy like that, there can be hardly
any expectation for the prices to come
down,

I now refer to another imbalance.

In his budget speech, the Finance
Minister has said:

“Some of the State budgets for
the coming year which have been
presented go far reveal g defleit.
I propose to have discussions with
the State Governments to ensure
that their operations are generally
in line with our policy of curbing
inflationary pressure on the eco-
nomy.”

1 am told that all the State Govern-
ments were asked to avoid deficit bud-
geting and also to make preparatory
arrangements for the fourth olan. But
practically none of them has done
anything of that kind. Not only the
policy, but definite instructions of the
Central Government were not heeded
1o by the State Government. It is said
that about Rs. 3500 crores would be
due from the State Governmentis to
the Central Government. I do not
know how they expect to realise that
money except by giving them fresh
loans, by a paper transfer accounting
system of repayment and fresh loans.

There may be something deliberate
on the part of the State Governments,
particularly this year, to present deficit
budgets, some deliberate purpose be-
hind it, in view of the Fourth Finance
Commission coming up. It may be
that every State Government wantied
to present a miserable state of their

finances to the Fourth Finance
Commission. That is not a good
practice. The Finance Minister has

stated, and we have also seen in the
papers, that he would call a conference
and discuss this matter with the State
Governments. I can understand that
there is something deliberate in their
working, something negligent in their
administration ag otherwise so much
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money could not have been kept pend-
ing for repayment to the Central Gov-
ernment,.

At the same time, Sir, it i necessary
to understand the difficulties of the
State Government. The responsibility
of al]l development works like educa-
ation, health, agriculture and other
things is dependent on the resources
of the State Governments. These arse
expanding commitments. Therefore,
the financial responsibility on all these
items is also gradualy cxpanding.
The immediate issue before the country
is the salaries of teachers. It would
require several crores for each State
Government to pay adequate salaries
to the teachers. The whole population
including the agriculturists and the
middle-class is in some sort of a
ferment. They have become con-
sicious of their rights, their rights to
have a better living. It is no use
pleading the inability of the State
Governments to pay the 1icachers or
their own staff. Their own staff are
much less paid than similar staff of the
Ceniral Government. They may be
working in the same city like Banga-
lore, Calcutta, Allahabad, Lucknow or
some other city, but the Central Gov-
ernment employees of the same calibre
and same status would be getting a
much higher salary than what the
State Government employees would
be getting. This thing should not be
allowed to continue.

There is, again, the city compensa-
tory allowance. I do not find any
logic for that. Thig city compensatory
allowance is at presen{ admissible
only to Central Government employees
in Bombay, Calcutta, Delhi or other
big cities. Now the cost of living in
small towns and big cities is more or
less the same. Sometimes in small
towns the cost of living is more com-
pared to big cities. Therefore, if there
was some justification for the city
compensatory allowance in earlier
years, I do nol think there is any justi-
fication for it at present. If there is any
justification for this city compensatory
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allowance, it should be given to all em-
ployees whether working with the
State Government or the Central Gov-
ernment, whether gerving in big cities
or in small towns, because there is
hardly any difference between the
cost of living in big cities and small
towns.

1 would like this House to realise
the difficulties of the State Govern-
ments. Every Finance Commission
bhas referred to the difficulties of the
State Governments. In its report the
First Finance Commisgsion has said:

‘“We have felt some handicap
by the lack or inadequacy of
factual and- statistical data.”

It recommended that a small organisa-
tion be set up preferably as part of
the Secretariat of the President, to
make a continuous study of the
finances of the State Governments so
that the next Finance Commission may
have the benefit of getting a complete
picture before it. I do not know
whether anything has been done in
this regard. The Second Finance
Commission said:

‘We have already indicated our
objection to the grant of indirect
subsidy by way of concessional in=
terest. At the same time, we
think the Union should not deal
with the States as if they were
commercial bankers.”

Then they said:

“For all these reasons it is for
consideration whether the time is
not ripe for a review of the Con-
stitutiona] provisions dealing with
the financial relations between the
Union and the States.”

The Third Finance Commission also,
on page 17, said:

“The question of disiribution of

the share to be assigned to the

< States is not only complicateq but
a controversial one.”
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So, having regard to all these remarks
made by the three successive Finance
Commissions, I think jt is time for the
Government now to make a review of
the constitutional pogition which has
been recommended by the Second
Finance Commission. Whether the
State should be left with only inelastic
sources of revenue and all the elastic
sources of revenue will be with the
Centre and all developmental heads
will mostly be the charge of the States
whose financia] commitments will be
expanding year after year, is a very
vital matter for the Central Govern-
ment and the Finance Ministry to con-
sider. They should consider whether
the States also should have some elas-
tic sources of revenue and something
more should be given to them as a
matter of right and not by way of
grants-in-aid or subsidy or devolution.
It has been admitted by all the three
Finance Commissions that devolution
is not an easy thing.

In this connection, I would like also
to refer to the difficult position in my
State W. Bengal. Since the days of
the Meston Award great injustice has
been done to my State. The two sub-
sequent awards—the Ncineyer Award
or the Deshmukh Award—or the
awards of the three Finance Commis-
sions, 1 do not think, have improved
the position. It should be realised
that West Bengal is a problem State.
There have been legacies of the Se-
cond World War and its scorched-
earth policy or the denial policy that
existed then. There have been lega-
cies of the 1943 famine. There have
also been legacies of the partition con-
sequent upon which 50 lakh refugees
came into West Bengal. Moreover,
there is the big problem of Calcutta.
Tor a small truncated State like West
Bengal, Calcutta is too big a problem.
Itg importance is not only for Bengal,
it is important for the whole of India,
not only for the States in the Eastern
Zone but also for parts of Madhya
Pradesh, Uttar Pradesh and Nepal,
Sikkim and Bhutan. This is the
nerve-centre of all trade, commercial
and financia] transactions. Consider-
ing all these the Central Government
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[Shri A. C. Guha] miles in Tripura. Now the border
should take a more sympathetic regions are protected by the State

attitude towards the problems nf Cal-
cutta and of West Bengal.

During the Third Plan it was sug-
gested that the target should be
Rs. 250 crores—Rs. 160 crores of
Central] Government aid and Rs. 80
crfores from the State. The quota of
the State has gone up to Rs. 150
crores, but the quota of the Central
Government has come down to Rs. 145
crores due to the emergency. One
thing 1 would like to point out here.
The Bengal Government has spent
about Rs. 32 crores for power genera-
tion according to the recommendation
of the Sachdev Committee. The power
generation in West Bengal is not only
for the benefit of West Bengal but for
the benefit of the whole of India be-
cause it will increase the industrial
production. I hope the Centra] Gov-
ernment will consider the question
whether the entire Rs. 32 crores should
be borne by the Bengal Government
alone or it should be shared by the
Central Government also.

Now that Shri Tyagi is here I would
like to mention one thing. With the
new exodus starting from January
1964 there have been 4 lakhs to §
lakhg refugees in West Bengal, I refer
to those who have not gone to camps,
and out of those who have gone to
camps about 50,000 have come back
to West Bengal. What will happen to
them? The Central Government have
said: we have no responsibility for
them. The Bengal Government might
also say that since refugee rehabilita-
tion is the duty of the Central Govern-
ment, they will have nothing to do
with jt. At the same time, these ¢
lakhs or 5 lakhs of refugees will be
a charge on the economy of West
Bengal, if not on the revenue of that
State. For that reason and also for
human considerations, I would request
Shri Tyagi and the Central Govern-
ment to consider this question afresh.

Lastly, I come to the question of

border security. There are about
1,300 mileg of border areas.in West
Bengal, 650 miles in Assam and 150

Governments and the task is gradually
becoming more and more difficult and
costly. Why could the Central Gov-
ernment not bear g portion of that ex-
penditure or, better still, completely
take over that function as that money
is spent not on the protection of three
States but on the protection of the
whole of India?

Thig budget is an indication of the
soundness of India’s economy. 1t is
also an indication of the soundness of
the Fourth Plan, which envisages un
investment of Rs. 21,500 crores. Any
person, whether it is Shri Masani or
others, who is expressing a discordant
note and pessimism is not looking at
the problem realistically. The
country is determined to go ahead with
the Plan. The people have borne the
tax burden year after year. In spite of
that tax burden, they have returned
the same party to power in three
successive general elections. ‘That
shows that even though the taxatlon is
very heavy the people have endorsed
the policy behind it. Now the time
has come when the common man and
the tax-payer should have some relief.
I hope they will be given some relief
and the Fourth Plan will the imple-
mented in good time.

15.32 hrs.
[Dr. SARoJIN: MamIsHr in the Chatr ]
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agricultural co-operative deve-
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operative Development Corpora-
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Shrimati Sharda Mukerjee (Ratna-
giri): Our country faces today one
of the most critical periods we have
experienced since independence. Itis
a period of scarcity and a growing
feeling of insecurity. It is also &
period of uncertainty on our borders,
and each one of us must contribute his
legitimate share and more, for on
our personal and collective effort de-
pends the very existence of the whole
nation and the future of our children
and our children’s children,

16 hrs.

This morning, Shri Masani, a very
able exponent of his party, opposed
the Budget. I would say that any one
who votes against the Government's
Budget, votes against the provision of
food and basic necessities for our peo-
ple; he votes against the strengthening
of our defence against foreign aggres-
sion. If these things could be provid-
ed without raising additional revenue,
without a heavy burden of taxation,
then indeed the Finance Minister's
task would be an easy one. It would
then be perfectly justifiable to draw
a parallel between the taxation poli-
cies of other countries and ours. But
this we must accept, thig basic pro-
mise, that revenues have to be raised,
and the question before us therefore
is whether the proposed taxes are
equitable, whether they are reasonable
under the circumstances, and second-
ly, whether the Government fulfils its
obligations and responsibility to the
people by a proper utilisation of reve-
nue. The Government’s budget is a
good budget. There is no leeway for
further concessions in the present cir-
cumstiances. Personal taxation is
lower; some of the consumer articles
should come down in price due to the
removal of reduction of excise duties
and the corporate sector, which has
shown rising profits through the last
decade or so should not grumble at
the taxes, They are a powerful group
and their voice is the loudest though
their gaing have been the highest. For
those with salaries and no perquisites,
for those who eke out a meagre llv-
ing in the countryside or the crowded
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tenements of the city, there is little
relief but their voicey are muted, They
are not the organised sector, Madam,
if people were to render unto Caesar
.all that was Caesar’s Government's
coffers would swell and to that ex-
tent some of the present ills which
burden our economy would be reduc-
ed. 1 say, reduced, pnot eradicated.
For, that is a different thing altoge-
ther into which I do not propose to
go now. If people paid their legiti-
mate taxes—the tax arrears in 1963-64
were Rs. 97'14 crores; from 1953-54
to 1963-64 the tax arrears amounted
to Re. 277'76 crores—if there was a
sudden impulse to offload unaccount-
¢d money to the Reserve Bank and
give up 60 per cent of the ill-gotten
gains and pay an overall tax of 57
per cent if an unexpected national
zeal made people want to convert their
gold into gold bonds which promises
a return of 7 per cent, in other words,
if this chain of ‘ifs’ went all the way
through, there would be no problems,
As it happens, well intentioned as
these proposals are, one really does
not expect them to yield the legiti-
mate amount to the revenues. In
effect what happens is that people say
thay Government does not play fair
and the Government says that people
do not play fair. It is a never-ending
cycle, like that old song about the
chicken and the egg. Which comes
first, the chicken or the egg—the egg
or the chicken or the chicken or the
egg? It goes on. The fact is that
there is a lack of confidence, What is
it that really makes people withhold
co-operation, which makeg them mis-
trust and doubt those in their autho-
rity? What is it that has shaken the
confidence of the people? Very often
it is the faulty implementation of poli-
cies, the waste and negligence in the
use of public fundg especially in the
public sector, the overbearing and
could not careless attitude of some
Government officials and I would
say,—even Ministers, the utter disre-
gard of economy in relation to their
own expenditure on State account—
all these and others are glaring ex-
amples of their lack of respomsibility

towsrds the country and the people.

Unless the Government mends its own
ways and caste the mote out of its
Oown eye, can you expect the people to
respond or fulfil their responsibility
to the country? In no country which
calls itself a democratic country,
Madam, have ] seen such a cavalcade
of cars preceding and following the
Ministers’ cars as I have seen in our
cities, In no democratic country,
Madam, do Ministers and officials oc-
cupy such extravagant houses which
is quite out of keeping with the con-
ditions in our country, nor have I seen
so much of additiona] staff being used
for personal work as they do here.

The Minister of Works and Housing
(Shri Mehr Chand Khanna): I hope
you also include ‘officers’.

Shrimati Sharda Mukerjee: I said
“officials and Ministers.” I said “Min-
isters” reluctantly, but unfortunately
I have geen them have sometimes.
have I seen public servants assume
the mantle of this inordinate and dic-
tatorial authority over the people, as
T have seen them here sometimes, They
do not behave like public servants, but
like public masters.

An hon. Member:
happy.

Shrimatji Sharda Mukerjee: The
people know only too well that for a
price anything can be arranged; that
subversion of laws and regulationg is
an easy matter if you know the ropes
and that js what undermines the con-
fidence of the people,

Shri Masani is

Take the question of our exports.
We are short of our Plan target of
Rs. 900 crores by about Rs, 90 crores.
And to remedy that, the Finance Min-
ister has given a rebate of 15 per cent
on the value of goods exported. It
is all very good; it is a very good
plan. But that apart, the export trade
has become, or is about the biggest
racket in the country, not only in re-
lation to the leakage of foreign ex-
change but in other ways as well
Last year, ] was in some of the west-
ern countries, and I heard complaints,
constant complaints about the goods
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being below par in comparison to the
approved samples sent about the dis-
honest methods of Indian business-
men and such other things. Who gives
these export licences? Who decides as
to who should be allowed to export
a8 certain commodity? And how is
this done? So many of our officers
go abroad to promote trade relations.
We maintain a large staff of people,
trade attaches and others, and what is
the net result of it all? We sent shoes
to Russia, shoes which had cardboard
goles. How does this sort of thing
happen? If such things are gallowed
fo go on, can we really expect to
expand our exports and gain a better
reputation abroad? I would like to
know, when the Government has
assumed so much power unto itself,
why it does not prevent such things
from happening.

As regards the corporate sector, I
do not understand. what they have
ifo grumble about it, If anyone has
done well out of this budget, it is the
corporate sector, But who shouts the
loudest about it? Shri Masani—I
would not say he doeg it loudly, but
he speaks very affirmatively. The
protagonists ang the protegees of the
corporate sector. With the new pro-
duction incentives—a reduction of tax
liability for certain companies which
are engaged in manufacturing or pro-
cessing things or in basic industries,
from 60 to 50 per cent on the first 10
lakhg of income and other such con-
cessions—I should think that they
would express some gatisfaction, But
no; not only do they express their
protest in a loud voice, but from
newspapers we find there is a fall ir
i{he stock market, It is rather sur-
prising to know that the stock mar-
kets also are not alwayg controlled
by investors. Why ig it that they are
more controlled by the financiers and
how long can they sustain this fall
in the prices? As far as investors are
concerned, it is true that they are shy
of investing in industries. Of course,
the return from the industrial invest-
mentg is not comparable to the return
from things like housing or loaned-out
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money. The corporate sector has cer-
tainly contributed a tremendous
amount to the national development
and its admirable progress and the
rate of growth have been certainly
undeniable.

But one must remember that they
have had a protected market and they
have had a booming market and they
have not been exactly stranded as far
as assistance from the Government
was concerned. As I said, the only
rather noticeable feature of this
budget is that it has done nothing to
change the balance from the mono-
polistic control of the top industrial
groups to g more diversified, a more
evenly distributed pattern of indus-
{rial structure, Is it not time that the
Government broadened the industrial
base and made it possible for small
and medium entrepreneurs to come
into the fleld? The Government can-
not say it is working towards a more
equitable distribution of wealth and
a higher standard of living and then
absolve itself of any further respon-
sibility beyond framing legislation
and collecting taxes, Is it not a fact
that the LIC, the Industrial Finance
Corporation, the State Bank and other
Government-controlled financial insti-
tutions give loans mainly to top indus-
trialists? Is it not a fact that Govern-
ment has equity holdings either dir-
ectly or through the LI.C. mainly in
large industrial groups? I do not, for
a moment, say that loang or financial
assistance should be given without ade-
quate investigation or enquiry into the
balance sheets, managerial ability and
such other things. ButI cannot under-
stand why it should be restricted to
large industrialists and why it should
not also be given to the smaller men.
We are told that the large industrial
groups give better return. How far
is it true? Have they also utilised
the assistance properly? Have they
not fallen back on their interests and
such things? I think this is a matter
which Government needs to look into.

Two months ago, I wags in Bombay
and I found there was credit strin-
gency there. If there is money anv-
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where, it jg in Bombay—plenty of it—
but you can have it at g price. When
a man goes to a bank, the bank says
‘no money’ because Government has
tightened credit and increased the
bank rate from 5 to 6 per cent. He
needs money to carry on his day-to-
day business because his payments are
held up. He then goes {o the com-
mercial houses, the very houses to
which Government hag given money.
In other words, Government lends
money to certain industrial groups
and those people are loaning out the
money to smaller men at an interest
of something like-12 per cent. This
is a thing that Government needs to
look into.

One appreciates that to curb infla-
tionary pressures in the country and
to curb prices, the Finance Minister
has to tighten the credit and increase
the bank rate, But who have suffer-
ed? Not the people who did not need
the money, but the people who need
the money, Those who do not need
money have conirol over scheduled
banks, They can get as much as they
like and often one hears that they
can get it on personal security, not on
security which you and I are required
to furnish, However, both the Maha-
Janobis Committee report and Dr.
Hazari's report have shown that the
expension in industries over the last
10 or 12 years has been mainly on
borrowing. It is strange that the Gov-
ernment pattern and corporate sector
pattern seem to follow the game trend.
The same bug seems to have bitten
both. The corporate sector borrow
from Government, from institutions
like the World Bank, Industrial Fin-
vnce Corporation, ete. They borrow
from each other and from private

foreign investors. It is all the way
there,
Dr. Hazari gives the following

breakdown of investment in the cor-
porate sector: 58 per cent from bor-
rowing. 16 per cent from share capital
9 per cent from reserves and 19 per
cent from depreciation. In the old
days it was considered g good thing
to build up your reserve and it an
investor wanted money, he looked at
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the reserve of the company, But now
you do not do that; you look into the
borrowing capacity of the company.
This is a situation that we have creat-
ed. It appears from these two reports
that the top four industria]l complexes-
control almost onec fourth of the total
share capital of non-governmental
companies and the top 20 industrial
complexes control one-thirq of the
entire share capital of the non-govern-
mental companies,

Even in a capitalist country like the
USA, there are anti-trust laws and
here we have this utterly imbalanced
and unrealistic edifice going up before
our eyes. All that we do is to appoint
a committee. And, the Committee
gives a report. Dr. Hazari gave his
report two years ago, Dr. Mahala-
nobis gave his report one year back.
Have we done anything  about it?
Tkey have not even been published.
They are not even available to Mem-
bers of Parliament, The report of
Dr, Mahalanobis Committee is avail-
able, but I do not know how many
people have received it. Dr. Hazari's
report has got lost in the Planning
Commission's cupboards.

Has the Government thepn fulfilled
its obligations and responsibilities in
providing for equality of status and
opportunity, and social and economic
justice guaranteed in the very pream-
ble of our Constitution?

Governmental policies which look
so good on paper are supposed to be
for stopping conceniration of econo-
mic power. What are these policies?
They are: policies of industrial and
import licences, policies of loans and
governmental investment, policies of
permitting private foreign investment
coming into the country, What is the
result? The result is a pyramid with
a top-heavy top. The base for which
we are working—the people at the
bottom—is not very broad. What has
happened in the last few years? The
policies of the Government have help-
ed the ‘haves' and left out the ‘have-
nots’. To them that have more shall
be given, and from them that have not,.
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even that which they have shall be
taken away from them, That is the
result of the policies followed by the

.Government aimed towards socialisa-
tion.

Shri Mebr Chand Khanna: You are
talking like a good Christian,

Shrimati Shardy Mukerjee:
than that,

Better

Madam, the other comment ] would
like to make is that there should be
an incentive lo start industries not
only to remove the social imbalance
but also to remove the regional im-

balance. All the industries are at
present around Bombay, Calcutta,
Madras, Ahmedabad and Kanpur.

Beyond these places nothing exists.

The other thing is about sur-tax and
the dividend tax. The Finance Min-
ister can probably work out how
much he would lose if the sur-tax and
dividend tax were at least excused for
new companies, They must builg up
reserves. They cannot get loans like
the big people, At least give them
tax relief for flve years, If you can-
not do that, I am afraid you are not
going to have a broad industrial base.
In respect of the dividend tax—this
I do not say for the sake of the cor-
porate sector, I am saying it for the
sake of investors—if you want to
attract more investors a limit of 10
per cent of the dividend at least
should be exempted. If an investor
-can get today only 5 per cent or 6 per
cent by industrial investment why
should he invest his money in indus-
tries when he can loan his money and
get a 9 per cent return, particularly

when he does not know what chances -

.of capital appreciation there are, when
he does not know how much he will
get at the end of three or four years
during which time his capital will
have to remain idle?

Then, I would like to speak a little
about government accounts. One findg
that the Government is very keen to
Taise revenues. We are all for it. I
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think the country requires revenues.
However, one finds from the Central
Government's Audit Report for 1964
that out of Rs, 743-28 crores capital
invested in public sector enterprises
we got g return of only 0'2 per cent.
This was mentioneq by Shri Masani
also. Hindustan Steel Ltd. was
granted a loan of Rs. 357 crores on
which up to 1962 March no interest
was charged, Does this indicate a
proper utilisation of public funds?

We were told that the Government
has not proposed g deficit budget, that
in fact it is a balanced budget with a
small overall surplus. But what in
fact does a deficit or 3 surplus budget
mean in terms of conditions in our
country? I find the Finance Minister
is not here. But hig Deputy ig here
and perhaps he would explain this.
What does a balanced budget in our
country mean? Ig it related to the
treasury bills and cash balances of the
Gov rnment? Then there is the
Rs. 270 crore loan. How much does
the Finance Minister expect the peo-
ple to take out of this? I gather the
rest will have to be subscribed by the
Reserve Bank of India.

The Annual Report for 1964 of the
Reserve Bank of India states that in-
vestment in Government securities by
the Reserve Bank and other banks in
1963-64 was Rs, 281 crores, And what
is its comment? It says:

“Governmental indebtedness to
the banking system comprising
of investmentg in Government se-
curities by the Reserve Bank and
other banks (excluding the invest-
ments of PL 480 and PL 665)
funds and ways and means ad-
vances adjusted for Government’s
cash balances with the Bank, con-
tinued as in preceding two years,
to be the dominant expansionist
factor.”

Then the Report also mentions .hat
the Government's currency liabilities
to the public have been increasing.
Last year it was Rs 17 crores as
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aganist Rs, 11 crores the previous
year, One does not know how much
it will be in the current year.

Then, we have g deposit of Rs, 181
crores from PL 480 funds as compared
to Rs. 11 crores last year. All this
exira money is going to be put in cir-
culation, Is this any different from
a deficit budget when related to the
available commodities? Ig this not
going to cause inflation? Or, are we
having a balanced budget, as 1 said.
in terms of Government scripts and
Government cash balances? This 1s
a point which I would like the Fin-
ance Minister to explain. What does
a balanced budget mean in our coun-

try?
16.22 hrs.
[MRgr. DEPUTY-SPEAKER in the Chair ]

Last'y, I would like to end up by
saying that despite what I have said,
I support the budget.

An hon. Member: Don't say so.
What an end to g5 beautiful speech!

Shrimatl Sharda Mukerjee: The
Government will have to come in ina
big way not only in respect of broad-
ening the industrial sector but also in
respect of the agricultural seclor. Un-
lesg the industrial sector is diversified
and unless the Government also ex-
pends some energy and money on the
agricultural sector, we can never hope
to mceet the people’s growing need for
the basic things of life—employment,

food, c’o'hing and housing, \
Shri R. Ramanathan Chettlar\
(Karur): Sir, let me first of all con-

gratula’e my hon. friend, the Finance
Minister, for having introduced a sur-
plus budget. Let us hope the era of
deflcit budgets is over and the era of
surplus budgets has set in, The
budget that he has presented no doubt
has resul‘ed on'y in a very small sur-
plus. T.et us hope that the pattern of
budgets to follow in the Fourth Plan
will be based on the budget that he
presentsd to this hon. House on the
28th February,

2503 (Ai) LSD—1.
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We have had rather a strenuous
period of economic gstress ang strain
during the last few months, especially
on the food front. Thanks to Provi=
dence, we haye had a good crop, both
of wheat and rice, and with the help
of friendly countries we hope to im-
port sufficient quantities of rice and
wheat to tide over our difficuliies for
the rest of the year, But all the same
prices are shooting up and 1 would
urge upon the Finance Minister and
the Planning Commission to keep a
watch on the price situation and see
that prices do not unduly rise.

Then, I come to the question of
deficit financing which has been the
cause of inflation all these years and
I am glad that a leaf has been taken
out in this year’s budget and the Fin-
ance Minister will not resort any mdre
to deficit financing, But that alone
will not do. The more the money Js
pumped the more are the chances of
inflation, So, the Finance Ministry
and the Planning Commission should
have g strict control over the infla-
tionary tendency and curb it at wha-
ever leve] it should be curbed.

Now, let me come to the question of
indirect taxation. The Finance Min=-
ister has given some relief in respect
of cloth, footwear and a few other
items. No doubt, this will bring down
the prices of articles, All the same
the masses expected him to give some
relief in respect of keroscne, The
high excise duty on kerosene is really
working very great hardship particu-
larly in the rural areas and I would
earnestly appeal to the Finance Min-
ister to consider whether he can glve
some relief in this respect also.

Sir, we had a great disaster in the
south last December, a tidal wave, In
the island of Rameshwaram and Dha~
nashkodi and number of lives were -
lost and properties also, We are
grateful to the Finance Minister fow
a'most immediately rushing to Rame
eshwaram and seeing the spot himself™
and I hope he would render all possi~
ble assistance to those people affected
in this great disaster,
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I am one of those who have becen
urging about taking up the Sethu-
samudram project. Now I know
Government have rea ised the urgent
need for this project and I am sure
that the Finance Minister and the
Planning Commission, will see that
this project is implemented at least
in the Fourth Plan.

Shri Raghunath Singh
It will be implemented.
most essential thing.

(Varanasi):
It is the

Shri R. Ramanathan Chettiar: 1
would like to have the assurance from
the Finance Minister, not from you.

Shri Raghunath Singh: The Ship-
ping Board has passed it.

Shri R. Ramanathan Chettiar: Now,
coming to the direct taxation, we
are grateful to the Finance Minister
for the reliefs he has given even
though they are only in a small mea-
sure. One silver lining is that he
has given relief at all levels, I mean,
to all levels of taxation. I have,
however, one or two observations to
make in respect of particular aspects
of this taxation. In regard to carned
income, the hon Finance Minister has
brought down the level of taxation
from 82'5 per cent to 74:75 per cent
for incomes above the level of Rs. 8
lakhs. In respect of unearned income,
he has brought it down from 8825
per cent to 81'5 per cent for incomes
above the level of Rs. 70,0000 I do
not know why this inequity gshou'd
continue between earned and unearn-
ed incomes. 1 think that it is about
time that the Finance Minister thinks
over this matter seriously and gives
up this inequitous position and reck=
ons the income only on one basis and
see that the people who are classified
as having unearned incomes do mnot
suffer.

. Shri D. N. Tiwary (Gopalganj):
Does my hon. friend mean to say
that the same tax should be levied
on black money and whitz monc,?
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Shri R. Ramanathan Chettiar;: I am
not talking of black money and white
money at all, but 1 am talking of
carned income and unearncd income.
There is a subtle difference in bet-
ween the two types of income. I may
point out that any income from divi-
dends is termed as uncarned income
simply because it is not carned from
salaries. But if a person is a salary-
carncr, and gets addiliona income by
dividends from the company oy com- '
panies in which he is employcd, his
income is termed as earned income.
Thus, there is an inequitous position
here. The former category of peopie
are those who contribute really to-
wards capital formation. I have stres-
sed this particular point in order to
enthuse or induce such people to
invest more and more in the corpo-
rate sector in our developing eno-
nomy. Otherwise, I may tell the hon.
House that unearned income assessces,
after paying income-tax, annuity
deposits, wealth-tax and in some cases
expenditure tax, are left with hardly
anything to save much less to invest.
That is the real position today. That
is why 1 am stressing that this in-
equity between earned and unearned
incomes should be done away with,

Now, I come to the question of civil
expenditure. Thanks to our present
Finance Minister, he has made some
economy in civil expenditure during
the last year. All the same, I think
that there is sufficient room to xplcre
further and see whether more cco=
nomies could not be effected in which-
ever Ministries or Department it is
possible to do so. After all, in a bud-
get of about Rs, 2000 crores, it will not
be very difficult to effect an economy
of 5 per cent, which would comes to
only about Rs. 100 crores. I do not
think that it is beyond the realm of
possibility to attempt at that.

The hon. Minister has also stated
that there would be a ceiling limit of
70 per cent for the corporate sector.
I doubt whether this will apply to
section-104 companies also.

Shri Morarka: No, it would not.
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Shri R. Ramanathan Chettiac: The
hon. Minister is not quite clear
on this point. I would like him to
sympathetically consider the case of
scction-104 companies also for this
beneflt so that those comnanies also
might be enabled to build up reserves.
After al', these section-104 compunies
are playing an imporiant part in the
economy of our country and that
aspect should not be lost sight of.

Now I come to the new taxation on
urban properties. Already urban pro-
perties are subject to wealth tax.
Now the Finance Minister has intro-
duced this new tax ranging from one
to four per cent in cities with over
1 lakh population, that ig 5 lakhs over
the limit one per cent, next 5 lakhs
two per cent; like that it goes on up-
to four per cent. It almost tanta-
mounts to double taxation. Already
the local taxes are so heavy that
houscowners are unable to meet those
taxes. This comes on top of it and
this is based on market wvalue. 1
would only request the Finance
Minister to go into this and see
whether the basis of valuation cannot
be changed. It should not be on
market value, it should be based as
it is on wealth tax as at present.

You know Government and the
people are crying for more house
building programmes. I am glad the
Minister of Housing is also here. I
am sure he would also agree that
there is a real crying need for more
housing, but this will be a damper on
many more house building program-
mes. I am sure he will also appeal
to the good offices of our Finance
Minister and see that this tax does
not dampen the house building prog-
ramme in the country.

The people of Madras have been
disillusioned over the inordinate de-
lay in the Central Government taking
a decision in regarg to the Salem
steel plant. This project was almost
finalised in the middle of May 1964.
I do not know for what reason this
iz tagged on to other projects like
Bailadilla and Hospet by our present
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Stecl Minister., Actually Dastoor and
Company reported on the economic
feasibilily of this plant. They have
confirmed its wviability salso. Even
foreign experts have com, to this
conclusion; It is a plant of 0-5 million
tonne capacity. The Government of
Madras, on the basis of the Central
Government almost reaching a tinal
decision, have acquired more than
24,000 acres round absut Salem. I
do not know why a decision on this
matter is now hanging fire. I would
appeal not only to the Finance
Minister but also to the Stecl Minis-
ter and the Planning Commission,
that the aspirations of the people
should not be dampened by such un=
due delayg in regard to project which
had almost come into flnal stages
only a few months ago,

I have got ong or iwo things to say
about banking in this country. We
hear from day to day that the bank-
ing world is not running smoothly, in
other words all is not well in the state
of Denmark. I understand some lead-
ing scheduled banks are underguing
troubles due to improper manage-
ment, and the Reserve Bank, which
is supposed to control the scheduled
banks, has not effectively controlled
some of the malpractices and abuses
in this sector. There are twp views.
One is the extreme view that the
banks should be nationlised, and the
second view is of our present Finance
Minister who thinks that stricter con-
trol by the Reserve Bank will do. 1
am one of those who do not agree
with either of these views, I am one
of those who think that since it is 34
years since we had a Central Banking
Inquiry Committee, the Finance
Minister should consider seriously
the question of appointing a Central
Banking Inquiry Commission to go
into the whole structure of our bank-
ing and see what is really wrong with

our banking and put that seclor in
order,
There is a lot of talk abcut our

rupee. Shri Agarwala, a noteq eco-
nomist, has said that our rupee is not
worth more than 17 paise. We must
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face facts. I know that in Hong Kong,
Singapore and other places, Pound
Sterling is being scld at Rs. 20 or
even more. As my hon. frieng Shri
Masani said today, the doliar rate is
about Rs, 7.60 whereas tha official
rate is Rs. 4.76. I think it is high
time that the Finance Minister ger-
iously considered the que:tion of ap-
pointing an expert committee to go
mto the question of the rupee and
take whatever steps to see that our
rupee does not depreciate in value,

Another important point is this. As
the hon. House and the rest of the
country know, South India, particu-
larly Madrag State has gone through
a very difficult period—] mean during
this language agitation. This language
problem is a vital gne as far ag my
State is concerned. I would like to
tell this hon, House and my hon.
friends from the rest of the couniry,
especially Hindi-speaking friends,
with all the responsibility that I can
command that they should view this
matter not from the point of view of
South vs. North; it should be viewed
us a national problem. After all, the
unity of the country is of paramount
importance, Here I falter because
that charming personality of our la.e
revered leader, Pandit Jawahasial
Wehru, is not here. This is the fl1..
Budget session =after his sad demise,
Sir, I falter, you will excuse my [cel-
ings in this matter. His preseace
would have given me more strength
lo gpeak on this language question,
because it was he who gave us an as-
surance on the floor of thi; House in
1959, and based on that assurance the
Official Languages Act was passed,
but, unfortunately, the word used
was “may” and not “shall” as far a=
English is concerned. ““May” is a per-
missive word. There ar> judgments
to this effect by different courts.
“May” means ‘may not, and so, “shall”
alone should have been used in that
context, The Prime Minister and tne
Home Minister have no doubt given
an assurance, but I would like to urge
upon them that while realising the
value of the assurances given by
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them, the people of Madras State
would like that the Official Languages
Act should be amended 1n this gession
itself. After all, their expectation.
have to be fulfilled; because, other
wise, they will be disillusioned, Width
these few words, I suppert this year's
Budget proposals.

Shri Dasaratha Deb (Tripura East):
Mr. Deputy-Speaker, T must say that
the seventeen years of Congress rule
showg that this Government is neither
capable of nor willing to solve basie
problems of the country that affect
our people very seriously, that the
whole policy of the Government s
mainly directed to make the rich
richer and leave the ordinary common
people go to grave. This Government
could not solve our food proktlem. If
a country must survive then this
problem must be tackled effectively
and solved. Our Government could
not solve this problem., Do not the
Government claim many times thai
they have developed certain wreas,
here and there; that they have giver
reliefs to certain people or certain
areas?” But it i not a question wie-
ther some areas had been given some
relief or not, The question is whe-
ther in the totality of things, the suff=
erings of the people had decreased?
Have they solved the fond prchlem,
the education problem, th. lang pro-
blem? That should be the criteria in
answering the question whether the
Government ig leading our country to-
wrards prosperity or leading it down-
ward. It is by these questions that
this Government had to be judged.

Recently this Govermment which
claims itself to be the preserver of
parliamentary democracy, raided par-
liamentary democracy in Kerala; they
have denied the communisy members
of the newly clected Kerala legisla-
tive assembly, their fundamiental
right. They have not allowed them to
function because they are not letting
out the elected people to come out and
function as the majority party which
had won the election, They are being
detained in the jails. It is a very



§161 General Budget— CHAITRA 1,
shameful Act on the part of the Gov=-
ernment. We have heard Mr. Nanda
taking so much pains and making
charpge sheets aguin:t the left comn-

munists. Thig charge sheet had been
total'y disproved by the pecople of
Kersia, T they hag  taken  these

charges to a court of law, they would
have known what it was Why shoud
‘not this Governmunt take them be=
fore a court. They should go to the
court and prove their charges be-
cause the words of the executive can-
not be regarded as the final word.

Secondly, I must remind this House
of one thing, They say that the so-
called left communists are engaged
in some acts of trcason. They have
not proved what the charges are
against my colleague Biren Duita, a
member of Parliament from Tripura
and six other persons. These people
have not joineq the left Communists;
they have neither joineq the right nor
the left Communists, they are still
maintaining their own stand. What
are the charges against them? I
want to usk this Government gbout it.
Why have they been arrested? These
people had been charged for treason
and we went to the Supreme Court
and 23 people were released by the
Supreme Court on the 23rd July.
After two months, again my hon.
friend Shri Biren Dutta has been
arrested, and put into the jail, I
want to have an answer for this, and
I urge the Government to release
these people or take them to the court
for trial. They must not keep these
people under detention for an unlimit-
ed period without any trial. '"This is
my demand,

Then I come to the question of the
tribals. This tribal problem through-
out India is a very vital one, but it
has not been solved or has not been
effectively dealt with by this Govern-
ment. They are bungling with this
tribal problem everywhere. whethar
in Assam or in my State of Tripura.
I am very sorry to refer to these
things, because our people have Leen
suffering very much. For your infor-
mation, I may state some facts that
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ar: facing us in my State 1 have
alroady sent so many memoranda to
th- President, the Prime Minister and
to the Home Minister, to consider all
these demands, but so far nothing has
been done.

What a-tually happened after the
integration? Before integration, in
Tripura State, the populaticn was

5,13,010 of whom the tribalg alone ac-
counted for an overwhelining majo-
rity of about 70 to 75 per cent. Then,
after integration, due to partition, a
lot of rcfugees entered our State.
According to the 1961 census, the
total population of Tripura 1s 11,41,764
of whom the tribal peoptiiation alone
comes to 3,61,751. It iz about 31 per
cent or so.

After this Khulna incident a lot
of people have come in there, and
many more are still coming. I was

told by our Chief Minister that if the
figure is calculated correctly, it would
be not less than 14 lakhs, and these
people are not getting any rehabilita-
tion aid there. This is onc of the
urgent problems, refugee problems,
that the tribal population is facing.
They are not getting land and that
is a very scrious problem What
actually takes place in our State is
that competition for land is increas-
ing day by day, and in places like our
State, because the people are very
weak and are in a minority, they do
not know the legal intricacies and
other things. Hundrads of  tribal
people have been evicted from their
lands. In the years, 1963 and 1964,
eviction took place on a mass scale
throughout Tripura State.

In this connection, I may read out
certain figures which I had collected
very recently, last February. In one
village, Raj Nagar, 25 families have
been evicted from 102 acres of land.
Shantinagar is = small village; from
there, 24 families have been evicted
and- the land involved is 57 acres.
Durgapur: 35 famllies and the land
involved is 92 acres. Brahmeshara,
23 families and 84 acres. Gokulnagar
32 families and 83 acres of Jland
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Kalyanpur, 88 families ancd 456 acres
of land. Thus, from a total of 12
villuge —including six which T have
not time to mention—in two mcnths,
495 families have been evieted from
thelr rand forcibly by the non-tribal
people, and the land area involved
comes to a total of 1,889  acres.
Throughout Tripura State, T could not
collect the total figure, but I have
visited and gone from one village to
another, The figures that I  have
generally collected so far involve
4,000 tribal families who have been
evicted from 15,000 acres of land
during one year, 1963-64. This is not
exhaustive. 1 have gone from village
to village collecting the names of
persons, plot numbers, ete. 1f the
House desires I can submit them to
the House.

1 must clarify that these tribal peo-
ple are not against the settlement of
refugees. In fact, when our State
tntegrated into the Indian Union, in
the beginning the tribal people accep-
ted the refugees and gave them land.
They never raised their voice against
the refugees. But now the problem
{s that the population has increased
more than four times. The host has
been placed on the mercy of the
quest; the owners have been de-
throwned and have become gtreet
beggars. So, maturally in this con-
dition, the local people hesitate be-
cause they have been evicted. In
1962, 50,000 tribal families went to
Assam in search of their land, but
they could not find it. They came
back to our State in search of land,
but they could not find it. Ultimately
#t is very shameful and disgraceful
tor the Goverrment and for the en-
tire country that these wribal people
could not stay in their traditional
home of Tripura and last year 2,500
tamilies have migrated to Pakistan
because they did not get any shelter
in India. I draw the attention of the
Home Minister and the Prime Minister
wut they did not do anythirfg. These
people had migrated at a time when
the non-Muslim residents, the Hindus,
in Pakistan could not stay there and
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they had to migrate India, In such a
critical period, you can imagine under
what diflicuties which they were fac-
ing in our State these tribals had to
leave their homeland. S2, Govern-
meni must realise thal there was
something seriously wrong with the
Government in dealing with the tri-
bals.

According to the fifth gchedule of
our Constitution, wherever iribals are
in a majority, they should be declared
as scheduled areas and there certain
areas should be demarcatej where the
non-tribal people should not be settl-
ed. That is our demand. This is not
a new thing. In lact, we had that
provision during the  Maharaja’s
period. There wag a declaration in”
1941 whereby the Tripura Muharaja
reserved ecrtain areas exclusive]y for
the tribal people and non-tribals were
not allowed to settle there. Bui the
present government hag practically
negated it. They have mot abrogated
the Maharaja's orders in writing, put
in fact they have allowed everybody
to enter those' areas, So, the tribal
people have suffered very much in our
State. What will they do? All the
plain lands have been given to the
non-tribals, In order to get .more
forest revenue, the entire jungle areas
have been declared ag furest reserve
and the tribal people have never
been allowed to cultivate those areas.
They are neither getting any -culti-
vable land in the plains nor getting
any land in the jungles for cultivation.
How do you expect them to live? The
Government must answer this ques-
tion. It is a very serious problem.
This must be tackled in the right way.
Even the Dhebar Commission suggest:
ed at one place:

“At present there are no sche-
duled areas in this Territory. The
Chief Commissioner has suggest-
ed that the areas of Kanchanpur,

Chhamanu, Amarpur, Teliamura
Block and gsome area un-
der Sadar, Belonia and Sub-
room sub-divisions which are

contiguous to Amarpur and Telia-
mura Blocks, and have a prepon-
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derence of tribal population may
be doclared scheduled areas. Ai-
ternatively, the tribal area stated
above, should be grouped under
trihal development blocks, should
be groupcd under tribal dovelop-
ment blocks, so that the buik of

tribal population is brought wun-
der intensive developmenit pro-
gramme,”

17 hrs.

I opposed this alternative in the be-
ginning itself. 1 said that this alter-
native suggestion cannot at all solve
the problem of the tribal people: they
cannot get their rightg on land, But
the Government has introduced this
alternative proposilion of having tri-
bal development blocks. There are
four tribal development blocks start-
ed in Chhamanu, Teliamura, Sadar
and Amarpur. Before the formation
of these tribal development blocks,
under the Amarpur sub-division the
tribal population was 75 per cent and
25 per cent consisted of non-tribal
people. After the formation of this
tribal development block, lands were
given to non-tribal people, the majo-
rity of the benecfit went to the non-
tribal people and the tribals did not
get any benefii. Majority of this 25

per cent non-tribals consisted of
Muslims. These Muslims migrated to
Pakistan. The land so deserted by

these Muslims, instead of being given
to the landless tribal people, was given
to the other people, the non-tribals.
These non-tribals are encouraged to
enter the tribal compact areas and
thereby disrupt their unity and other
things. What has actually happened
is this. With the starting of the tri-
bal development blocks, the tribal
people are now in a minority
there. There will not be more than 35
per cent'to 40 per cent tribal people in
that area in a few years.

That is why I say that ig is not
merely a question of starting a tribal
development block here or a tribal

development block there. It is a
question as to how these people
should be protected of their own

not

land. If the Government does

set aside an area exclusively for the
tribal peop'e, they will not be pro-
tected of their own land. Their ‘and
will be transferred to non-iribals if
the area is not declared exclusively
for the tribals and you cannot re-
medy this problem of tho tribals,
Therefore, this wvroblem should be
dealt very carefully. The Gov -
ment spokesmen sometimes say that
they have dug a tube-well here, they
have opened a school there, they
have provided a house there and so.
on. It is not a question of digging a
well here or opening a school there.
The tribal people must be protected
of their own land, they must be given
the right of owning their land and
they should be saved from the maha-
jans. They should be protected from
other people encroaching on  their
land. This problem has to be dealt
with properly.

That is why when recently we held
our Tribal Conference we adopted a
resolution asking this Government
immediately to declare a certain area
ag scheduleq area where the_ tribal
population is in a majority. This
area should be developed as a sche-
duled area and it should be done im=-
mediately. If you delay this thing,
then you cannot pacify the tribal pec-
ple once they become agitated,

Mr. Deputy-Speaker: He should
conclude now.

Shri Dasaratha Deb: As my time is
short, I now come to the reIugee pron-
lem, What is the position of refu:ers
in our State? T.akhs of refugees ara
waiting in our State for rehabilitation
and many more are coming, 1 am
told that the Central Government has
taken over the responsibility of reha-
bilitating these refugees outside Tri-
pura State. I do not know how many
people have been taken out so far. 'I
find so many of them still living in
camps without any suitable doles or
other facilities. If you want to save
the economy of our State, which is a
small State, vou must shift those re-
fugees to other States and rehabili-
tate them immediately. It is im-
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possible for a tiny State like Tripura
fo absorb any more of refugees,

Then, Tripura is a border Staie.
Yel, it is not very well connected
wlith matorable roads. Our means of
communication alsg require improve-
ment. Fuing in the border areas is a

-daily fealure in Tripura. Last yeur.
near Karangi Chhera there was conti-
nuous exchange of fire from the Pakis-
tan side and our people were injured
Also, more than hundred families
onf qur side could not harvest even =
single grain of crop from their fields
because of this firing. Our people
could not even enter their fields, not
to speak of harvesting because there
was continuous exchange of fire. Yel,
surprisingly, aur Government did not

-think it necessary to give these pcople
_any relief, either in cash or in grains.
Whenever the Chief Minister, or some
otHe Minister or officer went to that
area the peasantg met them and ex-
plained their difficulties. The only re-
©ly thoy dould get was that they

- ghould better do some work and earn
their livelihood. Where will they go
and what work will they do? They
are peasanfs and they know only cul-
tivation. What other work could
they do? Because of Pakistani firing
and because of the failure of our Gov-
ernment {o give our cultivators suffi-
cienf protection, they could not harvest
their crops. So, is it not the moral and
legal responsibility of the Government
to give them some relief, either in
cash or in kind? Yet, nothing has
been done for them. Unless some
timely help is glven to them they will
die because of starvation.

Then, I rcpeat that the constitutional
provision about tribal areas should be
extended to our State of Tripura, as
recomemnded by the Dhebar. Commis-
sion. All those areas which have a
preponderance of tribal population
should immediately be declared tribal
areas. For purposes of demarcation of
tribal arpas the village should be
taken as the unit. That declaration
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should be done immediately. If it ;s

not done now, after some years it wall
be found that there are no tribal
arcas because non-tribal people ara
infiltrating into the iwribal areas. Nuw
the refugees are settled in the tribal
areas. These steps of Government
have the effect of converting a predo-
minant tribal majority into a mucrcs-
copic tribal minority in sclected arecus.
This will not be tolerated by the (ri-
bal people. If they do not accede tr
the demand of the tribal people now,
there is a limit to the patience of the
tribal people and they cannot wait
indefinitely. They will not remuin
silent for long, ¢ven though they are
innocent tribal people; they will be
forred to launch big struggle to ue:
their demand conceded. I hope Gov-
erniment will try to solve this problem
by conceding the demand of the triba}l
people at an early date.

Shri Ansar Harvani (Bisauli): Mr
Deputy-Speaker, Sir, a few years ago,
destiny ordained, Mr. T. T. Krishna-
machari retired temporarily from
the stewardship of the public ex-
chequer. He in very ringing words
warned this House and this country
that the man-eater was on prowl.
In his absence, the man-eater became
fatter and fatter, healthier and heal-
thier, on the blood, bones ard sweat
of the Indian people. When he came
back, the country had great hopes
that the first task of Mr. T. T.
Krishnamgachari, as the Finance Minis-
ter, in hig second tenure, wili be that
he will take effective steps to controi
the man-eater. But what do we find
after a few months of his Finance
Ministership? We still find that the
man-eater js as healthy as it was ever
before and that it has become .fat!er.

Sir, sometime back, Mr. T. T.
Krishnamachari took some action
against the people who have black

money. Ome flne morning, we read
in the newspapers that some of the
houses of some glamour girls and cow-
boys in Bombay had been raideq and
that some money had been found. We
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were sure that this action would be
followed by raids on the houses, on
the lockers, on the properties, of the
business tycoons. Sometimes, in the
capitalists’ owp press, we read a few
lines that some houses had been raid-
ed. But the raids on the houses of
Vijayantimala and a few other film
stars only are known to everybody.
We have not heard about the raids on
financial stars. I do not know the
reasons. I hope "and trust that the
hon. Finance Minister will take this
House into confidence, will take the
people of this country into confidence,
and will disclose the names of whose
financial stars whose houses had been
raided because we are more :nterest-
ed in the activities of the unancial
stars than in the activities of the film
stars. The film stars may be popular
in certain fields but the Indian people
are, more interested in the nefarious
activities of the financial stars of this
country. Till today, we have not
known what amount of hoarded
money has ben recovered. Till today,
we do not know which are the big
business houses from where the
hoarded money has been recovered.
The other day, in reply to a question,
the hon. Finance Minister pointed out
that till today no prosecution has been
launched against anyone who has
hoarded black money. We want to
know the reason why no prosecution
has been launched against them. I
assure him, on behalf of a very big
section of this House. that if tomorrow
he brings forward a legislation to
take very serious steps against those
people who have hoarded money, who
have cheated the exchequer, who
have cheated the country we will
support such a legislation. We know
it very well that when a thief com-
mits a thett, he commits a crime
against an individual from whose
house he steals something. But here
is a section of the people who cheats
the Indian people, who cheat the
Indian masses, who commit theft
against the society, against the people
of this country, and yet no action is
being taken against them. Ipn fact,
instead of taking any action against
them, not even gocial gflgma is attach-

ed against them. I know it very well
that a number of people whose houses
were raided, who were found guilty
of having black money, still enjoy a
high position in society. The func-
tions arranged by them are attendud
by Central as well as State Ministers.
They play host to the Central as well
as State Ministers. We know that
very well. When they play Lost to
Ministers, does a poor ordinary Ins-
pector of Income-tax dare to touch
them? Do you mean to say that u

poor police sub-inspector dares to
touch them? This is the state of
affairs. In the weddings of some big

tycoons, the position of some of our
Ministers today has becomc like that
of the elephant which wused to be
taken in the barat in olden days. I
hope and trust that the Prime Minis-
ter will issue strict ordd® to State
Ministers and Union Ministers not tv
have any social relations with those
people who have been caught and
who have been suspected and wh:
may be ultimately tried.

The other problem before this
country is that of tax evasion and tax
arrears. We know it very wecil that
a number of people took huge loans
from the L.I.C. and in spite of the
decree passed by the civil court, they
have not yet been realised. We know
that a number of businessmen have
evaded taxes, not only evaded taxes
but tax arrears are also therc. The
taxes have been assessed but for years
angd years they have not been rea-
lised. This House would like to know
the exact amount of the tax arrears
and the names of those pcople from
whom those taxes have not been rea-
lised. This House would like to know
whether the names of those peopic
from whom the arrears have not been
realised would be published in the
press. Of course, they may not be pub-
lished in the press in the form of press:
notes, because the press is mostly con-
trolled by these people themselves. In
that case, we can put it as an adver-
tisement in the press, and if they re-
fuse to publish the advertisement, then-
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Government who as the biggest adver-
tiser ip this country could stop their
advertisements to those papers. That
is the lcast that the Finance Minister
can do in this connection.

The corner-stone of anv country’s
ecconomy and especially the economy
of a developing country, &and 4
developing industrial country, is bank-
ing. The Finance Minister has said
a number of times that strict controls
are being enforced on scoediled
banks by the Reserve Rank. But at
the same time, we know it very well
that most of these banks are owned
by some big business-houses, and
most of the loans which are advanced
from out of the money of the deposi-
tors or shareholders is advanceg tv
these big b#siness-houses, and hardly
wny amount goes from thess hanks to
the small entrepreneur. It is impossi-
ble for the small entrepreneur to get
any money from these banks. There-
fore, if we talk socialism and we aie
veally serious about socin:ism, we
should immediately nationalise banks,

I have to say something about this
budget. I have great respect for the
present Finance Minister. I know
that he i very serious to uster in
gocialism. But when I go thrsugh his
speech, the Finance Bill andi sce the
various provisions therein, I find that
it is hardly a socialist budget which

he has presented, It is at best a
libera] capitalist budget. This coun-
try wants socialism and not bene-

volent capitalism. We have stood for
socialism, and we want that socialism
should come in this country through
the various monetary provisicns and
not liberal capitalism. In fuct even
Dr. Schacht used to bring ferward a
budget in pre-war Germany which
used to be benevolent for the poor
people and the middle rl:ss people
but that could not be called a socialist
budget.

The other problem before this coun-
try is corruption. We have known
the Punjab affair and we have also
known about the Orissa affair, and
-God knows how many more affairs
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we shall come lo know about. But I
assure you that corruptioy is not so
much al the political leve] as at the
business level. It is the system in
which business is being controlled
which breeds corruption among politi-
cians, officials and among every other
scction of society. If the hon. Finance
Minister and this Government are
serious Lo control big business, corrup-
tion can be eradicated. Corruption
cannot be eradicated by arresting one
peon here or one clerk there or by
having some small inquiry here or
some small inquiry there. Corrup-
tion can be eradicated only by having
a stricter control on the finances and
resources of the big business-houses.
We know very well how many com-
panies in this country are day in and
day out violating the provisions of
the Companies Act, and even the
Company Law Administration feels
helpless against them.

We have heard also about reports
of under-invoicing and over-invoicing.
We have also heard reports about
some of the big business-houses of

Calcutta and Bombay being raided.
But we have not heard ary report
that the managing dircctors or the

controllers of these companies have
been prosecuted and brought to hook.
Unless we tighten the working of the

Company Law Administrativn, cor-
ruption will continue. By merely
using pious words and preaching

sadachar, corruption will not go from
this country.

In the morning, my valued friend
Shri M. R. Masanj criticised the State
undertakings and said that State
undertakings had not done so well as
they ought to have done. RBut 1 take
this opportunity of congratulating the
Government on the way in which the
State undertakings have been run.
They are having their teething period,
but a time will come when they will
function in a much better way than
the private corporate sector. There
were days when the working of the
Ashoka Hotel was being criticised on
the floor of this House, but we know
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very well how much proit that
undertaking has given now. That s
50 not only in the case of the Ashoka
Hotel but in the case of a number of
other State wumdertdkings as well.
Even then, I would submit thut some.
thing should be done to improve their
working and their admiristration.

L ]

The task of a Finance Minister is
not only to find the resources but be
a good housewife and spend the
money properly. I wish that were
done, Year by year, the .xpenses of
the administration are increasing.
‘There is a tendency in every ministry
to have an empire. The number of
Secretaries of all varieties, full.
fledged, additional, joint, deputy and
under, is increasing. Every ministry
wants to have more staff. So most of
the money is spent on these things.

A friend of min> over there, who
has been a Minister in the Punjab,
referred to the work of the Com-
munity Development Ministry. I
assure yoy that all the mcney we
have spent on the Community
Development Ministry, most of it, has
gone down the drain, *It is a show-
piece, and the sooner it is wound up,
the better for the country and for
the people of this country.

While speaking, Shri Masani men-
tioned about the legacy of one of the
greatest men that not only this coun-
try but the world has produced. He
said that all that is happening in this
country and all shortcomings are due
to the legacy of that man. I assure
him that as long as we are alive, we
wil] stand by his legacy. I assure
him that his legacy will lead this
country to prosperity, progress and

peace. A thousand Masanis will not
stop India from upholding this
legacy,

I support the Budget.

Shri D. N. Tiwary: Before I speak
on the Budget, 1 want to challenge a
sta*- ment made by Shri Ramanathan
Chettiar about the language Issue.
He has unnecessarily brought in the

language issue in the budget discus-

sion.,

An hon. Member:
policies can be discussed

Gnvernment

Shri D. N. Tiwary:
they canna! be. 1 said
He has unnecessarily raked up the
language issue because in his mind
we are thinking of this problem on
the basis of north and south. That is
wrong. I am not one of those who
are very enthusiastic jn this matter.
I speak English when it is required;
I speak Hindi when I know that the
man can understand Hindi. The
question of north and south never
entered our minds. We do not want
that it should be imposed on anybody.
But we also do not want that any
language should be imposed on us.
We want that as they are free 1o adopt
any language they want, we should
also have equal freedom to have any
language we want and we should not
be compelled to sit in examinations
of the Public Service Commissions or
other bodies in the English medium,
if we do not want to.

I do not say
‘unnceessarily’.

Having said this, I come to the
Budget. With all the quibblings of
Shri Masani or the wrong picture
presented to this House by Shrimati
Renu Chakravartty, I must say we
are thankfu] to the Finance Minister
for giving us some relief. When we
are so much burdened with taxation,
any relief coming in any shape or
form is welcome relief to us. So we
are thankful to him.

We are also thankful to him for his
statement that he would not resort to
defleit financing. But I find one
lacuna. In all the loans floated by
Government, a great part has been
subscribeq by the Reserve Bank, t‘hat
is, treasury bills or something llkg
that. That is also, in a way, deficit
financing. I would request him to see
that indirectly also there is no deficit
financing. He has given relief on

many items, but if he had given relief
=~ gy
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on one item, he would have earned
the gratitude of the poor, and that
is kerosene o0il. I do not say that
kerosene oil as such should not be
taxoed, but that which is used by the
poorer section called red or non-
white kerosene oil, which is not used
by the middle class people, should
have been given relief by him, Some
relief on this kerosene oil chould i
thought of, and I still hope he will
do it.

The Finance Minister in his Budget
speech has expressed the hope that
the tax burden on some of the con-
sumer goods will not be passed on
to the consumers, but we have got
very bad experience in the matter,
‘We have found that every tax bur-
den, whether small or great, is
always passed on to the consumers.
So, his hope that the taxation which
he has levied will not be passed on
to the consumers, I think, will remain
only a pious wish; and if he is not
very vigilant, I think the crafty mer-
chants or the industrialists will try
not only to pass on that burden to
the consumer, but take something
more. This is our experience on
every jtem that has been taxed.

(i the question of economy, to
which the Finance Minister also
ref®red, I want to put before him
two suggestions. The public under-
takings are doing well, but there is a
huge waste there. Their staffing is
very heavy, and we have found that
unnecessary persons are employed.
1f vou compare the staff position
here with staff position of similar
undertakings in foreign countiry
you will find that here the
number is far greater. This reduces
the profitability of our undertakings.
If this is remedied, there will be more
profit. For example, in our public
undertakings every technician has got
a helper, 1 do not understand what
he does. He is a useless burden on
the undertaking. If such people
have to be kept, they should be train-
ed in some technic, and then should
be employed.
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Shri D. N. Tiwary: 1 am speaking
for the beneht of the Finance Minis-
ter.

Recently Shri Juya Prakash *Narain
has publicly stated that a good deal
of the staff, whether of the State or
Ceniral Guvernment especially secre-
tariat, put in very few hours of work;
they spend away their time in gossip,
in canteens and other places, and
put in hardly four hours of work
daily. That should be looked into,
and ways and means must be found
to take work from them according to
the schedule prescribed by the Gov-
ernment. It should also be seem
that their example is not emulated by
other undertakings or services.

On the question of the pay scales
of Central Government employees, I
am one with those who feel that our
employee¥ should be paid handsome-
ly, but the Finance Minister should
take an overall picture of the whole
country. If the Central Government
employees get much more pay than
the employees of the State Govern-
ment or semi-Government bodies or
local bodies, then there will always
be discontent. We are seeing it
today. In Bihar, about a lakh of non-
gazetted employees have given notice
to the Government that they are
going to take leave en masse from
23rd or 24th March, The school tea-
chers are agitated. I woulg appeal to
him to devise some ways and means
so that a man of equal qualification
could get equal pay wherever he is
placed, whether in the Central under-
taking or in State services or the
Central undertaking Services or in
local bodies. Of course the circum-
stances and places where they are
posted should be taken into conside-
ration. The basic pay should be the
same for equal qualifications.
(Interruptions).

Shri Priya Gupta (Katihar): You
want levelling down? Or levelling
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up to the scales of the Central Gov-
ernment employees?

shri D. N. Tiwary:
misunderstand me? I have clearly
stated that they should be given
equal pay for equal qualifications.

Mr. Deputy-Speaker: You may
continue later. We shall take up
some other business now.

Why do you

17.31 hrs. ‘

RE: MOTION FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICE—contd,

PAKISTANT FIRING ON CoocH-BEHAR
- BORDER

The Minister of External Affairs
{(Shri Swaran Singh): Sir, on Friday,
18th March, I made a statement in
this House on developments on the
Cooch-Behar border which had led
to firing by the East Pakistan Rifles
from the morning of 17th March, at
Phulkabari, Tin-Bigha, Bagdokra,
Kharkaria and other points on this
border. In giving the House detail-
ed background of the events, I refut-
ed the baseless allegations that were
bein® made by Pakistan of Indian
azgretsion  in Dahagram and  the
alleged occupation of this enclave by
Indian forces. I told the House that
we had made enquiries ana were
convinced that there was not the
siightest justification for the allega-
tion of apggression by our Border
police in the area of Dahagram. I
informed the House that the Chief
Secretary and the Inspector-Gene-
ral of Police, West Bengal, had pro-
ceeded to the disturbed area for an
on-the-spot inspection. The report
of the Chief Secretary was not
available when I made the statement
on 19th March. On his return from
the area, the Chief Secretary has
reported that there is not the sligh-
test basis for the Pakistani allegation
that Indian forces have aggressed
against Dahagram or that they have
occupied this Pakistani enclave. The
Chief Secretary has further reported

Pakistani firing CHAITRA 1, 1887 (SAKA) in Cooch-Behar (Adj.5178

M. and C.A)

that firing in the area was started
by personnel of the East Pakistan
Rifles and that the West Bengal
Border police returned the fire in
self-defenca.

Firing by East Pakistan Rifles has
continued on the Cooch-Behar border
for 6 days and some loss of life has
also been reported. The East Pak-
istan Rifles are aiding and assisting
Pakistan nationals who have made
intrusions in this area. Late last
night, a message was received from
the Government of West Bengal say-
ing that Pakistan Ansars—who are
really a para-military organisation
trained by Pak Army officials—backed
by personnel of the East Pakistun
Rifles made raids on Indian territory
in the Bagdokra area and began loot-
ing and burning the houses of Indian
nationals in this area, The Pakistani
raid was 'met by the West Bengal Bor-
der Police and some of the raiders
who were indulging in looting, arson
and other such nefarious activities on
Indian territory, were killed. We are
watching further* developments, I
can assure the House that such law-
lessness and brigandage on the part
of Pakistan personnel will if persist-
ed in be suitably and adequately
dealt with,

On the afternoon of 20th March,
the Pakistan High Comissioner left a
Note Verbale with the Foreign Sec-
retary suggesting that a party of Pak-
istan officials should be allowed tran-
git facilities over Indian territory so
that they could proceed to Dahagram
to verity India’s assertion that their
forces have not committed any aggres-
sion on Dahagram. In this Note, our
proposal for a meeting between the
Chief Secretaries of West Bengal and
East Pakistan was side-tracked. Our
reaction to this Note was conveyed
to the Pakistan High Commissioner
within two hours. We informed him
that there could be no question of
the Government of India agreeing to
an investigation by Pakistani Pmciall
into the alleged aggression which had
in fact never taken place. Simul-
taneously, the Government of Indin
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made the following concrete sugges-
tions.

(i) Immediate stoppage of firing
for which orders should be
given by both East Pakistan
and West Bengal Govern-
ments.

(ii) Residents of Dahagram, who
have come away to East Pak-
istan, and Pakistan officials,
may apply for permits to the
local authorities for tran-
siting through Indian terri-
tory.

(iii) Simultaneously, the East
Pakistan and West Bengal
Governments should speci-

fically agree to a meeting of
the Chief Secretaries at a
very early date.

(iv) The grant of permits to Pak-
istani residents and officials
would be without prejudice
to the procedures to be mutu-
ally agreed upon by the Gov-
ernments of East Pakistan
and West Bengal in regard
to transit facilities to each
other's enclaves.

The Pakistan High Commissioner
has just informed the Foreign Secre-
tary on behalf of his Government
that the proposals made by us are
acceptable. In fact ,this information
has just come. When I made a state-
ment in the Rajya Sabha, by that
time, this information had not been
conveyed to us by the Pakistan High
Commissioner.

They propose to issue instructions
to the Commandant of their local
border police to contact the Comman-
dant, West Bengal Border Police in
the area to arrange for an immediate
ceage-fire, The West Bengal Govern-
ment are instructing their border
police to respond to proposals by the
Pakistan border police to this effect.
The Pakistan Government have also
agreed to a Chief Secretaries meeting
announcement concerning Wwhich is
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likely to be made tomorrow. They
have informed us that it is proposed

1o send a party of Pakistan officials to

Dahagram. Indian Deputy High Com-
missioner, Dacca, will be approached
by East Pakistan authorities for the:
necessary visas to enable the officials
to transit across Indian territory, We
are instructing our Deputy High
Commissioner to grant the visas
when approached.

In regard to the residents of Daha-
gram who may have crossed over
into East Pakistan, as I stated before
the House on the 19th March, there
could be no objection to the return
of Dahagramis to their homes. The
necessary arrangements in regard to
this should be made between local
officials of the two sides. Future
arrangements relating to transit of
Pakistan nationals into Pakistan
enclaves in India and vice versa will
be the subject matter of discussion
between the Chief Secretaries.

Shri Nath Pai (Rajapur): May I
point out that the substance of my
Adjournment Motion has been admit-
ted by the Minister when he said that
raids have been carried out by armed
personnel of the Pakistan forces, that
Indian lives have been lost? But I
request you to be kind enough to
look at the statement which says,
failure of the Government of India to
prevent raids by the armed forces of
Pakistan being carried out on Indian
territory near Meklaganj and result-
ing in Indians being forced out of
their homes and the consequent sense
of insecurity prevailing in the entire
border. I refer to this for this reason
that, while the Minister was pleased
{o answer the questions, in view of
the fact that the substance,—the failure
of the Government,—has been admit-
ted, the Minister has never told us
in his references the number of
Indians that have lost their lives, He
said: “some Indians killed”., Arson
was carried on and fire was resorted
to. He also said—maybe I have mis-
understood him....
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Shri Swaran Singh: May I appeal
to Shri Nath Pai not to say some-
thing which I have not said. I have
not said that any Indian lives have
been lost.

Shri Bade (Khargone): Some lives
have been lost.

Shri Nath Pai: It does not give me
any joy to say that Indian lives were
lost., If he assures us thal no lives
have been losi, T am very happy. But
so far as this matter is concerned, I
think it was the cemmon impression
that as a result of firing, two lives
have been lost. But he did point out
to raids being carried out.

I shall ask one or two things, apart
from this matter being urgent. I
want to plead with you, procedurally,
that just as you gave latitude to the
Minister that he should be in a posi-
tion to make his statement at 5.30
p.M., though under the rules of pro-
cedure, normally the matter could be
held over till 4 p.M. only, and thus
you were pleased to extend the time
up to 5.30, the same may be extended
to me till tomorrow morning, because
the Speaker’s ruling was that the
matter was to be held over. That is
one aspect.

The second very important thing is
that we have about 74 enclaves in
Pakistan: my number may be
approximately correct; I do not claim
that it is absolutely correct. Pakis-
tan has a larger number. But the
truth of the matter is that Pakistanis
have been enjoying all facilities of
transit to go to their enclaves.
Whereas so far as Indian enclaves are
concerned, we are denied any kind
of access and the Indians there have
been gradually and systematically
squeezed out. I do not know on how
many enclaves the writ of the Gov-
ernment of India runs and the flag
of the Union Government still flies.
Am I wrong in saying that all these
enclaves for all practical purposes
are lost, though they are part of India
on the map?
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Mr, Deputy-Speaker: After hear-
ing the statement of the Minister, I
sce no reason to give my consent to
the adjournment motion. I reject it.

I shall now allow questions.

Shii Nath Pai: While expressing
my disagrecement with your ruling,
since it must unfortunately prevail,
I will proceed to ask some questions.
Will the hon. Minister state the num-
ber of Indian enclaves which were in
Pakistun tecritory, what is the posi-
tion with regard to those enclaves
today, whether the jurisdiction of
India extends to these enclaves or
whether they remain only nominally
linked with India and whether we
shall continue to give to Pakistan all
the facilities just now referred to, in
spite of the fact that Pakistan has
unilaterally violated her obligation to
extend to India the same kind of
facilities?

Shri Swaran Singh: About the
number of enclaves, this has been:
before the House. I cannot say from
memory the number. But the impor-
tant thing is the second part of his.
query and I have attempted to cover
it in my main statement. I have said
that firstly, even with regard to the
Dahagram area, we are insisting that
they will ask specifically for permis-
sion and only when that is granted,
they can go, because they were
trying to assert that they could
go without asking for any per-
mission on their own will. That is
what we have succeeded now in
enforcing and they will apply in a
regular manner. Secondly, in the
Chief Secretaries conference which I
have mentioned, reciprocal arrange-
ments will be worked out, which will
be applicable to both sides.

I have just got the information
about the number of enclaves. The:
number of Pakistani enclaves is T4
and that of Indian enclaves is 123.

Shri Nath Pai: What was the posi-
tion with regard to our enclaves,.
prior to these incidents?
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Mr, Deputy-Speaker: He has com-
bined five questions into one.

Shri Nath Pai: He has not replied
to the most important question. We
have 123 enclaves and Pakistan 74. I
put it vice versa; I am sorry. But
is it not a fact that we had no kind
of communication with them? You
may work for the facilities tomorrow,
but what is the fact today? Does
our writ run there?

Shri Swaran Singh: There was an
agreement according to which the
right to go in on either side was to
be on reciprocal basis. It is a fact
that Pakistan did not honour that. I
have also no hesitation in saying
that, as I said the other day while
replying to similar questions, the
non-Muslims from these areas have
been squeezed out, maybe all of them
or some of them. But that is the
unfortunate story not only from our
enclaves there, but from that area
itself, on account of the insecurity.
As you know, these enclaves have
been the subject-matter of agree-
ment and no appointed date accord-
ing to that agreement has been fixed.
So, those Indian enclaves in Pakistan
territory continue to remain our
territory.

W w|ne fq7y (W)
i a® 1A = AT WAl 33 F 9"
A @ T WT TE@L oWMA TV
gaar fope wrr afaem auer
®7var | & gz s Smgar g %
DAt NF  d¥TOT F AN FweA g
W & FT SE A Ew W mal ¥
%% o A gAY 9df ¥ {2
X F Ty AT W AW FA
qr Agy |

st e fag © wAAT qSE
gAfew & &1 g oEw < fru
F4T |

st wo o wwi (FFEI) : WY
19 g™ F ¥ ¥ A T qASA
s war a1 fF afseam F s
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Shri Swaran Singh: Sir, I think
the hon. Member has not understood
the position correctly. They are not
being permitted to come into our
territory; they are only being per-
mitted transit over our terridory and
go into Pakistan territory.

@t gwim fey (FaT ) =
qfeera TERe W qifeeTT w
gfedl ¥ serdfes dowar ¥ 3w
frard sk axdr s g @
T ORI X ¥ AT 9% AR fear
¢ fr gux &fm w ot s
g gearg foa g ?

st &y agr fafeed w&@f aff
ot et & 7 @t fafaed Ao
qifgd |

Mr. Deputy-Speaker: Order, order.
You are not a signatory.

Shri Swaran Singh: It is unfortu=-
nate that some of us work ourselves
up in such a manner that we do not
take notice of what is happening. In
this particular situation, on the
Cooch-Behar border, I am very glad
to report to the House that our border
police—that is, the West Bengal
police—have acted in a very valiant
and a very brave manner and they
have resisted these attacks. They have
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also, as I have said,
cuusing. ... ..

succeeded in

Shri Bade: You are not acting in a
brave manner. They have still our
territory in their possession.

Shri Swaran Singh: It is amazing
that even on such an occasion we do
not really seec the things in the cor-
rect perspective. As I have said, if
other people are acting in a despa-
rate manner and they want to carry
on raids, the best way to meet the
raids is that vou repel them. I have
said, that the raiders in this parti-
cular case actually have suffered
casualtics. Some of them have been
kiiied. I think the House will join
me in congratulating the police who
in a valiant manner successfully re-
prlled the attacks which were under-
taken in an absolutely aggressive and
lawless manner.

W Auw et (feeht wdwam) ¢
AAT F4) HERT A qIY TSy F wET 3
fir qff ariaice 1 Trewew & Afewi & are
ATq AT F A ATET § T A o W
gq oy Ay W W A TR R
g1 & s amgarg fe sy qen
farat gnfy 7

oft ot fag :  ag wamAT ot wfew
 fe e fay gl

Shri Thirumala Rao
Sir, may I know......

(Kakinada):

Mr, Deputy-Speaker: He is not a
signatory. So, he cannot ask a ques-
tion.

Shri Thirumala
rising on a point of order.
asking a question.

Rao: Sir, I am
I am not

Shri Priya Gupta (Katihar): Sir,
when did you convert this intu a
calling attention notice?

Mr. Deputy-Speaker: I have treated
it as a calling attention notice.
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Shri Priya Gupta: It is not a calling
attention notice.

Mr. Deputy-Speaker: Order, order.
I am not allowing it.

Shri Bade:
ruptions).

It is not...... (Inter-

Mr. Deputy-Speaker: It is a calling
attention notice and he is not a signa-
tory. So, he cannot ask a question.

Shri Priya Gupta: How could you
decide it?

Shri Bade: The statement was
given because there was an adjourn-
ment motion. ... (Interruptions)

Mr. Deputy-Speaker: Order, order.

You have no right to ask a question.

Wt W@ T e A el
FT....

Mr. Deputy-Speaker: No, 1 am
sorry. You are not a signatory.

Shri Priya Gupta: Sir, it is not a
calling attention notice.

st aq feed (R37) -
ATAT KT /AT E . .

it q¥ : CETHEHT HeW Qe ElERT
T AR EH T & AT IO Wl |

Mr. Deputy-Speaker: Shri Bade,
vou are an experienced parliamen-
tarian and you know the rules.

g

Shri Thirumala Rao: Sir, hon.
Members are making it impossible
for the Chair to function. There should
be an end to this sort of interruption.
Now a person who has the loudest
voice can walk away after saying
whatever he wants to say....(Inter-
ruptions), They have ng business to
interrupt the business of the House
like this. This is an impossible posi-
tion. When you have called one
member, others have no right to
stand up and shout.
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Mr, Deputy-Speaker: That is what
I am trying to control. Now, Shri
D. N. Tiwary will continue his speech.

Shri Thirumala Rao: Sir, have you
ruled that it is not an adjournment
motion?

Mr. Deputy-Speaker: I have dis-
allowed it. I agree with the hon.
Member that if any membef obstructs
the business of the House, action
should be taken against him. Now
Shri Tiwary.

Shri Thirumala Rao: But you have
not heard my point.

Mr. Deputy-Speaker: There is no
point. I have disallowed the adjourn-
ment motion.

Wt wy fea] @z ww
oT¥T A FAT I A0 K A §
fs w1 g wre mrdw oA R
e w9 g Ay fifad

Mr. Deputy-Speaker: What is the
point of order? On what?

st ww fewa © W oga @
Fifera

Mr. Deputy-Speaker: All right. Let
me hear it.

st wy femm : WA wgE@ A o
rersy fean & 99 97 gw @wr @i
wRE | ¥ Farar AC fF gy saTATRYY
SeaTe & a1 A A9 qrf A 7 T
sy fomr @, e am A @ E
T FO A @erEr AT Aied |
AT O SATATHEN  gETA § AW AT
Al T/ 9T FETA FTA AT KT qATH
T WY WY 4g awed § A1 IR
g @ & fF w9 qed W & marw
S ®TE 9EE &Y F AT § "W
IR AT WA § | TEET AT
¥ amar g
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Mr. Deputy-Speaker: I rule there
is no point of order. 1 have dis-
allowed the adjournment mofion and
ullowed Shri Nath Pai to put a ques-
tion. As regards calling attention
notice, only the people who have
signed the notice will be permitted
to ask questions.

st wy fewa : T2 g ST
TEITE AT 74T § Y SATATHRYOT qeeTS
oty ®ar o e fem o3
faar aqr |

Mr. Deputy-Speaker:
point of order.

ot wy fowa & aar Ady T
Frgar § Afww

There is no

Shri Priya Gupta:
attention notice?

It is a calling

Mr. Deputy-Speaker: Your name is
not here in the list of signatories. So,
I cannot allow you to put a question.

Shri Bade: If it is a calling atten-
tion notice, it has to be read here. 1t
was not read here.

Mr. Deputy-Speaker: The hon.
Minister has made a statement and I
have asked hon. Members to ask
questions.

Shri Bade: The calling attention
notice has to be read in the House.
It was not done in this House today.

Mr. Deputy-Speaker: The hon.
Minister has made the statement and
I have asked every one of the signa-
tories to the calling attention notice
to ask a question. You are not a
signatory to that.

Nt wy fawd @ F FoFE,
&y oy fearar

Mr. Deputy-Speaker:
given a notice?

Has he also
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st ay fewd © A smTTREY
wyeare fagr § 1 w9 w9 IR
w1 Fw &

Mr. Deputy-Speaker:
got the paper here.

ot qyfewd: AU AN Y?
5 at famr a1 )

Mr, Deputy-Speaker:
did you give it?

ot ay fewd : mor @@ faa
ar |

‘We have not

At what time

Mr. Deputy-Speaker: It must be

given before 11 o'clock.

ot wyfemd 0 11 T F
faar a1

Mr. Deputy-Speaker: All right,

you may put a question. I take his

word that he has given a calling
attention notice.

Shri Vidya Charan Shukla: On a
point of order, Sir., We must know
first as to whether the hon. Member
gave the calling attention notice or
not. This must be first made clear.
The Lok Sabha Secretariat must
either say that he gave the notice or
they must say that he had not given
it. This must be first made clear.
Otherwise, I will also insist on my
right to put a question. (Interrup-
tion) .

Shrimati Renu Chakravartty (Bar-
rackpore): That is very wrong. It is
i not proper to cast an aspersion on the
Member who has said that he has
given a calling attention notice.

An hon. Member:
there,

But it is not

Another hon, Member: It is there

Mr. Deputy-Speaker: I have got the
paper before me. He has given thc
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calling attention notice. He may put
4 question.

Shrimati Renu Chakravartty: 1
request you to ask Mr. Shukla to
withdraw his words because, I think,
we should at least have this much
respect to the hon. Member and take
his word whcn he says that he has
given it. To err is human. They may
also err....

Mr. Deputy-Speaker: It was not
specific; it was vague. But still I
allow him to put a question.

ot oy fow ©  fggema-arfee
F @ X W T F% a9 8,
e T Y d, s £ e g
W ¥ wefad aro dw gg e
TaaT § W% a8 a5 oY s A
fr g IEF I A Y S oA
O 4 L | Afew a8 |9
& g wgT 39 WX FTWR 4T
T I F & AW w3 g oA w0
fdw weft off g Sfed @ qwma &
fF afFcars & St 3T § S W
Wwaa d fau zaa & wiw fw
& faeely o WY qETH AT 9T IREIE
HATFT T FL 7 W T qaAq &7
qeaT AT AT § A | AW IgwT
AR M W WX FS AT A6
grar 2 ar fer w€ FTOR W 3w
I} a| FT A 9T ? qA ¢
M oty AN 7w Y ¢ W T A
AWM o Fgr g fe g o W W
™ §, SEw wew w1 & fau o\
g fear o1 gFar & 1 dEE
o ETae Ere’

ot el fag: gz € FET
N o feqr WA mTE A 0w
gema faar 1 @ 9T wEE FE A
wfear afad & fr wge el
f& #1€ gat AT 9 At awdw
¥ ot qw @Y Q@ T ¥ AE fAww
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T &, afew gt §r gl Afew tral Government employees. Disparity

T aF agt A AW F T S
AT § 1 T WF WA qar
w fr £1€ 17 ag ¥ Y 7w
AT W avg ® Y B wgr A1 qwaw
g

§ @ ggq N aaog WAE
et argaT g fir v ame Wk ww
Tt oo & araeE W wa fow oy
TAEAE SATEH ¥9 FTAwHaTL |
g whar § 5 o a fex =g wnd
wWifF ¥ @ § 577 § F afem
gk wfawT 3 vyt § fF O @
gar faar @ 3@ W femr mam
W) v Gl Wy Aifer el
w9 % Irfir § e gow & faw 437
Tg AN T g I R f @ Wk
SEAsH N 1 wied & wfiw
Fo fe g ot @t qEEwdO ),
T AgEEA § @ 9T faw s
Tifgr

oft ayqfomd :  zraw 37 & ghan
#1E vy T w/h

17.58 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—contd.

Shri D, N. Tiwary: Sir, I was refer-
ring to the pay scales of employees in
the States and at the Centre. I never
meant that the pay of the Central
Government employees should not b2
increased. What I wanted to impress
was that all employees whether Cen-
tral or States or local bodies should
get, more or less, equal pay keeping
in view the circumstances and the
service conditions of all employees.
The State Government employees get
meagre pay as compared to the Cen-

in this matter should not be perpe-
tuated, 'A super class of Central
Government employees may be creat-
ed if this disparity is maintained.

The Finance Minister should make
available the necessary resources to
the States for this purpose. He
should not take shelter on the plea
that it is not his concern. The Edu-
cation Minister makes available to
the States the finances required for
increasing the pay-scales of the
secondary school teachers or even
primary school teachers. In the same
way, the Finance Minister also
should make available the necessary
resources to the States for increasing
the pay scales of the State employees.

18.00 hrs.

This is an age of planning. Plan-
ned development means the develop-
ment of every sector and region in a
uniform way so that all the limbs of
the body-politic get the required
nourishment. If any limb of the
State grows weaker, the whole body
will have to suffer. The weaker
limbs should get better nourishment
so that they may grow up to the
standard of the other States.

Mr. Deputy-Speaker: The hon.
Member has taken 15 minutes already.
Does he want some more time?

Shri D. N. Tiwary: I want about
ten minutes more.

Mr. Deputy-Speaker: He cannot
have ten minutes but he can have
five minutes at the most. He may
continue his speech tomorrow,

18.01 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday,
March 23, 1965/Chaitra 2, 1887 (Saka).
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